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LEGISLATIVE ASSEMBLY.

Tuesday, 26th February, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN.

Mr. M. K. Acharya, M.L.A. (S8outh Arcot cum Chingleput: Non-
Muhammadan Rural).

QUESTIONS AND ANSWERS. :

WaaoN ALLOTMENTS FOR COAL IN THE ADRA DISTRICT.

510. *Mr. Devaki Prasad Sinha: (a) Are the Government aware that
-on the B. N. Railway, the collieries within the Adra district have to suffer
great hardship owing to the wagons allotted to them being not made
cctually available by reason of what is stated as ‘‘ pilot limitations ’ and
that undue restnetion is exercised by the B. N. Railway authorities in the
routing of coal traffic?

(b) Are the Government aware that the colliery proprietors in the
Adra district are greatly dissatisfied with the administration of the Coal
Manager, Adra? Is it a fact that a member of the staff of the Coal
Manager is either direotly or indirectly interested in one of the local
collieries and o firm of local merchants?

(c) Should the reply to (a) and (b) be in the affirmative, are the Govern-
‘ment prepared to take steps to remedy matters in this connection?

The Honourable Sir Oharles Innes: Inquiry is being made and the
result will be communicated to the Honourable Member in due coursc.

Tae BUuRDWAN POSPAL ASSOCIATION.

511. *Mr. Amar Nath Dutt: Will the Government be pleascd to state,
what action, if any, has been taken on the Resolutions of a meeting of the
Burdwan Postal Association held on the 28rd Japuary 1921, a copy of
which was forwarded to the Honourable Member in charge of the Depart-
inent of Commerce and which was acknowledged by the Director General
of Posts and Telegraphs, in his letter No. 10-S. E. 8., dated Simla, the

-4th April 1921?
Mr, @. R. Olarke: The information asked for by the Honourable

Member is not available at present but will be supplied to him as soon as
possible. )

( 948 ) A
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ProMorion oF PosTAL EMPLOYERS.

512, *Mr. Amar Nath Dutt: (o) Will the Government be pleased to
state whether in recent appointments in the selection grade of Ra. 175—225,
ip the mofussil towns of the Bengal Circle, only Inspectors of Post Offices
have been appointed? If so, will the Government be pleased to state why
the recommendations of the Postal Inquiry Committee have been ignored’

(b) Will the Government be pleased to state whether in recent appoint-
ments to the selection grade of Rs. 175—225, during the last 4 years, and
since the introduction of a time scale, any Deputy Postmaster or Sub-
Postmaster has been' permanently appointed to the selection grade in the
mofussil towns of Bengal? If not, will the Government be pleased to state
the reasons for the same?

(¢) Will the Government be pleased to state the proportionate number
of Inspectors and Head Clerks to Superintendents of Post Offices and that
of the Deputy DPostmasters and Sub-Postmasters in the selection grade
of Rs. 176—225 and upwards in the Bengal Cirele outride the Calcutta.
G. P O.? :

(d) Will the Government be pleascd to state whether they intend to fix
a proportion of the various clusses of officers for promotion to the selection
grade of Rs. 175—225?

. Mr. G. R. Olarke: (a) Since April lust there have been 6 vacancies in
the relection grade of Rs. 175—225 in mofussil towns in the Bengal and
Agsam Circle and these have been filled by the promotion of the 6 most.
senior officials eligible for the appointments who happened to be Inspectors
of Post Offices. No recommendation of the Postal Inquiry Committee has.
been ignored. :

(b) 9 Sub-Postmasters, 2 Deputy Postmasters and 2 Assistant Post-
masters have been promoted to the Rs. 175--225 grade in mufassil towns
of the Bengal and Assam Circle since the 1st December 1919.

(c¢) and (d). Inspectors of Post Offices and Heud Clerks to Superinten-
dents of Post Offices who are on a time-scale of 100—175 and officials in
the selection grade of 145—170 are all considered for promotion to the-
selection grade of Rs. 175—225 according to seniority, No question there-
fore arises as to the proportion of officials of each of the two classes in the:
sclection grade of Rs. 175—225.

-

Pay oF PoSTAL SUBORDINATES.

513. *Mr. Amar Nath Dutt: (a) Have the Government received any
petition from some of the district Postal Associations in Bengal, urging
immediate action in the scale of psy, ss formulated under the mini-
mum demand and passed by the several all-India Postal Conferences? 1f
so, what action do they propose to take on the same?

(b) Will the Government be pleased to state whether they intend to-
equalise the pay and prospects of the subordinate staff of the Postal Depart-
ment with that of the Telegraph Department?

The Honourabls Mr. A. O. Ohatterfee: (a) Telegrams on the subject-
have been received from several Postal Associations in Bengal and else-
where. Government are of opinion that there is no justification for increas-
ing the existing rates of pay for Postal subordinates, which were sanctioned
at & time when the cost of living was higher than it is at present.

(b) If, as is presumed, the inquiry relates to Postal signallers and tele-
graphists in the Telegraph Branch, the reply is in the negative. In this
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eonnection, the Honourable Member's attention is invited to the replyt
given by Colonel Sir 8. D'A. Crookshank on the 26th September 1921 to
part (b) of Mr. B. H. Jatkar’s question No. 41.

RAISING OF THE STATUS OoF THE BUrRDwWaAN Post OFFICE.

514. *A%r. Amar Nath Dutt: Will the Government be pleased to stute
whether they intend to raise Burdwan to a first class Post Office?

Mr. @. R, Olarke: T have received no proposal to raise the status of the
Burdwan Post Office. If any such proposal is received, it will be duly
considered.

Heap Post OFFICES IN BENGAL.

515. *Mr. Amar Nath Dutt: Will the Government be pleased to state
what steps have been taken to raise some head post offices in the Bengal
circle to the selection grade offices as promised in reply to a question on the
same subject in the last Assembly? o ' .

Mr. G. R. Olarke: All the head post offices in the Bengal and Assam
Circle are in charge of officials who are either in the selection grades or in
higher grades. '

REpuCTION OF THE I’OSTAL STAFF.

516. *Mr. Amar Nath Dutt: (a) Will the Government be pleased *o
state the amount of suving ch nceount of the reduetion of the delivery staff
of Post Offices in 19232

(b) Will the Government be pleased to state whether there has been
any reduction in the superior service staff, such as Superintendents and
other administrative officers of the Postal Department? If not, will the Gov-
ernment bo pleased to state, whether thev intend to make such reduction,
in view of the recommendations of' the Inchcape Committee and curtail-
ment of the inapection work of the Superintendents of Tost Offices?

Mr. G. R. Clarke: (a) Rs. 1,46,000. This saving hag been effected by
reducing the number of deliveries.

b) 1 put of the 6 appointments of Assistant Director General and 1 out
of the 14 appointments of Deputy Postmaster-General have been kept
vacant. No reduction of the staff of Superintendents of Post Offices is

“possible. If their inspection work had not been curteiled, an increase in
the number of Superintendents would have been nccessary.

Levy oNn ViLLAGERS FOR PosT OFFICES IN THEMR VILLAGES.

517. *Mr. Amar Nath Dutt: Will the Government be pleased to state
whether any local contributions have been asked for from some of the
Post Offices in the district of Burdwan, in spite of the fact, that they are
not working at a lossa? Will the Government be pleased to state whether
l-linﬁy pr(;pose to discontinue such levy on villagers for post offices in their
villages

Mr. G. R. Olarke: A contribution was asked for from the villagers in
the case of a single post office in the Burdwan District. The office was on
an experimental footing, and was, according to the standards of the Depart-
ment, unremunerative. Upon further consideration it has been decided to
retain this post office, without any contribution from the villagers.

+ Vide pages 983-004 of L. A. Debates, Vol. II.

A2
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OPENING OF NEW PosT OFFICES.

518. *Mr. Amar Math Dutt: Will the Government be pleased to state

whether they propose to establish a post office 1n a central place in each
Union Board in Bengal?

Mr. G. R. Olarke: 'The policy of the Department is to open new post
offices which are likely to be self-supporting within a reasonable period, but
the extent to which the Department can open each year necessanly depends
on the amount of the grant that can be provided for the purpose.

THE SANTRAGACHI-VISHNUPUR CHORD RAILWAY.

519. *Mr. Amar Nath Dutt: Will the Government be pleased to state

what steps, if any, are being taken for the construction of the Santragachi-
Vishnupur branch of the B. N. Railway?

The Honourable Sir Oharles Innes: As the traffic prospects of the
proposed Vishnupur-Santragachi Chord Railway do not at present indicate
that the construction of the line would be profitable, it has been decided to
postpone further consideration of the project until the flow of trade and
the development of suburban passenger traffic necessitate its r¢-examination.

ExTENSION OF THE BANKURA-DAMoDAR River RaiLway.

520. *Mr. Amar Nath Dutt: (d) Do the Government propose to take
steps to have the Bankura-Damodar River Railway extended up to Burdwan
on the north and Arambagh on the south?

(b) Are the Government aware that the communication between tha
trans-Damodar area and the district town of Burdwan becomes impossible
daring the rainy season? Are the Government aware that officers are ullowed
T. A. for the journey to this area via Bankura, a distance of more than 200
miles by rail, to traverse a distance of 10 miles only, owing to difficulty of
passage? If so, will the Government be pleased to state whether they
propose to take immediate steps for the extension of the Bankura-Damodar
River Railway from Sehara to Burdwan?

The Honourable Sir Charles Innes: (a) The reply is in the negative.
(b) Government have no information with regard to the first two parts

of this question. With regard to the last part Government have no infor-

mation to show that there is an urgent need for the extension from Sehara

to Burdwan, and therefore do not contemplate taking dp the consideration
of this project.

PLATFORMS AND 0\‘EEBRIDGEB AT STATtONB ON THE
CHORD SECTION.

521. *Mr. Amar Nath Dutt: (q) Will the Government be pleased to
state if they are aware of the risk and inconvenience to the passengers
at Railway stations on the Burdwan-Howrah chord section of the E. I.
Railway for want of raised platforms and overbridges? Tf so, do the Gov-
ernment propose to take steps for remedying the same?

(b) Will the Government be pleased to state, whether they propose to

<crect goods sheds at all stntions on the Burdwan-Howrnh chord line of the
E. I. Railway?

Burpwan-HowRaR
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The Honourable Sir Charles Innes: (a) Government are not aware of
uny undue risk and inconvenience referred to. The policy is to leave it to
the disoretion of liailway Administrations to provide high-level platforms
and overbridges at Stations where the passenger traffic justifies their
proviaion.

(b) The provision of goods sheds is also a matter which is left to the
discretion of Railway Administration, where goods traffic justifies such
provision.

DesiaNATION NON-MUHAMMADAN TO INDICATE CERTAIN CONSTITUENCIES.

522. *Mr. Amar Nath Dutt: Are the Government aware that the
designation ' Non-Muhammadan '’ to indicate constitueneies of the Pro-
vincial and Indian Legislatures is repulsive to the people professing the
Hindu, Jaina, Sikh and other faiths constituting the general constituencies,
and do the Government propose to substitute a better designation than
the one now adopted?

The Honourable 8ir Malcolm Hailey: I am afraid that we arc at present
unable to suggest a better term. N

Mr. Amar Nath Dutt: I would suggest, Sir, ‘‘ Indian General Con-
stituency. ™’

REFRESHMENTS FORr INDIANS oN THE B. N. RamLway.

523. *Mr. Amar Nath Dutt: Are the Government aware that the
refreshments for Indiane on the B. N. Railway, especially at Adra, are
hardly fit for human consumption and dearer than ordinary prices for
which the same can be had in the bazar? If so, do the Government pro-
pose to take any steps to remedy the grievances of the passengers on the
B. N. Railway?

The Honourable Bir Oharles Innes: Government are not aware that the
facts sre as stated in the Honourable Member's question but the matter
will be brought to the notice of the Agent.

ConTtrol. OF THE ProvINciaL RESERVED StBJECT OF LAND REVENUE,

524, *Mr. A. Rangaswami Iyengar: Will the Government be pleased
to state, with reference to their answer to my unstarred question No. 56 of
the 5th February, what is the extent of the direction and control exercised
by the Secretary of State and the Government of India respectively over
the Provincial Reserved Subject of Land Revenue in respect, (i) of legis-
lative, and (ii) of administrative measures dealing with the assessment,
levy and collection thereof; and with the expenditure on the establish-
ments, superior and subordinate, in relation thereto?

M: M. 8. D. Butler: The exercise of general powers of direction and
control is n matter for the discretion of the authority in which such powers
are vested, and it is hardly possible in reply to a question to define the
extent to which such powers are utilised. Broadly speaking, control is
exercised over the general and recognised principles nf{ assessment and no |,
departure therefrom can be made by a Local Government without sanetion.
Control is also exercised with regard to the period for which settlements
may be sanctioned. So far as expenditure on establishments is concerned,
I would refer the Honourable Member to the reply already given by the
Honourable the Finance Member.



948 LEGIBLATIVE ASSEMBLY, [267n Frs, 1924.

Diwan Bahadur M. Ramachandra Rao: Mey 1 ask the Honourable
Member whether the Secretary of State has framed any definite rules for the
guidance of the Government of India with regard to the exercise of this
control over Provincial Reserved Subjects?

Mr. M. 8. D. Butler: No, Sir, there are no definite rules so far as I
a4m aware.

Diwan Bahadur M. Ramachsndra Rao:
subject? No rules have been framed at all?

Mr. M. 8. D. Butler: No.

Mr. A. Rangaswami Iyengar: Will the Honourable Member be pleased
to say, Sir, whether the Secretary of State exercises his power of direction

and control over the policy of the Provincial Government in regard to land
revenue ?

Mr. M. 8. D. Butler: 'l'iicre is un ultimate power of control vesting in
the Secretary of State in every matter.

Mr. A. Rangaswami Iyengar: I desire, Sir, to know whether the
Becretary of State at present exercises control over the policy which the
Provinciu! Govermnents may adopt in regard to land revenue legislation.

The Honourable Sir Narasimha Sarma: No particular question has

arisen, but there are, I believe, rules under which the Becretary of State
may, if he wishes, exercise conbrol

Mr. A. Rangaswami Iyengar: Will the Honourable Member be pleased
to lay the rules on the table of the Housc?

The Honourabls Sir llaraaimha Sarma:

Are there sny rules on the

The matter will be considered.
CONVENTION WITH REGARD TO THE RESIGNATION OF MINISTERS.

545. *Mr. A. Rangaswami Iyengar: (i) Has the attention of the Gov-
ernment been drawn to the Press Communiqués issued in some of the
Provinces that the Governors thereof had decided to establish the con-
vention that Ministers should tender their resignations on the conclusion
of a general election and that Ministers hud tendered their resignations
and many of them were re-appointed?

(i) Whether the procedure by which such action was taken in the
Provinces was one suggested to them informallv by the Reforms Office
in 1920, or by the Governor General i in Council with the object of assisting
Provincial Governors in establishing ** Constitutional Conventions?"’

(ili) If so, whether they are included in the *‘ Bpecimen rules informally
forwarded by the Reforms Office in 1920 "' or whether they were sent to
Provincial Governors or Governments subsequently, and, if so, whether the
Giovernment will explain the circumstances that necessitated the step?

The Honourable 8ir Malcolm- Halley: (i) Government have seen one

such Press Communiqué as is referred to by the Honourable Member. It
was issued in Madras.

(i) No.

(iii) The suggestion was not contained in the specimen rules of 1920

nor was it sent to the Provineial Governors by the Government of Indil;
subsequently.



AMENDMENT OF STANDING .ORDERS.

NomMiNaTioNs FOR THE SELEOT COMMITTEE.

Mr. President: I have to announce that nominations for the Belect
Committee on the amendment of Btanding Orders will be received up to
3 p.M. on Thursday, the 28th instant, and the election, if necessary, v[nll
be held in this Chamber on Saturday, the lst March. Under Standing
‘Order 56 (2) the Committee will be composed of the President, the
Deputy President and seven members elected by the single transferablo
vote.

P————

THE INDIAN TARIFF (AMENDMENT) BILL.

The Honourable Sir Oharles Innes (Commerce Member): Sir, I beg to
present the Report of the Select Committee on the Bill fubther to amend

the Indian Tariff Act, 1894, for certain purposes.

RESOLUTION RE THE GRIEVANCES OF THE SIKH COMMUNITY.

Sardar Gulab 8ingh (West Punjab: 8ikh): Bir, the Resolution that
1 want to move and that stands in my name reads thus:

** This Assembly recommends to the Governor General in Council that a Committee
consisting of two-thirds non-official elected Members of both the Houses of the Indian
Legislainre and one-third officials be appointed to inquire into the grievances of the
Sikh community and to report on the Akali movement.'

Sir, it is not with the idea of making a speech that I move the Resolution
which stands in my name: it is one of the gravest concern to the very
existence of our community. It is well known to you all that the Sikhs
are u seet in the Ponjab whose religious fervour is beyond dispute. From
the time of Guru Nanak we are by religious training non-violent. It was
in the days of Mogul rule that persecution was begun egainst the Sikhs.
One Mogul General in the reizn of Aurungzeb went to each of the Sikh
yrisoners with the Koran in one hand and with a sword in the other and
asked each one whether he would like to give up his life or be converted
‘to Muhammadanism, and every one of them preferred death rather than
give up their religion. There can be no better testimony to religious fervour
und the apirit of non-violence than the ahove. From the very beginming
the Sikh religion was bascd on democratic principles and the Sikh
temples or Gurdwaras were in charge of the Bangat, which, in their turn,
vsed to be in charge of n leader elected by the Bangat. In old days these
leaders used to be called Manjis. Gradually, these assemblies and congre-
‘pations came to be unified through the influence of the Gurus, and after
Guru Gobind Singh the Bikhs ceased to have any personal Guru and the
Panth thereafter used to be taken as their Guru. From this democratic
form the lust for worldly power later on crept into the community which
culminated during the reign of Maharaja Ranjit Singh, who endowed the
Gurdwaras with big jagira.

With the advent of British rule the old relations between the Panth
and the control of Gurdwaras were entirely upset. The local executive
rnd financial officers hegan to encroach upon the rights and privileges of the
Sangat in electing a Mahant, who, thereafter, heing froed from the public
-control, began to usurp the properties of the Gurdwaras and by virtue of

(949 )
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| Bardar Gulab Singh.]

the riches so obtained began to lend a degenerated and debauched life and
to desecrate the holy Gurdwaras. I submit, Bir, that it was the British
Government which, directly or indirectly through the influence of their-
subordinates, allowed the corrupt Mahants to be the masters of the
Gurdwaras.

There were several oases in which the Bikhs could not get relief from
the law courts to oust the debauched Mahants. who have in certain cases
renounced Sikhism and publicly led corrupt lives with the aid of the Gur--
dwara funds; one of such glaring cases of injustice is the case against the
Mahant of Babe-di-Beri at Sialkot. The civil suits went on for genera-

tions, costing a huge amount of money and energy of the public but with
no result.

There was then nothing left to the Sikhs but to reform their templex
by the pressuse of public opinion as well as by suffering. The objects of”
the reformers may be summarised as follows :

1. To reform their temples and bring them under the Panthic
control as they had been even during the times of the Gurus
as well as during the Bikh rule.

2. To observe their religious rites and ceremonies unmolested and
uninterfered with.

3. To remove the disabilities that are hampering their growth,

development and organization as & community, as sanctioned
by their Gurus.

The first struggle with the Government began in 1920, when on the
august announcement of the Sri Akal Takht, a general gathering represent-
ing the different sections of the Sikh community was convened on the
15th November of that same year. In that meeting it was decided to form
4 representative Committee to manage the Golden Temple and several other-
shrines of the Province. But before the Committee actually came into ex-
istence the Government, being apprehensive of the control of the temples
slipping away from their grasp, summoned His Highness the Maharaja of
Patiala to devise means as to the best meuns of keeping up the Government
control. In order to avoid the temples and shrines falling into the hands
ol the real representatives of the Sikh community, the Government nomi-
nated 36 Sikhs to form a committee to control the management of the:
Golden Temple at Amritear. But as these nominated persons had not
the confidence of the community at large, the Sikhs in their meeting of
the 15th November 1920 appointed s committee of 175 persons representing
ihe different sects and communities of the Bikhs. But, Sir, it will not be
cut of place to mention that the Sikhs out of liberality of their views and
with & view to avoid & clash with the Government, included amongst the
members of the meanaging committee so elected the 86 persons previously
rominated by the Government. But the Government of the Punjab,
feeling that their prestige wan at stuke, refused to recognisc the elected
Lodv as the legal managing committee and tried in various ways to put
obstacles in the way of the management of the temple and to bring
in dissensions and discord amongst the Sikhs. As a result of this struggle-
the Government took away the keys of the Golden Temple from the
President of the Committee. This brought forth an agitation in the-
Punjab never heard of before. In order to suppress this agitation, Govern-
ment went on with wholesale arrests. But, seeing that persecution was:
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of no avail against a determined sect, Government, towards the beginning
of November 1921, released the prisoners. But in the spring of 1922
Government tried to force legislation regarding Gurdwaras, which was very
unpopular amongst the Sikhs and the Government, in order to avoid agita-
tion against the Bill, arranged wholesale arrests of the Sikhs in 18 selected
districts. But with it the agitation became stronger and stronger and the
Government had to drop the Bill. In this way several times the Bill was
introduced but ultimately was dropped. May I ask the Government
whether the Sikhs were to blame for non-violence in all these instances or-
is the Government to be blamed for this sort of violence and repression,
in order to thrust a piece of legislation on an unwilling people? I submit,
Hir, it was the irresponsible executive who gradually have brought the
Sikhs to their present straits.

Here I may remind my Honourable Colleagues to remember that the
Gurdwaras are more precious to the Sikhs than even Swaraj. 8ir, the way
in which this struggle is being continued by the religious reformers and
the sacrifices and sufferings of those innmocent people far outstrip the
martyrs of Europe in the middle ages. In order to explain the position
moro clearly, I may quote three specific instances. The Gurdwara at
Tarn Taran became a hot-bed of all sorts of indecency. Pilgrims were
forbidden to chant hymns, women’s modesty was outraged and girls
were harassed. A Jatha of Akalis went there in January 1921 to ask the
Mahant to mend his ways and come to terms with the committee elected
bty the Panth. The Mahant attacked the Akalis. The Sikhs kept the
vow and spirit of non-violence and won the first battle which resulted in
the affiliation of the shrine to the Shiromani Gurdwara Prabandhak Com-
mittee.

Next comes the Nankana Sshib tragedy. It is the birth place of Guru
Nanak and as such the shrine and the Gurdwara were dearer and more
loved than life itself. Mahant Narain Das, in charge of the shrine, gave
himself up to a life of dissipation and debauchery and brought the Gur-
dwara into discredit. Once a girl and on another occasion six ladies were
raped and I think, Sir, no same blood can brook it calmly and patiently.
1t is only a foreign Government run by irresponsible executive officers that
can tolerate such crimes and fight for the continuance of such desecration.
Sir, when the Prahandhak Committee protested against such heinous
orimes the Mahant fell upon the Akalis and molested them with hired
ruffians armed with sticks, swords and guns. As a result many expired
snd many were wounded, The Mahant himself took the lead and shot
right and left, and ordered the men to be burned alive. I submit, Sir,
through such a cold-blooded massacre of 150 souls the second battle was
won by strict adherence to non-violence. Hardly a few months passed
ufter the tragedy and the Government changed their angle of vision, owing
probably to the personal pique of some officials. and resorted to wholesale
repression and arrests. It culminated in the re-instating of the discre-
dited Mahants.

The third is the famous Guru Ka Bagh affair. In 1922, the Mahant of
the shrine made s compromise with the Committee, but, being em-
Loldened by the persecutions and arrests, went back on his pledges.
Further, he implored the help of the police and with its aid brought law-
lessness in the name of law and order. In spite of the barbarities and
utrocities the Akalis remained non-violent as ever. My Colleagues will
te surprised to hear that there were 1,800 oases of fractures, dislocations
snd contusions which were treated in the hospitals. The number of the-
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arrests amounted to nearly 5,700. To take it to its climax, the Govern-
went launched on a campaign of attaching the properties of suspects in order
to terrorise them. Here also the Akalis came out successful. In order to
bring this movement to discredit, malicious fabrications were circulated
to set one community against the other. As a result, members of the
Khilafat and the Congress Committces held u thorough inquiry and
declared these fubrientions to be utter lies,

The last one, I think, Sir, is the present Jaito affair on which I need
not dilate, as it is so very well known to the House. Here also false reports
are being circulated that the Jathes begun the firing on which the
Administrator was compelled to order firing. But, I may assure the
House that the men who in so many cases and under such provocative
circumstances remained non-violent can never take to violence., Bir, it is
with this idea in my mind and in order to dispel the doubts and grievances
of our whole community, that I suggest that a Committee be formed for
inquiring into all the grievances from which the whole community is
suffering. 8ir, may I ask the Government whether they want to see a
oontented or a discontented Punjab. Govermment should not so soon
forget that it was through the bravery and gallantry of the Sikhs that the
‘battles in Europe and Mesopotamis were won. Are the Government

prepared to mrrogate to themselves the stigma of ungratefulness? 1 hope
not.

Now the issue is that the Shiromani Gurdwara Prabandhak Conunittee
and the Akali Dal are not political or revolutionsry bodies. They have
never nsked for Swaraj and have never placed before tnemselves nny poli-
tical objective. Thev have never demanded even the release of political
prisoners. And yet in each single conflict the Government have been dub-
bing their activitics as political and revolutionary, although in each case at
the time of settlement they have had to admit the rellglous character of
their work. Even talking about the keys of the Golden Temple was judi-
cially declared to be political, and hundreds of Sikhs were convicted for
merely holding meetings or talking on the %ubjeet; while the Government
officinls themselves were free to hold public meetings to discuss the very
matter. And vet when peace was made the Government were
pleased to declare about the same Shiromani Gurdwara Pra-
bandhak Committee that it was a body * representing a large
section of Sikh religious opinion on the subject of Gurdwaras,’
snd they asked the local officinls to  econsult the Shiromani Gur.
dwara Prabandhak Committee or itz local representatives in dealing with
disputer over the management of Gurdwaras and to give to their view:
“‘the nttention due to the represcntations of a large section of Sikh reli-
gious sentiment.’’ In the struggle nhout Guru Ka Bagh, all sectione of the
cornmunity were deeply moved, so far that retired military soldiers, whose
lovalty could not be doubted, wnd even Bikh Sndhus who never think of
politics, felt it their religious duty to go and get arrested or beaten ut
-Gurn Ka Bagh. But the Government went on drumming thet it was n
political affair. In the end when the Government realized their untenable
position, they managed to withdraw from Guru Ka Bagh. and later on re-
leased the thousands of Akalis arrested on the merit of the religious and
humanitarian service rendered by the Shirornani Gurdwara Prabandhak
.Committee nt the request of the Deputy Commissioner, Amritsar, during
the Hindu-Muhammadan riots of April 1928, The Government have them-
.gelves handed over to the Shiromani Gurdwars Prabandhak Committee the
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spremier group of Gurdwaras at Amritsar and Tarn Taran, that is, the
Golden Temple and affiliated Gurdwaras. The Commissioner of Ifahore
made over the great temple of Nankana SBahib to the Shiromani Gurdwarsa
Prabandhak Committce. Many other Gurdwaras have been handed over to
the Bhiromani Gurdwara Prubandhsk Committee by their incumbents in
4the presence and with the approval of Government officials. Even the
High Court of Calcutts passed an order appointing the Shiromani Gur-
dwara Prabandhak Committee as the trustee of the important Gurdwara .
«of Bari Bangat at Calcutta. These Gurdwaras would not have been trans-
forred to the Shiromani Gurdwara Prubandhak Committee with official
assistance if the Government had not recognized the SBhiromani Gurdwara
Prabandhak Coinmittee as a religious and representative bady of the Sikhs.

The greatest proof of this recognition is the fact that in the Gurdwars
Act, proposed and passed by the Punjab Goverument in November 1922
solely by itg oilicial majority in the Legislative Cbuncil, the Shiromani Gur-
«dwurs Prabandbak Committee is given the right of appointing one of thre-
Commissioners to sdjudicate upon Gurdwara disputes. That the whole
«community considers the Shiromani Gurdwara Prabandhak Committee as
its representative is evident from the fact that in the last elections almost
all the Sikh seats in the Punjab Council and Legislative Assembly have
‘been captured by candidates supported by the Shiromani Gurdwara Pru-
-bandhak Committce.

.

Now in the Nubha affair, us the Shiromani Gurdwara Prabundhak Com-
nittee has voiced forth the deep and universal indignation of the Sikh Com-
munity and the Government, on account of their own blunder, have found
themselves in an uncomfortuble position, the Government have again
brought out their favourite weapon of defaming the Shiromani Gurdwara
Prabandhak Committee as a revolutionary body and, swallowing all thew
previous declarations and tucit confessions about the religious and repre-
sentative character of the Shiromani Gurdwara Prabandhak Committee,
have declured it to be un unlawful ussociation.

Just ar the Government have suffered from spasms of belief about the
religious or political character of the Shiromani Gurdwara Prabandhak Com-
mittee, according as it has been found convenient, so have they been ban-
ning or allowing the wearing of kirpans (swords) by the Sikhs on different
cceusions. The law ns it exists exempts the kirpan from all sorts of res-
trictions with regard to ite manufacture, sale or wearine by Sikhs, or with
regard to its size, shape, or measurement. In a notification issued in
‘March 1920, the Government recognized that the kirpan and sword are iden-
tical. In spite of all this, in times of repression during the present move-
ment, the Government have been prosecuting the Sikhs for wearing and
manufacturing the kirpan; while at other times they have left the Bikhs
free to wear this religious symbol, and even courts have upheld this right.

What the Shiromani Gurdwara Prabandhsk Committee and the Sikhs
have all along wanted is a law that would ensure the control and manage-
‘ment of all historical Gurdwaras by and under the direction of a central
representative body of Sikhs. It is significant that the present Shiromani
‘Gurdwara Prabandhek Committee, which has been declared unlawful, in
its very first meeting after the new election of 1028 pussed a resolution re-
iterating the demand- for such & law and declared its intention to work it
‘when pagsed. The Government have: persistently refused to concede this
point of a central body controlling all Gurdwaras and therefore there has
been no settlement.
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The second demand of the Bikh community is that the kirpan, which is
already de juro free, should be made de facto free, and, if the Government.
think that the law is something else, then let the law be amended accord-
ing to the Sikh religious principles concerning the kirpan.

Ag for the Jaito affair, Sir, the Sikhs cannot tolerate any interference
with their right of religious liberty and free worship. All restrictions about
access to and worship in the Gurdwara at Jaito should be immediately re-
moved. As for the Nabha affuir, Sir, the position of the (furdwara Pra-
bandhak Committee hag all along been very clear and sitnple. The Sikhs
believe that the severance of the Maharaja from the administrution of the
State was not voluntary, but was brought about by intimidation and in-
trigue, in order to deal a side blow to the Gurdwara reform movement.
The Gurdwara Prabandhsk Committee has declared from the beginning
that it is up to the Governient either to convince the Sikh community that
this severance was voluntary, or right the wrong done. In the circum-
stances, Sir, I would appeal to the whole House, irrespective of the fact
that they are Hindus or Muhammadans, Brahmins or non-Brahmins, Parsix
or Jews, Government or non-official Members, to cive the Resolution a
cordial support, so that u enlmer atmosphere may prevail in the Punjab.

I move my Resolution.

Maulvi Abul EKasem (Bengal: Nomidated Non-Officiul): Sir, 1 rise
to enter my emphatic protest againgt the opening remarks of Bardar Gulab
Singh. He began by saying that in order to prove that the Sikhs were a
non-violent people—I do not deny that fact but he wanted to prove that by
stating that the Muhammadan Rulers of the Punjab came to them with
the sword in one hand and the Koran in the other. That is one of those:
mischievous fictions

Sardar Gulab 8ingh: A Muhammadan General.

Maulvi Abul Kasem: General or the people—that is one of those mis-
chievous fictions created and invented by proselytising enthusiasts to dis-
credit Islam and the Muhammadans, and I think that my sitting silent after
that remark might have been misconstrued, so I want to enter an emphatic
protest against it. I do not want to enter into the merits of the Resolution
and I do not want to say anvthing about it. T hope my friend over there
will withdraw that remark.

Sardar Gulab 8ingh: No, Sir. I can assure the Honourable gentleman
that the books from which I have taken that remark are historical books,
so I am not going to withdraw it.

Maulvi Abul Kasem: History is also sometimes based on fiction. If the
Muhammadans had been so inclined, there would have been very few
Hindus or Sikhs left in the country after the Muhammadans came.

Mr. Abdul Haye (East Punjsb: Muhammadan): T associate myself, Sir,
with what mv Honourable friend, Maulvi Abul Kasem, has said. Really it
in & matter of extreme regret for us Muhammadans to hear what my Hon-
ourable friend, Sardar (lulab Bingh, has snid. Az a Muhammadan, T can
assure this Honourable House that this is nothing but a pure concoction, be
cause my scripture, the Koran, says that in the matter of religion there is
no compulsion. T am of the view that this is nothing but a fiction but, even
it some over-anxious proselytiser went to the extent of saying that he would’
convert the people with the sword, I want to say, Bir, that he acted in a-
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most un-Muslim like manner. (Hear, hear). Sir, we are here to advance
the cause of Hindu-Muslim unity, of which I am a strong supporter, and
all that I want is that my Honourable friend, Bardar Gulab Singh, should
alro be its supporter. Burely, Sir, the cause of Hindu-Muslim unity can-
not be advanced by making such references ag he hus chosen to make.
Even if it were a historicul fact, it would have been far better for him, Sir,
to have omitted this reference in his speech, and, now, Bir, it would be no-
thing but gallantry on his part if he again rises to his feet and withdraws
those words that have wounded the religious feelings of one of the most
important communities in India. ’

Sardar Gulab Bingh: I am sorry, Bir, that my remarks have been mis-
<onstrued. 1 had no mind to reflect on the Muhammadan religion.

Khan Bahadur Sarfaraz Hussain Xhan (Patna and Chota Nagpur cum
Orisga: Muhammadan): Bir, 1 entirely endorse the feelings of my Hon-
ourable friend, Maulvi Abul Kasem.

(Voices: ' It is finished: he has withdrawn it.'’)

Mr. President: Will the Honourable Member resume his seat. I can-
ot allow this to degenerate into a discussion of any Muhammadan questien.
This is & Sikh Resolution.

Mr. H. Qalvert (Punjab: Nominated Official): Bir, the whole difficulty
which my distinguished friend, Sardar Gulab Singh, has referred to is onc
which, without any shadow of doubt whatever, has caused all of us, who
wre proud of being Punjabis; very extreme pain during the last few years,
and we all of us, Sir, whether we are Christians or Muhammadans, feel
very deep sympathy indeed with the Bikhs in their present trouble. I have,
Sir, for 256 years lived among them, worked among them, worked
inder them, and worked over them. I have Bikhs on my staff,
I have Sikh coileagues. I have many thousands of 8ikh mem-
bers in my societics, and no -one who has worked in . inti-
mate touch with them, as I have done, can help but feel the very deepesat
sympathy with ther in the trouble into which they have drifted. 8ir, it is
unfortunate that the history of the Sikhs is rather a troubled history. In
the troublous times in which BSikhism was founded, things were done
which perhaps are best now forgotten, but unfortunately the Sikhs always
have been s minority in the Punjab, and, Sir, it perhaps is only natural
that minorities should be somewhat pugnacious. Now, Sir, I do not wish
10 go over, point by point, the various statements made by the Honourable
Member from L aﬂpur. I do not think he has done justice to the Punjab
Government. do not think he has given a strictly accurate
account of the efforte of that Government, the really sincere efforts of
that Government, s find a solution for this severe problem. The trouble,
t0 far as I can see, arises from the fact that, within the Sikhs themselves,
there are many seots, and the boginning of this trouble is really an internal
dispute between tha followers of the earlier Gurus and the followers of the
luter Gurus.  The shrines are largely controlled by Udasis who are re-
garded by the Sikhi as Hindus, inasmuch as they are not baptised aceord-
ing to Sikh rites, but, after all, in a country where religious liberty is main-
tained, cvery ome is perfectly free to follow the religion he desires, and
the attempt made by certain sects of Sikhs to take possession of shrines
in the legnl possession of others has had to be resisted. The Punjao
(Gtovernment has recognised extreme difficulty, because it so happens that
a large number of these Holy Places were founded by the followers of the
earlier Gurus and they remain in the possession of the followers of the
enrlier Gurus who have never acknowledged the later Gurus, and the
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main dispute is that, while about 90 per cent. of the Sikh population are
followers of the tenth Guru, and & small minority are followers of the
first Guru, this small minority are in possession of many of the Holy
Places. That, 8Sir, is the rock on which all attempts to discover a solu-
tion of this difficulty have been wrecked. Both sides can plead religious
liberty, and the Punjab Government has failed to find a way of recon-
ciling these two Bikh sects. Now, Sir, one of the biggest difficulties
which we have met with in trying to find a solution is to find a repre-
sentative of the Sikhs. There are in the Punjab three bodies which
claim to represent the Sikhs. The first and the oldest is called the Singh
Sabha, the second is the T'at Khalsa which founded the Chief Khalsa
Diwan, and, lastly, there has been started the Shiromant Gurdwara
Frabandhak ~ Comunittee. The Punjab Government is faced with the
difficulty of finding out which of these three bodies represents the Sikhs..
The Singh Sabha is more or less weak comparatively. The Tat Khalsa
is getting numerically stronger and the Shiromuni Gurdwara Prabandhak
Committee has come in with tremendous energy and absorbed public
attention. But, Bir, a Government which desires to show perfect equality-
of treatment to all classes cannot accede to the wishes of the most vocife-
rous class. It mus* also defend the rights of those who sare quite pre-
pared to abide by .the law and go to the law. I do not think, Sir, any
object will be ‘gained by traversing the statements of my Honourable-
iriend which I thiuiz are inaccurate, because I think the main Resolution
is a broader one and it will not depend on whether the Punjab Govern-.
ment did or did not do tight in this or that particular item of recent
history. Within the 8ikhs themselves they have yet further trouble.
During the war, a very large number of Sikhs of certain classes rose to-
high positions bused on their distinguished record in the great struggle

These have received titles of the rank of Captain, Lieutenant, and so on.
When they come back to their villages and wish to go to their own shrines:
and do religious observances, they are forbidden entry. That is a purely
internal question of the Sikhs which no Government can possibly deal’
with and yet an internal question between the Mazhbi and Ramdasia
Sikhs on the one hand and the Shiromani Gurdwara Prabandhak Com-
mittee Sikhs on the other is being hurled at Government ns if Government
somehow was at the root of this treatment of a certain class of Bikhs. I lay
stress on this point, Sir, to trv and give Honourable Members some-
idea of the causes of the failure of the Punjab Government to arrive at
a satisfactory settlement. The difficulty is to find a representative of the-
Sikhe and to find a settlement which will be acceptable to all the Sikhs.
Tt is very easy indeed to find n settlement agreesble to the Shiromani
Gurdwara Prabanihak Committee or to find one agrecable perhaps to-
other portions of the Sikh community, but it has proved impossible to-
find one acceptable to all the Sikhs, because, Sir, us my Honourable
friend pointed out, the Bikhs are incurably democratic. They will not
scknowledge any ieader. Any person who appears as leader to-day, if he.
i= aocepted by Government as leader, is promptly opposed to-morrow by
some one else ns leader.

Now, Sir, 1 thirk this Resolution is one which should have been moved:
in the DPunjab Legislative Council. It concerns almost - entirely the-
Punjub Government and I feel sure that, if it was moved there, it will
reccivé the utmost sympathy from nall the Members of that Council. 1.
feel sure that all the Members of the Punjab Legislative Council are-
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anxious to arrive ab some solution of this question, and I feel sure that the
Covernment of Punjab also is most anxious to welcome any suggestions
for a satisfactory solution, and I wish my Honourable friend could see his
way to withdraw this motion from this Assembly and ask his friends in the
Punjab Legislative Council to move it there and to try and secure a com-
mittee he desires within the Punjab itself. I do not think, Sir, any object
can be gained by appealing to gentlemen from other provinces whose know-
ledge of the very difficult and complicated history of the Sikhs is perhaps
somewhat inadequate, or by carrying on a debate in this Assembly where
again the matter ight be regarded as political or religious or, as happened
just now, involving disputes between the Bikhs and other communities
rather than merely a dispute between different portions of the Bikh com-
munity itself. In view of these great difficulties, I should like my Honour-
able friend to consider the advisability of withdrawing this Resolution.

Sardar EKartar 8ingh (Ilast Punjab: Sikh): Sir, the Honourable Mr.
Calvert has said that there is some difficulty in finding out a representative
among the Sikhs. 1 submit that that is wrong. The Shiromani Gurdwara
Prabandhak Committee is a representative body of the Sikhs. No doubt
the Sikhs are democratic people, but they recognise the Shiromani Gurdwara
Prabandhak Committee as their representative body. If the Government
want to settle any troubles, they can easily settle them with this Com-
mittee. Then the Honourable Member said that there, was no leader
rmong the Bikhs and that thoy did not know with whom to settle. That
is & lame excuse. If the Government want to settle the matters, they ocan
do so. If they do not want to settle, then they can brning forward these
cxcuses,

Then, Sir, as regards kirpans there is a real trouble. The Arms Act:
lays down that the kirpans worn or possbssed by the Sikhs are free from
all sorts of restrictions and prolibitions contained in the Act. But still
we find that Sikhs wearing kirpans are prosecuted. When the Govern-
ment start on a policy of repression, then these gentlemcn are prosecuted
end when the Government are a bit lenient, they do not prosecute them.
1 do not understand how the law changes within a few months. Sometimes
they do prosecute them and sometimes they do not. Sometimes they
declare that the Sikhs are entitled to wear swords even. They have issued
commauniguds saying that, if a Bikh wears s sword or a Lirpan, he will not
he prosecuted. But at other times thev prosecute a Sikh wearing a long
kirpan. Is that not a genuine grievance? Have the Punjab Government
done anything to remove that grievance? Have the Punjab Government
epplied to the Government of India to amend the Act if the Punjab Gov-
ernment think that the law is something else and that it is not in accord
with the religious principles of the Sikhs. The best way for the Punjab
(Government would have been to have the law amended if they wanted to-
have that grievance of the Sikhs settled. I submit, Sir, that a question
wag asked in the I'unjab Legislative Council and the Government them-
selves were very coubtful. Sardar Bundar Singh in reply to & question
said that the Governmont themselves weres doubtful whether the manu-
facturing of kirpans wns prohibited or not and whether a license was re-
quired or not. Thay themselves are doubtful and still they are prosecuting:
persons for manufacturing kirpans. When they themselves are doubtful,
why not settle it? Why did they not pass any law on the subject?

I submit that there are roal genuine grievances of the Sikhs which the
Tunjub Government have done nothing to redress. It is not difficult to-
find out what those grievances are and to trace the causes of the discontent.
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among the Sikhs. I submit, Sir, that Government are directly responsible
for them. The Sikhs enlisted in large numbers to save the British from
the hands of the (sermans. They fought bravely and wherever there has
been hard fighting to-be done, Bikhs were found in the forefront main-
taining their reputation for steadfast fidelity and a dauntless spirit.
The British Government, with the help of the Indian armies and
especially of the Sikhs, were successful in besting und defeating
the Germans. The Sikhs naturally expected that the Govern-
ment would reward them for their services, but they were rewarded with
the Rowlatt Act, and, when meetings of protest were held against the
passing of the Rowlatt Act on the sacred Baisakhi day in the town of their
Gurus at Amritsar, they got the reward in the shape of bullets from
‘General Dyer at Jallianwala Bagh. No one can forget the Jallianwala
Bagh massacre in which the Sikhs paid a very heavy toll. It was a fair of
the Bikhs on that day and many villagers, many Sikhs, went there simply
to pay their homage to the Golden Temple. They attended the meeting
.n;ad t.tl;esa innocent men who did not know what was happening there were
ehot down.

The stopping of the Hansili aqueduct at Amritsar, the tragedy of the
Komagata Maru, the shooting of innocent Bikhs at Budge Budge, indiscri-
minate arrests and internments of Canada-returned Sikhs, the Jallianwala
Bagh massacre, the hrutal treatment of Sikh prisoners in jail, the beating
-of the Sikhs at Guru Ka Bagh, the beating of the Guru Ka Bagh released
prisoners by the police and the military at Rawalpindi railway station,
the wholesale and indiscriminate arrests of about 1,700 Akalis in the month
-of March, 1922, the snatching of the keys of the Golden Temple from
the President of the Shiromani Gurdwara Prabandhak Committee, the
imprisonment of about 200 persons who had protested against the illegal
.action of the Government, the interruption of Akhand Panth at Gangsar,
and to erown all, the ruthless massacre of several Sikhs at Jrito, are all
valid grievances of the Sikhs. Bir, the chicf grievance of the Sikhs is the
unsympathetic attitude of the Government towards the Gurdwara move-
ment. Otherwise, there would have heen no trouble,

12 Noox,

The Gurdwaras were originally under the direct control of the Gurus
.or their agents. The Gurdwara is dearer to the Sikhs than anything else
in the world. It is the house of their own Gurus and it is a place where
they are entitled to go whenever they like. After Guru Gobind Bingh,
the tenth Guru, the Panth, that is, the whole 8ikh community, was
recognised as the representative of the Guru on earth and the control of
the Gurdwaras passed into the hands of the Panth. In the time of the
Sikh rule the Gurdwaras were controlled by the Panth through the local
Sangats. The management of the Golden Temple, Amritsar, was in the
hands of a committee of Sardars drawn from all parts of the country, and
its President was Maharaja Ranjit Singh - himgelf. The Mahanta or
Granthis of the Gurdwaras were always appointed or removed by local
Sangats and the property attached to the Gurdwaras was considered to be
the property of the respective Gurdwaras. The Mahants were mere
managers who met their personal expenditure out of the incéme, but they
could not alienate the property. The first charge on income was the main-
tenance of merviee, free kitchen and other institutions of the Gurdwaras.

With the advent of the British rule the old relations between the Panth
and the Msahants were entirely upset. The Mahants, who were practi-
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cally servants of the Panth, became virtually the prepristors of the
temples. At-the time -of the appointment of -a new Mshant the old form
of convening the. Bangat was kept up. But in reality this fwnctions of the
Sangat were encroached upon by local officials. Being no longer responsibla
{0 the community, the Mahants began to appropriate the income of the
Gurdwaras to their own use and began to sell the property belonging tw
the Gurdwaras. Irresponsibility und wealth inevitably resulted in im.
morality, and the places of worship became the haunts of evil men. The
mitual also became corrupt.

The Golden Temple at Amritsar and important Gurdwaras affiliated to .t
were directly controlled by Government. The BSikhs, seeing that therc
was & great deal of mismanagement of the Gurdwara property and that
many Mahants were leading evil lives, thought of reforming the temples.
ihey went to law courts, but the defective laws, coupled- with the un-
sympathetic attitude of the (Government, gave little chance of suceess.
Some cases like those of Babe-de-Beri and Bawali Sohib were fought in law
courts for n long time, for two or three generations, without any result

In spite of the persistent demands of the Sikh community, the Gov-
crnment did not hand over control and management of the Golden Temple
to the Sikhs which it could easily do, and sibece 1905 the Sikhs huave
been clamouring for the Panthic control of the historical Gurdwaras. But
wus it difficult for the Punjab Government to hand over the control of th:
Golden Temple to the 8Sikhs? Could the§ not find a representative body
tl:f 8ikhs who could control that Gurdwara, the premier Gurdwara in the
I*unjub ?

In Novewber, 1920, the Shiromani Gurdwars Prabandhak Committee
was organised on an elective basis. The Government then handed over
the control of the Gurdwaras at Amritsar to the Shiromani Gurdwara
lI'rabundhak Comnmittee, )

In February, 1921, the horrible tragedy of Nankana Sshib took place
and about 150 Sikhs were ruthlessly inurdered and burnt, and some were
burnt alive.. And this mighty Governinent, knowing full well that Narain
Dusgs was collecting urms and amimunition to kill the Sikhs, took no steps
to stop the catastrophe. Instead of sympathising with the Sikhs the Gov-
crnment began to arrest several leading Sikhs on extremely frivolous and
bugeless charges. Hundreds of Akalis were arrested and imprisoned.
The’ diseredited Mahants were restored in the temple.

The callous disregard of the Sikh rights, the relentless persecution of the
Sikhs, the reckless flouting of public opinion and arbitrary interferenc:
;S{;E the Gurdwaras and the kirpan were very keenly felt by all the

R.

The Goverhment in 1921 gnatched the keys of the Golden Temple from
the President of the Shiromani Committee. This action ¢f the Govern-
ment was very keenly resented. There was & great uproar and those who
protested were flung into jail. After about 200 persons were imprisoned, -
the Government restored the keys and released the prisoners on the 11th
January, 1022. The Government, Sir, although they recognised they had
aone a wrong act, thought that by the release of these prisoners and the
nanding over of the keys of the Golden Temple, they had ‘heen defeated,
and 8o took it as a lowering of their prestize. Hardly two months had
ciapsed when by a well-arranged coup -about 1,700 Sikha were arrested in
13 selected districts of the Puniab, It is remarkahlc that Government
always brought the' Gurdwara Bill simultanéously with an attempt to crush

3
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the Gurdwarn movement as if to overawe the Bikhs into accepting an un--
satisfactory messure. In July, 1922, the S8hiromani Gurdwara Prabandhak.
Committee refused to consider the Bill us long as hundreds of Akalis were
kept in jail.

Then came the Guru Ka Bagh affair. That must be fresh in the minds
of Honourable Members of this House and many of them have, I believe,
actuully witnessed what happened there. The struggle at Guru Ka Bagh
began with the arrest of five Akalis belonging to the Gurdwara for cutting
wood for the Gurdwara kitchen from a grove of kikar trees which belonged:
to the Gurdwara. The Government forgot that the Sikhs had been cutting
wood from the grove of kikar trees ever since they came into possession of
the Gurdwara by a compromise with the Mahant. The property of the
Gurdwara was only a trust property meant only for the maintenance of
the Gurdwara and its institutions like a free kitchen and it cannot be used
for any other purpose. The Government’s position was therefore false in
gtarting ériminal proceedings against those in control of the Gurdwara.
'The Government was bent upon crushing the Akali movement and this is
evident from the fact that, when, at the outset, the Mahant was ready to.
make a compromise, it was the Deputy Commissioner who prevented the-
nettlement. The Akalis were mercilessly beaten by the police under the
orders of the Government and, when the Government was tired of beating
the Akalis, they gave up beating and resorted to making arrests. Tho
numbers of arrests had reached the appalling figure of 5,805, when the
Government stopped further arrests and got out of an awkward position
through the intervention of 8ir Ganga Ram. The Government felt their:
mistake in supporting the action of the Deputy Commissioner, but they
had been earnestly advised this time not to yield openly as they had done
previously. Therefore, though convinced of the futility of keeping the
Akalis in jail even after the Punjab Council had passed a Resolution for
their release, they persisted in keeping them incarcerated until very
shabbily they ordered their release on the merit of the help afforded to-
the Government by the Bhiromani Committee in maintaining peace between
Hindus and Muhammadans in Amritsar in April, 1023, The atmosphere
was again becoming calm and there was a good prospect of peace between:
-the Government and the Sikhs. But the Government again plunged the
Bikh community into a turmoil of agitation by deposing the Maharaja of
Nabha. The 8ikh community thought that it was a blow aimed at their
organisation and a side attack on the Reform movement of which the
Shiromani Gurdwara Prabandhak Committee is the custodian and with
one voice urged upon the Committee to take up the matter
and get the wrong righted by all peaceful and legitimate mesns.
The Committee took up the matter and had as yet done nothing
except publishing the true facts about the so-called abdication of the
Maharaja and asking the Viceroy to refute those facts, when the Govern-
ment started 8 new hunt of the S8ikhs. The Government felt that th.ir
inability to controvert the facts given out by the Committee had shaken
the ground from underneath their fcet and they so lost their head, so that,
instead of reasonably meeting the voice of protest, they began to sup-
press all expressions of sympathy even by the subjects of the exiled
Msgharaja. Sikhs were arrested for making speeches and taking out pro-
cessions in sympathy with the Maharaia on the nreposternus charge of
disobaying that very Maharaja's standing orders. When arrests were made
in a diwan held at Jaito in the Nabha State, the Sikhs asssembled sat
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down to do nothing else but to recite the Holy Granth night and day and
pray for the Maharaju. But this also they were not allowed. The place
of meeting and the Gurdwara were both blockaded and no food or water was
sllowed to go in. The Sikhs began to starve and, as they were obliged io
case themselves elose to where they sat, insanitary conditions began to
prevail and many fell sick. In this condition the continuous reading of
the Holy Granth became imnpossible outside the Gurdwars and they asked
the Sikhs in the Gurdwara to start the Akhand Path inside. This was
on the 14th Beptember, 1923. The officials, who were determined not to
sllow even holy reading and praying for thé Msharaja, came with a mili-
wary force and arrested the wliole congregation assembled round the Holy
Granth outside the Gurdwara. Then the armed soldiers in uniform were
iaken into the Gurdwara itself where the Sikhs sat listening to the Akhand
Path. The whole congregation including the reciters and the attendants
were arrested and what was an unprecedented sacrilege the Granthi actually
reciting at the moment was caught hold of by his arms and dragged away
und arrested. This interference with the sacred reading was a grave
desecration according to the Sikh religion. This interruption was admitted
even by the Associnted Press telegram, published in the ‘‘ Tribune ' of
Beptember 19th, 1923. Later on, when a storm of indignation burst out
in the Sikh community, the Nabha officials concerned in the sacrilege tried
to explain it away by giving out that the reading was continued up to a
finish, Even if this be unccepted as true, it is no defence, because the
act of worship of that particular Sikh congregation was interrupted and
improperly ended when the listeners and the reciters who had begun the
ceremony were forcibly removed and the closing prayer, which is an
essential part of the ceremony, was not made as they would have made it.
1 may say one thing here, when the Akhand Path ceremony is taking place,
nobody cen give any lecture or make a speech. There was no occasion for
disturbing the reciting. It was altogether wrong on their part. The news
of this desecration spread like wild-fire and the very next morning a party
of Bikhs gathered from the neighbourhood to go and restart the Akhand
Path. But they were not allowed to go. From 14th September, tho
day of the desecration, the prohibition was made absolutely rigid. Sikh
pilgrims from sll quarters began to pour in to assert their religious right of
freely visiting the Gurdwara and performing the Akhand Path and other
acts of worship. All those who went were arrested and beaten and
humiliated. After some time the Government officials began to
cfler to the daily arriving batches of B8ikh pilgrime that they
could be allowed a temporary access to the Gurdwara on the condi-
tion that they would agree to go back immediately after merely doing
obeisance to the Holy Granth in the Gurdwara. To this the Sikhs could
never agree, as it would mean conceding the elementary right of religious
liberty and free worship. Nearly six months have gone by and more than
5,000 Bikh pilgrims have walked to Jaito and been arrested. A Jatha of
500 people were not allowed to go and perform their worship at the
Gurdwara. Though they remained non-violent, they were fired on and
many persons were killed. I submit, Sir, that, this ruthless massacre is

unprecedented.
Mr. President: I must ask the Honourable Member to bring his
remarks to a close. .

Bardar Kartar Singh: My submission is that these are the legitimate
grievances of the Bikhs and, if the Qovernment are prepared to redresa
B2
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those grievances, . this .is-the best time.far the Gaveroment.. The Gov-
ernment should not: put; the .cqmamunity to.trouble and. interfere with. their
religious rights and Govarnmest.:should .nake the Sikhs feel that their
religion is free from -interference.. The best way to splve the difficulty
iz to appoint a Committee of .independant .impartisl . persons, in whom. the
rublic may have.confidence,:fo inquire into the.grievances of the. Sikhs and
to find out the causes of disoontent and o suggest measures for their redress.
Sir, no Committee appointed would be of any use unless it commands the
confidence of the Sikhs.. For 4his purpose ] have an amendment to move.
The Committee suggested by me weuld command the. confidence of the
public. T move that in place of. the original Resolution the following
amendment be adopted:

* This Assembly recommends to the Governor General in Council that a Commitiee
consisting of Pandit Madan Mohan Malaviya, Colenel Bir Henry Btanyon, Pandit
Motilal Nehru, Dr. H. B. Gour, Mr. B. Vanht.?ﬂinjn, Mr. R. K. Bhanmukham Chetty,
Maulvi Muhammad Yakub and Sardar. Gulab Bingh with two officials to be nominated
by the Government be appointed to inquire into the grievances of the Bikh community
and make recommendations at gp esrly date to remove the present ¢mpasse beiween the
Government and the Bikh com “;Lu_il.y;"

Dr. H. 8, Gour (Uenhrhl Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to move the following amendment :
** This Assembly recommends to the Governor General in Council .

Mr. President: One smendment at & time. is' enough.

Dr. H, 8. @Gour: Sir, therc can be no doubt that the Sikh community
have & grievance. That is stated by the Honourable Mover of the Resolu-
tion and admitted by Mr. Calvert, an official from the Punjab. The
Honourable Mover of the Resolution has ponted out that the Sikhs have
complaints which extend over a period of yeurs and that these complaints
have been sccumuluting and are becoming duily more and more aggravated
in intensity. and force. The Honourable Mr. OCalvert has admitted that the
Punjab Government have failed to find a satisfactory solution o the Sikh
discontent, That is an sdmission which justifies the Honourable Mover’s
appeal to this House to appoint 8 Committee to inquire into the causes of
the Sikh discontent ond to suggest remedies for its removal. Within the
last few days Honourable Members of this House have been besieged with
a large quantity of literature on the subject. I have myself talked to a
very large number of Sikh friends and they assure me that the real cause
of discontent amongst the Sikh community in the Punjab is the religious
and political reform movement, which the orthodox community in enjoy-
ment of their privileges and power stoutly resist and oppose and
the reformers complain that these orthodox people are supported
by the Local Government. Now, 8ir, we are not here concerned
with the question as to who is right ‘or who is wrong, becauss
if we knew this therc would be no occasion to ask- this House to
appoint & Committee to inquire. The very fact that the Homourable
Mover of this Resolution wants this House to appoint a committee to. in-
vestigate postulates that the causes which the one parby assert amd which
the other deny are neither admittsd by the one side nor the other and musé
be submitted to the arbitrament of an independent and impartial tribunal,
That is a part of the case which, 1 submit; neither: my Sikk friends nor
the Honourable Mr. Calvert can contravert, because he has admitted that
it is a case ‘for -inquiry: but'a case which must be laid before the local
Couneil in the Punjab.. But in the very same breath.in which he makes
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the suggestion he confesses to the inability of the Punjab Government to
find a solution.
"Mr. H. Calvert: [ said a solution satisfuctory to all scets of the Sikhs

-Dr. H. 8.-@Gour: No selution is pestible enless it satisfies the majority
of the people affeeted by it.

Mr, H. Calvert: All.

‘Dr. H. 8. Gour: If ‘wmy Hopourable s friend, Mr. Calvert, is an
idenlist and is looking for a solitton whieh.wilk shtisfy all- persons and all
conununitics he is striving st an ideal. which in this mundanc world is
impussible  of  realization. What we  ean find s solution  which
will ‘appesl to reasonable -men, which ~will satisfy the grievances
of the majority, and if o few mhleontents remain, they are people
who must  submit to the. reasomasble .solution which the . independent
Commitsee of inguiry will find.and by . which. the hulk of the cormmunity
will be guided and bound.  That is all that a Committee can do; that is all
thut the Committee is expeeted to do. Beyond that if any Committee
aspires o achieve a result, ‘it is gtriving for an imnpossibility.

Now, Sir, the causes which the. Homeurable Mover of this Resolution
has set put as leading to the discomtent mmongst our fellow subjects in the
Punjub are widely different: to. the, causcs aseribed by the !Hon:mrublt-
Mr. Calvert.  Phe Honoursbhle Mover of the Resolution complains that
there are four root causes which have led up to the present unsstisfuctory
situation in the Punjub. -The first and foremost relates to the Gurdwarns
which the reforning Akalis wish to-manage for the purpose for  which
they weore prinoarily intended.  (Mr. M. Calvert: " No.’") The other side
suy: " No: if you have any rights establish them in a court of law.  Frowm
time immemorinl these Gurdwaras bave been in the possession of persons
who are in their present oceupation, rand  you shall not molest them or
disturh their possession,” " That is a plausible view. The other side com-
pluin that these Gurdwaras are in the nature of a publie trust and belong
to the community who hava the rnight of sppervision and control which thev
wish to assert. .That is the ease.of the Akalis. Turning, Sir, to the ques-
tion of the kirpan, 1 submit that it is aeomporatively minor question.

The third causo concerns #ha deporitien of the Maharaja of Nabhn. |1
do not wish' to go into that.quéstion beyend simply finding \in it a cause
which the Akalis regard as one.whigh hag tended to cxacerbate their fecl-
ings. They say that the Mahoraja of Nabha -was the Akali lender and he
has been saerificed on that ground. ” The Gevernment say, his administra-
tion was such that' the Government.of India, representing the paramount
power, could no longer tolemater it. These are’ the two views; the views
of the Akalis and the views of thel €levernment.  We do not know who is
right and who is wrong, but the faet remaing thit the matter has not vet
been examined by an impartink.-and:indeparident Committee of inquiry.

The Aknlis desire that an independent” 'Committee should investigate
these causes and suggest remedies fo¥ their rédress by the Central Govern-
ment.  The Honourable Mr: Chlvert wotild have hIT these questions investi-
gated by w loeal Committee appointéd by the Punjab Government.  He has
nlready said that the Pumjnb ‘Govermment has nbt heen able to find a satis-
fuctory solution, and T wotlld ‘therefore suggest that it is perhaps time that
in the calm and plieid wtmosphere :of *the " Central ‘Tegislature  (The
Honourable Sir Maleolm Hailey: ““Hear, hear ™), unbiassed and unpre-
ndicad (4 Voice: ** unfettoréd '} by “Meh}: feelings. prepossessions and
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prejudices, a solution satisfactory to all parties might be found; and I
therefore support the princjple underlying the Resolution of the Honour-
uble Mover. But I would suggest, Sir, thet hig Resolution’ is much too
detailed and does not give sufficient latitude to the Government to appoint
a suitable Committee; and, if you will permit me, 8ir, I would therefore
ask him to accept my amendment and make it his own, and that that
amendment be carried, so that Government may be in a position to appoint
an independent Committee of inquiry to investigate into the causes of Bikh
discontent. J therefore move my amendment, which runs as follows:

*“ This Assembly recommends to the Governor General in Council to be so- pleased
as to appoint-a Committee consisting. of official astd non-official Members of the House
to inquire into:the causes of discontent prevailing among the lslik_h community and to
report on what measures should be adopted to remove the same.’ .

Rajs Raghunandan Prasad Singh (Bihar and Orissa: Landholders):
8ir, I risayt-.o support the ‘amendment proposed by the Homourable: Member
(Dr. Gour). e e :

There is a great excitefpenj. .prévailing ‘in the Punjab over the Akali
movement and, in vic}v'oiﬂ the recent deplorable occurrencs'at Jaits, &
grave situation has arisen. To prevent the matter getting worse and to allay
the public fecling, I would appeal to the Gowerttnert to-accept the proposal
for the appointment of a mixed €Committee of officials and non-officials ¢o
investigate the whole matter and report what measures should be takem
to restore peace in that unfortunate province. Conflicting reports are appesdr-’
ing about the happenings there and it is not definitely known what are the
grievances of the Sikhs and whether they are reasonable or otherwise. A
thorough inquiry into the causes of the deplorable state of affairs through’
a fully representative Committee s necessary in the interests of peaceful’
administration, and I doubt not the:Government will see their way to adopt

the proposal. With these few words I 'beg to support the amendnient moved
by my Honourable friend. ; .

Mr. Bipin Ohandra Pal (Calcutta: -Non-Muhammadan Urban): Those
of us, 8ir, who come from the other provinces may possibly find them-
selves in a somewhat difficult position. I for obe do so find myself. We
have been exercised for the last two or threq years over these happenings
in the Punjab. We have read from day to day of the sufferings bravely
faced, unflinchingly borne, by large numbers of this brave community.
During these last three years our 8ikh friands in the Punjab have proved
that they can be as courasgeous in wielding the peaceful weapons of passive
resistance as they have heen reckless in wielding the murderous weapons of
active resistance during the war. The attitude of the Sikh community has
won universal admiration, My, friend, the Honourable Member for
Lyallpur. . . . (Voices: ‘‘No, the Honourable Member for the Punjab; that
is o better name.’’) Yes, '* the Honourable Member for the Punjab '’ is a
better name. I accept that coirection because, in regard to this matter, I
take it, Sir, that Sardar Gulab Singh stands not only for his own community
but for every Indian community in the Punjab, and I may say that, so far as
this matter goes, he stands for all the communities of India. Bardar
Gulab 8ingh hag tried to point out that their quarrel is not a political quarrel.
They do not want Swaraj, I am sorry to hear that (A Voice: ** No, no "),
but all the same, when we, get it, they will have it (A Voice: ‘* He will
share when you get it.’). He disclaims, on behalf of the Gurdwara
Prabandhak Committee, all political motives. If the Punjab Government
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‘had their say, they too would also equally disclaim all political motives. The
Honourable Mover, SBardar Gulab Singh, says that “'we are out to defend
our just rights; we are out to reform our religious institutions . The
«Government of the Punjab will similarly say, ‘‘ we are here to preserve
law and order, we are here to preserve the man who is in possession of a
jproperty in the enjoyment of that property. We are here dealing, not
from any political motives, with this. S8ikh movement, but we are dealing
with it with a view to secure to the Mahants who are in possession ''—and
‘they say in clvilization that possession is nine points of the law,—‘‘ that
‘those who are in possession must be protected by the authority of the law
and the Government ' )

Bardar Gulab Bingh: Bir, I never said that I do not want Swaraj; I
:simply said that religion to a 8ikh is of course more precious than Swaraj.

Mr. Bipin Ohandra Pal: What 1 was trying to invite the attention of
the House to is this, namely, that on the one side the Akali leader says,
*“ it is not a political movement "’. On the other side Government also
:8ay, ** it has nothing to do with politics’’ . But, Sir, I am not prepared to
take the surface value of things. Behind this movement there is—I admit
und I appreciate it—there is, if not a political mbtive, a tremendous political
force; and on the other hand, behind the plea of the Government also there
¥ and has always been an unacknowledged political motive. From the
very first the Government tried to regulate and control the centres of reli-
gious activity. From the very first Government tried to capture the influence
thut radiates from these Gurdwaras in the Punjab. Can the Government
-deny that they tried to use the Gurdwuras for purposes of recruitment in the
earlier days of their hold in the Punjub? (The Honourable Sir Malcolm
Hailey: ** Certainly "'.) Is that not true? (The Honourable Sir Malcolm
Hailey: ‘' Certainly not '’.) All right, it is a question of interpretation.
Now, I will leave my friend to his own interpretation of history; I stick to
my own interpretation of it. Now these things are well known in other
parts of the world. Dolitical power has always tried to keep itself in power
by handling religious institutions and religious authority and religious power.
It was so in KEurope before the Reformation . 1t was onlya
after there was a complete geparation between the ‘Church and
the State that we found the Church going its own wuay and the
State working its own ends by legitimate political weapons. But here T have
4 suapicion, Sir, that on both sides there is a political inspiration, if not a
Jpolitical motive. DBesides that, we cunnot be indifferent to the political
«ffects of this- Akali movement in the I'unjab. There are people outside
the Punjab who sympathise with the bold stand that the Akalis have
taken, simply because they appreciate any courageous stand against the
autocracy or the bureaucracy of the present government of the country.
‘That is the situation, and I usk the Government Benches to take note of
that situation. I do not say it is right; I do not say it is wrong. Tacts
are neither right nor wrong. The fact is a fact and this is the bed-rock fact
of this whole situation that is stirring troubles in the Punjab, the sacrifices
in the Punjab, the martyrdom in the Punjab, the shooting in the Punjab
and the beating in the Punjab. All these things are stirring the whole of
the politically minded classes in India to its depths and T think the Govern-
ment would do well to take note of it. I do not hold out a threat; we
have not the means of carrying out any threat and I do not believe in
‘bluffing the greatest bluffers in history and in the world. T do not hold
out a threat but I state what we all feel to be a fact. And what is the
wemedy? We have trusted the Punjab Government for these three years to



w66 LEGISLATIVE ASSEMRLY, [26mr Fes. 1024,

[Mr. Bipin Chandra Pal. ]

deal with this situation. If they had been able to deal with it, there would
have been no cuuse to bring this matter up before this Central Legislative
Assembly. The Punjab Government have. failed ; through lack of states-
manship 16 may be, tbhrough lack of strength it may be, owing to their own
peculiar provincial difficultics it may be, but the fact.is there that they
have failed to solve this problem. What, then, is the remedy? Shall we
allow this problem to go on in the way that it has been geing on? Shall we
allow the Sikhs: to suffer and by their suffering bring down the prestige and
the authority. of the (Jovernment in the Punjab to its present low level?
Shaull we suffer the Punjab Govermnment to carry on the straggle with all the
wespons and instruments that they have in their possession and create a
situation not only in the Punjab but outside in the whole of India which
none of us here want?  That is the whole problem.  And the remedy secemns
to me, Sir, to lic in the very modest proposal which has been presented by
Sardur Gulab Siemgh. I necd not enter into the detnils.  Let us have an
independent inquiry.  Let us sec if the heads of the Punjub Governinent
and the heads of the Central GGovernment here, joined to the heads of the
Asserbly may not be sble to find a satisfactory solution to this very
u}mple\, very irritating, very dangt,mus problem; and in this view, Sir,
I support Sardar Gulab Smgh s motion. © Whether it ir to be a Committee
of which two-thirds are non-official  eloeted members and  one-thied
Grovernment efficials, or- whether it is to be half and balf, or whatever it
ix, with regard to that matter, I agree with my friend, Dr. Gour. 1 think,
if the Government will kindly accept some such proposal, it would give us
an opportunity of directly inquiring into this matter, give ug an opportunity
of seeing thinga for oursclves in your companv—you will be our showmen,
wr know in all the Committecs that it is the. Government Benches who are
the showmen. DBut let us have un opportunity of sceing this thing our-
relves, looking into all the documents ourselves, examining witnesses our-
aelves, and deeluring to the whole of Indin and to the whole of the world
what i the state of things in the Punjab and how this thing, if it ean be
remedied at all, should be remedied.

Pandit Madan Mohan Malaviya (Allahabad and Jhausi  Divisions
Non-Muhaminadan Rural): Sir, I offer my cordial support to the proposal
which has been put forward by Sardar Gulab  Singh.. He has fully
explained how the situation—the present situation—has nrisen in whicle
it has become neeessary for him to put forward the motion that he has
pluced before the House. 1 would like briefly to draw attention to some
of the salient features of that sgituation. The Sikhs as @ body are known
to have been among the most ioyal subjects of His Majesty the King-
Emperor.  Their loyalty has been acknowledged on nunerous cecasions.
Their valour has been ndmired  and respeeted and  memorials to that
valour have been erected by subseriptions raised by Europeans as well
as Indians. In the last war 125,000 of them were recruited to ficht the
King’s battles in the Fast, the Far East and in the ficlds of Furope. That
such n commnunity shoukl have such a grievance, so many grievances,
us have been brought to the notice of this Assembly by Sardur Gulab Singh,
is u tragedv. But it is a tragedy; the fact has to.be recognised : and how
has that tragedy been brought about? Sardar Gulab Singh bhas told us
that. shortly after the war the attitude of the Government of the Punjnb
altored townrds the .Sikh community as wall ag towards the rest of the
indisn community. T do not want to.go over the grounds which were
common - to the community ns a whole. ‘During the avar the. Goveroment
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of the Punjab patted the community, encouraged them, .coaxed them,
tiattered them, to get as many recruits as they could for fighting the
King's battles. As soon as the armistice was signed, the attitude of that
Government chapged,. as.also did the.attitude of the Government of India.
But. I will not deul with all the: ineidents which avose out of that attitude.
I will atrictly confine myself to the questions which particularly related
to the -Bikh community and I will start from the thme when the Sikhs
organised themselves into a Gurdwara Prabandhak Committee to reform
their Gurdwargs, their sacred places. They organised themselves as a
bady, they registered themselves as w society. Shortly after they had
fo registered themselves, one of the first things which happened wus the
kirpan affair. Everybody here understands that a kirpan is a sword worn
by the 8ikhs. It may be exactly like a full sword or it may be a small
sword, but a kirpan means a sword and it has been so worn. It has been
worn by Sikhs during all the time that we know of. 1t iz an emblem
of their religion. While the Government of Indin rewarded the rest of
Indin, or rather acknowledged that it wns just to remove the grievance
of the whole of India in the matter of wearing swords, while it ruled that
& license would no longer be required for westing swords, throughout the
rest of India, they had not the gratitude, thbyv had not the faimess, to
aeclare that the people of the Punjab. would also be free from that
license. They continued the rule which required that n license should be
obtained for a sword in' the Punjab, as if that was the reward for all the
bravery which the people of the Punjab had shown during the war and
m previous vears. DBut the Sikha did not ask for freedom to carry full
swords. They wore the kirpan and the Government began to quarrel
with them. The Government have nowherce laid down what the measure
of w Lirpan should be; and vet the Government began to prosecute the
Sikhs, because the kirpan, according to the idens of some officers of the
Government, was a bit longer than they thought it should be. It was
a mere imngination, a mere faney, s mere whim. Nowhere was any law
Inid down which defined the measure of the kirpan, and it is incredible
but it is a fact that hundreds of respeetable Sikhs, men of position, men
of character as high as that of anvbody in the land, were persecuted.
prosecuted, put into prisons for wearing kirpans or manufacturing them.
Among them T need mention only one Sardar Kharak Singh, a fine man, an
honourable man, who was given one year's impriconment for manufac-
turing kirpans which Sikhs were held to be free to wear. Another, a
retired officer of Government, Sirdar Khazan Singh, was similarly treated,
punished and imprisoned. This went on for some time. The Govern-
ment found out their mistake and dropped the Eirpan affair, but not until
a great amount of suffering, unjust and unjustifiable suffering, had been
inflicted upon a numher of very fine men of the Skkh community.

Then came the keys affair. The Government interfered with the
mgnngement of the Golden Temple. It used to appoint the manager,
and it would not allow the Sikh comamunity to exercise the control which
they. were entitled -to exerc'se .in the management of the Temple. The
trouble—or what shall I gall it by, it was necither » struggle nor a fight,
but it was & miserable: mismanagement. of - the affair—went on for some
time. And after prosecuting Sikhs, persecuting Sikhs, beecause they held
meatings .to. condemn the action of the (Government in appointing their
own man to manage the Temple, and after sending several hundreds of
perrons to jail  over the keys nffair, the Government discovered their

>
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mistake. They let off those persons wham ‘they had imprisoned and
invited the Sikhs to accept the keys. The Sikhs would not accept the
keys unless the Government released the gentlemen who had been sent
te jail over them. The Government held back for a time, but evertually -
ungracefully yielded and handed over the keys to the same gentlemen
who had been imprisoned for having led the agitation over the delivery
of the keys to the Bikh community.

Then ¢ame a third trouble. After the keys affair, there was the
Guru Ka Bagh business. The Mahants aré a well known set of personas
smong the BSikhs who were in charge of Gurdwaras. There are some
damong them who are of very good character, but not all of them are of
good character, and the Sikhs object to these men remaining in charge
of Gurdwaras. Their intention was to make arrangements with the
Mahants, to give them allowances, to allow them to pass their lives as
handsomely as they could, and yet to free the Gurdwaras from their mis-
management and control. The Sikhs entered into an arrangement with
the Mahant at Guru Ka Bagh, but an officious official at Amritsar -could
not bear the thought - of it. He created trouble and five Sikhs were
punished because they had cut some trees in the Guru Ka Bagh, which,
they held, belonged to the Gurdwara.: 5,700 persons were arrested and
imprisoned and treated most brutally, as I myself saw when 1 was present
al the Guru Ka Bagh on two occasions. They were treated as no human
‘being should have been treated by any man who olaimed to-be human,
or claimed to be a gentleman. And yet that was done in the presence of
several officers of Government. The thing went on. 1,800
persons were  disgracefully wounded and about 5,700 persons were
imprisoned. Eventually a friend of the Government and of the Sikhs,
who could not bear the sight of it, came to the rescue of Government.
He obtained a lease of the disputed land and made it over to the Gurdwara
Prabandhak Commitiee. We thought that that was the end of ths
unpleasant and unhappy trouble between the Government and the Sikhs.
Unfortunately there wns a riot between Hindus and Muhammadans in
Amritsar. 1t was a small riot. The Sikhs came forward to stand between
‘those who were fighting, between the few men that were fighting, and
restored order. The Government once more appreciated the contribution
of the Bikhs to the maintemance of law and order.. They released the
men who were in jail, and one could have imagined then, at any rate,
that there would be no more of these unwise prosecutions of Sikhs. But
it was not to be.

Shortly after, or some time after, the Maharaja of Nabha was deposed
-or made to sever his connection with his State. It was said on behalf of
the Government that he had voluntarily abdicated. The Bikhs chal-
lenged this statement. The Gurdwara Prabandhek Committee is a body
which the Government have reoog'msed o be representat.lve of a largo
‘gection of Bikh religious opinion. Mr. Calvert is wrong, utterly wrong,
-and his remdrks have been entirely misleading, when he said that the
tsikhs have no leaders, and that the Government do not know with whom
they should deal. The Goverriment have in their communiqués acknow-
ledged that the Gurdwara Prabandhak Committee is representative of
& large section of Sikh religious opinion and they have instructed their local
officers to cdnsult the Gurdwara Prabandhek (‘ommlttea in all matters
which may arise relating to Gurdwaras.
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This Gurdwara Prabandhak Committee, as the representative of Sikh
religious opinion, ngturally felt sympathy with the Maharaja who is one
of the three important- Bikh Princes in the Phulkian States. The facts
which were published did not satisfy the Committee that the Maharaja
had been properly dealt with. They passed a Resolution’ condemning the
.action_of the Government and asking the Government to publish the facts
which would justify the separation of the Maharaja from his State. They
.did not ask for anything more.” They merely passed a Resolution on the
5th und 6th of August last in which they asked that the Government should
publish such facts as would satisfy the Sikh community that the Maharaja
Ead really voluntarily abdicated his throne. The wovernment did not
.accept the challenge. But what difl the Sikhs do? Finding that the Gov-
-ernment would not make a response, the Sikhs decided that on the 9th
September they should observe a Nabha Day. There were processions and
.diwans were held all over the country to express their sympathy with the
Mauharaja snd to express their indignation at'‘the action of the Government.
'The Government did not find fault with my Muhammadan countrymen
when they raised a protest against the Khilafat arrgngement which had
been arrived at by the Treaty of Sévres, when the Hindus stood in a body
with their Muhdmmadan friends to support "the demand regarding the
Khilafat. I cannot conceive why any Governmeént should be angry with
the Sikhs because they wished to express théir dissatisfaction at the arrange-
ment which the Government had arrived st with the Mdharaja. A diwan
wus held on the 12th September in the Gurdweara at Jaito in the Nabha
State. Betwaen the 12th and the 14th of September the diwan sat there
with the permjssion of the Nabha authorities. They had obtained permis-
‘sion to go on, I)uj while their work was unfinished, while the reading of the
holy Siﬁh Gragnth was still in progress, some of these little Dogberrys.
-clothed with brief authorifty, came on the scene and disturbed the reading
-of the Granth Bahib. Troopa were brought in #and they dragged the
Granthi from inside the temple. The Sikhs naturally felt it as a great
insult that a man who had beguin to read the sacred book should be
-dragged outside; they felt it ns a great insult that, while they were engaged
‘in reading the Granth, anvbody should come in and interfere with them.
Naturally it égnve rige to a feeling of indignation. The people in the vicinity
.gnthered and vowed that they would go on to complete the reading of
the Granth S8ahib which had been =o rudely snd so unjustifiably disturbed.
"They began to go numbers—eleven at first and later on—when the
Gurdwara Prabandhark Committee wisely took over the control of thix
‘matter into its own hands lest there might be any trouble—25 persons everv
-day vowed to non-violence ;—yes, some Honourable Members may smile
and laugh, but they little know what, the consequences would have been if
‘the Prabandhak Committee, under the inspiration of Mahatma Gandhi
-and according to the teaching of the Gurus, had not exercised sn immense
-control over the SBikhs in the matter of non-violence. Now, Bir, the Sikhs
naturally felt a%grieved. and batches of 25 of them began to go from the 14th
‘Beptember or about that date, and they have continued to go in the number
-of 25. All these months they have gone every day to the Gurdwara in
‘that number. They have been caught -hold of at the Jaito station. Theyv
have not been permittpd to go to the Gurdwara, even though they declared
‘that their whole objegt was to complete the reading of the Granth Sahib
and to do nothing mopp than what their religion permits them to do. Four
thousand and more of such men were in this way arrested, taken a long dis-
‘tance to some -station—Bowal perhaps—or something like that, therc
let off and forced to walk back two or three hundred miles to their homes.
“This has been the treatment meted out to these 4,000 and more Sikhs for
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the list’ few mouths. "Is .the Government: unaware of‘ the dethils which
have been published’ fram time to time?' Has any violence been: resorted
t& by any of ‘these' Jathas ?* No.- But finding timt the Government was callous,
was “unmoved, “the' Gurdwara - Prabandhak Committee ‘ decided to send &
Jatha of five hundred men on‘the 218t of‘-this month to' Jaito. The fact
was snnounced ; jb was published i the papers; the Government kmew of it ;
pnd how-'did- the Government ‘meet it? 'The' Government published a
notification’ that it would ‘llow fity persons to go to the Gurdwara to.do
Akhand Peth or the reading of ‘the Sacred ‘Book, but they must promise in
writing that’ they would leave. the' Gurdwara .as scon as they had’ finished
thg reiding. ' I csnnot understand under what law or reasoning anybody,
nny Government can say.’that the nurmber of persons who will exercise a
religious right shall be restricted to fifty. ' Tf it was recognised that fifty
men had & rght to go there, by what.law or: commonsense could the
Government say that fifty-one men should. not go or that five hundred
shauld not go? When the Government recogniséd that it .was the right
of the Bikhs to go .to. that Gurdwara to do ‘the reading, by. what law could
the Government say’ that they must leave that place as soon as they had
finisheéd that reading?' So long as they did not commit any offence againat
the law; so long as they were not guilty of any. violence or any unlawful net,
why. could not the Government leave them free to read their Sacred Book
#nd remain there.in ‘the happy atmosphere of the Gurdwara? But the
Government lacked wisdom and so they insisted, upon. these conditions.
When this maftter was published in.the papers Professor Jodh Singh of
Amritsar wrote a letter to Sir John Maynard, s copy.of which he has been
good enough to give me and to authorise me to use if I liked;.it is dated the
18th January 1924 and runs as follows:

« I.gonfess I bave no Mght to write these lines, but my only excuse. is that' I do
wot . want Yo see the gulf between. the Gouernment and the Bikh community widened.
I Lave read in the papers of the decision, about the Akhand P'ath at Gangsar, Jaito.
To allow a religious cercmony to’ bp performed dnd to limit the number of persons
who ceald: ‘attend it- would create a real religions grievance. If the ‘Akhand: Path is
to be performed, fres access must.be given to'.all;who have a mind to wttend. it, and
the Path should be allowed to go.om for .as long.a.time as the Bikhs wish. The Gov-
ernment hag got every right to deal according to, law and justice with people who
tra ss the limits of law in ‘their Ybﬁtiml propagenda, but in my humible opinion it
should enunciate no rules thal would have the appesrance of cbstructing religious
performanees.’’ o ) :

‘T'his was. hunded over to Sir John Muynard. on the 14th of Junuary by
Professor Jodh Singh, who has :himself told me this. fact.  Now, Bir, Gov-
ernment were aware that. the Sikh Panth did.not accept this decision to
have a restricted right of going to the' Gurdwara and to perform. their Path
under the conditions luid down by the autharities there. Had not the
Government -of India time e¢nough to consider. the. matter?  How did. they
meet the situation? They met it - with -an -obstinate .and unjustifiable
attitude; they met it by, permitting the Nabha Administrator. to gather
forces there, to collect. Lewis guns, to eolleet cavalry and: infantry. and
other troops in order to resist the men, seeking to go to the Gurdwara, 8ir,
the details which 1 sought to glicit. yesterday, have :not yet been published;
1 am waiting for. them’; but I have been .informed by men who were on the
spot that the whole. scene was, most disgraccful for, any. ciyilised Gowern-
went to think of. = Men who. were unarmed, men. who were vowed to mon-
violence, men who had .during the many months they hod been going to
the Gurdwarn not been guilty of one, pingle .act: of violence, .men wha had
proved that they copld, -as was said.by my. friend, the.last speakey,:be as
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courageous in bearing suffering as they were. courpgeous. in. fighting the
enemies of His Majesty, such men were there, unarmed, non-violent,
intending to do nothing but to'enter the sacred place and read the book
which they hold to be the most sacred bf books in the world." These men
were fired on. The first commuhiqué that was published ‘said that the
firing began on.the side of thase who went there. That from all that 1
have heard I believe to be a lie, and I believe that when the fullest investi-
gution is made this will be found to be a lie.  There were no fire-arms’ with
the Jathd ; there were no fire-urms even with the crowd. No one has said
that any Government man was injured. While all the troops were there
and ol the armed forces were there, nobody was able to see any man with
any arms that might have justified the view put forward. At first 1t was said
thut none of the Jatha men were killed; now it has been stated that four of
the Jatha men have been killed. The report’ that I hgve received from
men who were there tells me that at least 21 of the Jatha men
were killed and 150 wounded, and I am further informed that.
ultogether between 100 and 130 were killed on the spot, that some of them
were burnt, some were buried and others removed to unknown destinations.
Now, Bir, that such a tragedy should happen is & matter deeply to be
deplored by every sensible and right-minded8man. And what does th
Resolution demand? It lnerelv demands thhf there should be a sifting
inquiry, an immediate inquiry, into this affuir. The Government of the
Pun]uh have shown their utter incapncity to deal with the Sikh situation
in the Punjab, and the Government of India, I regret to say, have shown a
similar want of competeney in denling with the situation. Here are thie
Government of India directly responsible for what has huppened at Jaito.
This is shown by the statement inade by the Honourable the Home Member
that the Administrator nt Nabha came to Delhi to receive instructions
regarding what might happen there. What were the instructions given to
him? Were they to fire upon an unarmed crowd, to open fire upon_th sc
unoffending men and women who went there? Does the House know that
with this Jutha theré were nbout 50 women going in order to give water
to the men and to administer to them such other relisf as might be neces-
sarv? One child wag shot dend in the arms of its mother who, leaving the
child on the rond-side and making a bow to the corpse, went along to join
the Jatha in order that she might'not leave her brethren who were going to
the Gurdwara. One other woman was hurt, T am told,—I myaeli do not
know, I cannot vouch for it. I mention it in order that an inquiry may be
made immediately. T am t-old that 'many of the women that were left
behind were badly treated.

Is this a state of things to be tolerated? Is this a state of things to be
“allowed to go on? We first had the Nankana tragedy to which my friend
Sardar Gulab Singh rcferred. I am sorry to inform this House that before
the Nankana tragedy took place on or about the 20th Fehruary 1921, on
the 6th of January or about®a month before that time, Lala Ganpat Rai,
Barrister-at-law of Lahore, went over to the Commissioner and the Deputy
Commissioner of the place where Nankana ig situated and asked ‘that the
Government should send a police fotce, bécause the Mahant was afraid that
he wight be pttacked. No action was taken. The police wra not sent.
The responsibility theréfore for what took place there does not lie merely
upon the Mahant : it lies upon the Government also.

Then you have the Guru-Ka-Bagh ' tragedy where 1,800 men were
wounded and 5,700 men werc imprisoned ; and ths last i;i*nn-'r ia the seconri
Jallianwala’ Bagh 'at Jaito, where a crowd of 500 men pledged to non-
“violence and others who had gone there with them were fired upon. Is

1 r.
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there a part of the world in the British Empire where such events would
not rouse the deepest indignation, where they would not be met with u
demand for the severest punishment of those who were responsible. for
the wanton destruction of the lives of so many of His Majesty's subjects?
And what were the Sikhs doing? What did they ask for? They did not.
ask that they should be put in possession of this Gurdwara to the exclusion
of other persons. They merely asked that thev should be allowed to go
there to read the Granth Sehib and to return from there when they had
finished reading their sacred book. Even if the crowd was three times
as large as it was, unless the members of the crowd resorted to viclence,
unless the situation beeame dangerous, where was the justification in law,
in common sense, for any officer of Government, for any man, to order tu-
open fire upon an unoffending crowd? And, who were the men who
were present? I am told that Mr. Johnstone was there, and I nm told
that Mr. Gregson, Superintendent of Police, was there. Colonel MincHin
was there; Colonel Coldstream, Deputy Commissioner of Ferozepore, was
there; also an Enghsh military officer who was, I am told, firing a Lewis.
gun. These are the men who were there. 1 do not know whether it was
a Lewis gun or & machiné gun that they were firing, I do not know it,
I cannot vouch for it. I am putting these facts before the House in order
that, if my statement is incorrect, it may be corrected. I only wish to
draw the attention of the House to the seriousness of the situation.
There were some Nabha officials too. That, in the presence of so many
English officers, civil and military, a crowd which was unarmed, a crowd
which had not resorted to any violence, which, if it did resort to violence,
could at any moment be put down with the armed troops that were avail-
able to the Government, that such a crowd should be fired upon is a
matter of the deepest condemnation for the administration which is res-
ponsible for it, and, that being ro, T ask, Sir, that the House should accept
the motion of Sardar Gulab Singh, with such modification as may commend
itself to this House—personally to me the proposal seems to be quite just—
but with such modification as the House may think fit, and lay it down
that the inquiry should extend over the entire period from the time when
the Gurdwara movement was started until that fateful, sad, day when so
many of our fellow subjects, unoffending and inoffensive, fell victims to
the want of sense :nd to the brutality of those who were on the spot and
of those who had guided their policy.

8ir Gordon Fraser (Madras: European): Sir, it is with great diffidence
that I rise to speak on this Resolution as I am entirely ignorant of the
merits of the case and I think that is the position of a great number of
Honourable Members present. There appear, however, to be very serious
grievances. There must be such grievances to have occasioned the amount
of unrest we have in the Punjab, and under the circumstances I think an
investimation—it is my personal opininn—an investieation is called for. If
there is no foundation for these grievances. there ia all the more reason
in mv opinion, for an investigation. Also, after listening to what T would
call the unhelievable accusations of the Honourahle Pandit Madan Mohan
Malaviva (Voices: ** All facts '), T think that it is up to Government to
hold an f{nvestieation. I do not approve of the Committees as suovested
by the Resolution and by the smendments. I think, under the cireum.
stances, -a Committee more in the lina of a Judicial Committee is cnlled
for, to take evidence and hear witnesses, and T would suggest a Committee
appointed from the Hich Courts, say, a small Committee of three Judges,
one from each province.
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Pandit Shamlal Nehru (Meerut Division: Non-Muhammadan Rural):
On a point of order, Sir. Is the Honourable gentleman entitled to move:
an asmendment now?

Mr. President: Order, order. I keep the House in order.

8ir-Gordon Fraser: What I would like to see is Government appointing
a Committee of three Judges—three or five, it is immaterial—taken from
the High Courts of India, say one from each province, with a very wide-
latitude to go very fully into the whole question and decide what justifica-
tion or truth there is in these accusations that have been put forward and
also in the grievances that have been put forward by the Honourable-
Mover of the Resolution. Grievances it seems to me there must be to
have brought about sc much unrest. My friend, the Honourable Mr.
Calvert, suggested that it was a matter more for the Punjab Government
as it was a domestic dispute between the different sects of the Sikh com-
munity. That is quite sound but, as the position is at present, the Gov-
ernment have been brought into it so much that I think it is for this House
to decide on a Committee. I have made several attempts to get authentic-
information as to the rights or the merits of the case but without any
success, and I think it is up to Government 4o hold an inquiry, as I said
before, to decide whether there are any grounds for these accusations and
also whether there are any grounds for the grievances put forward. T
would very much prefer to see a Judicial Committee appointed than a.
Committee according to the Resolution and the amendements consisting
of officials and non-otticials of the House as no one can possibly question
the impartiality or the integrity of any Judge, whether European or Indian
taken from any of the High Courts of India.

Mr. Narain Dass (Agre Division: Non-Muhammadan Rural): Sir,
I would like to say a few words in support of the amend-
ment moved by Sardar Kartar Singh. It is an amend:
ment which is definite. It specifies the personnel of the Com-
mittee of inquiry. If the Committee is at all going to give any satis-
faction, I think it ought to consist of persons who enjoyv the confidence of’
the people. It is not a matter of mere adjudication. It is not a question
whether people have confidence in the High Court Judges or not. [t is not
a case which is going to be decided by the Judges of the High Court. It
is a broad and wide issue. It is a question of the maintenance of law and
order. When the maintenance of law and order is so much talked about,.
is it meant that we Indians are a lawless people? I will try to point out,
that so far as the verdict of history goes, so far as the verdict of impartial
people goes, we have the great fortune of being pronounced to he the most
law-abiding and the most orderly people in the world. Why is it then, Sir,
that a sort of insanity has taken possession of the people of this country
that they disregard altogother law and order? It is not mn the
nature of the people of India to disregard law and order. I would
say that there is something wrong—intrinsically wrong, materially
wrong—in the maintenance of law and order. Law is not being
maintained, order is mnot being maintained, with any honest pur-
- pose. It is being distorted, it is being subjugated to unfair political
ends. That is why the most law-abiding people in the world cannosn
bear such & flagrant exhibition of the maintenance of law and order. Sir,
there is one thing that ought to be taken note of. In every Indian Stats
there are people of different professions and religions living side by side
Why is it then that in British India alone there are so many conflicts
and so many misunderstandings? Why is it that in the biggest of Indian
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States, there is so much more of peace and ordér and happiness? Why
is it that in civilised British India alone, where we have got the benefit
of the so-called disciplined and such law-ubiding officers, there is such an
absurd exhibition of lawlessness? 1 think that the ' steel frema '’ has
got something to do with it. It is not beeause our intelligence in British
India has advanced backwards. It is not out of mere mischief that we
have come to disrespect law and order. I should say, to be frank, that
these mischiefs are fomented by men in power. And therefore, Sir, any
Committee of inquiry, if it is to have the confidence of the peopls, if it is to
have any value at all as a right solution of the question, must consist of
persons whom no man in India can say that they do not enjoy the con
fidence of the people. 1 therefore would like to give iy wholehearted
support to the amendment moved by Sardar Kartar gilugh.

Shaikh Mushir Hosain Kidwal (Lucknow und Yyzabad 'Divisions:
Muhammadan Rural): Sir, 1 rise to support the Resolution as a Muslim
I do not care what happened centuries ngo and what this General mentionea
by Sarder Gulab Singh did or what he did not do. ln the words of the
immortal Haftz:

* Mu Qissai Sikandero Dara na Khanda am
Az ma bajuz hikayet e wmehrowata mapurs "’
—" 1 have not read the story of Alexander and Darius. Do not
ask me of anythmg except of affection and faithfulness.”” As a
Mussalman to me human brotherhivod, even if “tho members of the
fraternity live Poles apart, is a living thing, and 1 do not think that in
the whole of India to-day there is a single Mussalman who does not feel
deeply for the sufferings of his fellow-countrymen, the Akalis.- .. Unfertu-
uately, the attitude of the Government has been quite worthy of its alier
nature. They have not taken those steps which they should have taken
to find out the real truth of the situution. They have been absolutely
callous, and, if the rumours which are current these days in Delhi are
true, they have been more than callous, they have been deliberately and
horribly cruel. The rumours are that hundreds, if not thousands, have
nlready been killed, their dead bodies have been burnt and women and
children have also been murdered. It is no excuse that these things are
said to have happened on a territory which does not belong to the Britixh
Government. It is the first and foremost duty of every Government to
protect the lives of its citizens. As far as the lives of Englishmen arc
concerned, this Government are very scrupulous in protecting them, even
to this extent, that they were readﬁ to declure war upon s neighbouring
Government, but where the lives of hundreds und thousands of Indians are
concerned, they do not take any notice whatever. It is the Government
which has left us no course except to believe these rumours. They have
denied a discussion of the subject on the floor of this House. Members
of this House who went to find out the truth have had to return uncere
moniously, and the two Indian leaders who went there to examine the
situation have been arrested. Under these circumnstances we are com-
pelled to believe what these rumours say. 8ir, I would submit to the Gov-
ernment that the responsibility of what has happened and what is happen-
ing does not rest only with certain individual officers. It cannot be con-
fined to the borders beyond British India. It goes direct to the Members
of. the Government, ta the head of the Governimnent, the ez-Lord Chiet
Justice of England, and I think that he and his Government sre in' duty
bound to make urgent inquiries as to what are the real facts. There-
fore, 1 support the Resolution. ' '
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Mr. President: I had hoped to be able to finish this Resolution this
morning, but as 1 see that there are Honourable Members who wish to
speak, I think, I shall haye to carry it over the lunch adjournment,

The Assembly then udjourned for Lunch till Half Past Two of the
Clock.

"The Assembly re-assembled after Lunch at Half Past Two of the Clock
Mr. President in the Chair,

Mr.' G. Pilcher (Bengal: European): My object in addressing the House
is fur from boing to disturb what Dr. Gour has so felicitously described
us our placid and harmonious atmosphere. But, 8ir, the omissions, and,
without any desire to cast aspersions, may I say the inconsistencies revealed
by the speeches of some of the speakers who have already addressed the

uge are so striking that I feel impelled to apply mysclf to some at leas’
of thern and to bring the House back, if I cun, to realities. * I should like
to say & word or two in criticism of the Honourable Pandit's speech. He
has given descriptions of the scene at Jaito as he conceives it to have been.
He han depicted a religious pilgrimage, 500 strong, arriving at a shrine
where its members may have had every reason and desire to perform reli-
gious ceremonies. The Honourable Pandit made no mention at all, so far
as I could gather, of the huge crowd described in the official communiqué

«n8 not less than 6,000 people srmed with chavis, lathis, swords and even
fire-arme.  If he is to give descriptions of these proceedings, then let them
be something like real descriptions of what actually occurred. ’

Pandit Madan Mohan Malaviya: I did refer to crowds and said that
if they were several times more than what they were, it does not matter
%0 long as they were unarmed. I do not bLelieve the statement that they
were armed with chavis. I want that matter to be inquired into.

Mr. G. Pilcher: That is a matter which it secmed to me I may fairly
treat as an omission, but I should like to refer to the inconsistencies which
appeared to be glaring in the Pandit’s remarks. So far as 1 could gather
the gravamen of his criticism of the Punjab Government's action at the
time of the Nankanan Sahib affair in 1921 was their complete failure to
cope with things as thoy were, to realire the dangers of the situation and
guard against them. The gravamen of his criticism of the affair at Jaito
wag exactly the opposite. There he reproached the (overnment—the
Government of the Btate or the Indian authorities—on the ground thai,
although this vast assemblage had gone there, thev took what they con-
sidered to be absolutely inevitable action, namely, to guard against future
contingencies. If these great crowds are to march out of British Indin
into an Indian State, the process has to end somewhere. If that goes on,
you may ultimately have, it is quite conceivable, knowing all we do of the
antecedents and the development of the Shiromani Gurdwara Prabandhak
Committee—you may have some movement for converting these invasions
into n de facto administration of an Indian State in opposition to the con-
stituted authorities in this country. The Government's action seems to
have been justified. It was inevitable and I should certainly feel inclined
myself to eriticise the Punjab Government on the ground that in 1921 they
did not take eoffective action and not the Indian Government on the ground
that in 1024 they took precipitate or excessive action.

(4]
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Well, Sir, 1 want to go batk if we cun to the beginnings of this
teligious wovement in the Punjab. The Punjab Government has been
reproached by several speakers on the ground of their lack of sympathy
with a great religious community striving to purge its religious institu-
tions of admitted abuses. Sir, I deny absolutely that sympathy hag been
lacking in the Punjab Goverunment's treatment of that religious movement.
‘the Punjab Government'’s sction may have been lacking in strength; it
certainly has never been lacking under Sir Edward Maclagan and Bir
John Maynard in sympathy and appreciation of the real move towards
religious purification and sincerity that lay originally in this Gurdwara
Prabandhak movement. 8ir, before the terrible tragedy of "Nankanu
8ahib occurred in February, 1821, there had been several minor incidents
cf o similar character though on u very much smaller scale. The Honour-
able Mover of the original Resolution referred to the happenings at Tarn
T'arn which occurred in the January of that year. He prefaced his speech
with the assertion that the Bikh community was, if 1 remember rightly,
vssentially non-violent and that this movement had never been tarnished
by motives of violence aund disorder. Now, at Taran Tarn, which occurred
before that terrible massacre by the Mahant at Nankana Sashib, there
was a very serious altercation; the two parties came to blows and two
nersons were killed on each side. Before that affair of Tarn Tarn in
January the Punjab Government had already begun to take the whole of
this movement into very serious consideration. There had already been
a cbmmittee mooted—a large committee consisting, 1 think, of 40 persor
on each side—to grapple with this already serious movement for the seizure
ot-the shrines by the reforming party. You will remember perhaps that
Mr. King, the Commissioner of Lahore, speaking in the Punjab Council
three days after that appalling tragedy which occurred in February 1921,
alluded to the fact that in the previous November, had it not been for the
“action of Mr. Currie, the much criticised Deputy Commissioner 4t
Nankana Sahib, there would have been a far more horrible affair than
even the Nankana Bahib affuir itself. The Government officisls wer.
" aotive and extremely sympathetic. They were doing their utmost even in
thosc early days to draw these two parties together. After that terrible
tragedy occurred, the very first thing the Punjab Government did in the
very early days of March 1921 was to introduce a Bill, the firat of a series
ot seven or cight abortive measures which were prepared or introduced in
the Punjab Council, the sole object of which was o bring the partics together
and create an atmospbere of conciliation in which the Sikh religion could
again develop on friendly lines. The Minister in charge of the Bill was
Khan Bahadur Mian Fazl-i-Husain. The proposal under that Bill, as the
House will perhaps recall, war for the creation of n Commission accepted
by the Indian Government under section 80 of the Government of India
Act. That Commission would have been composed of one British official
and, T think, three Bikhs in the first instance, and its object would have
~heen to seotch the whole movement once for all on the basis of a real
ngreement and a real understanding between the parties. Tt looked for 2
time as if the Bill was going through, for the Mian and the whole of his
Government did their utmost to bring the parties to 'terms. Failure
tollowed, and there was a long pause of 8 or 10 months before the next
Bill waa'introduced. Now, during those 8 or 10 months, diffcrences in ‘the
®ikh religion iteelf became revealed, and it was om the basis of those vital
differences between’' the four or five seets of the Bikh religion, and
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between vause sects and the Hindus, that the hope of u settleinens
;ultimatoly fell to pieces. The Hindu slement was deeply disturbed at the
ume.  There is no need To go into the whole of this controversy, but the
Hindu objection wineh took shape at Hurdwar snd other different places,
Yis* the  insuperable divisions wnd animosities of thoss warring fuctions
‘within the Bikh faith, made it inpossible to get on to level ground. The
ten months went by, and ultimately s second Bill was introduced. In
August, 1922, the Bikh members approsched the Honourable Misn and
siked him to try again to introduce .another Bill. During the whole of
these ten months the Government worked hard, and the Honourable
Khan Bahadur Mian Fazl-i-Husain actually produced his sccond Bill in
September, 1922, A suggestion has been made in this House—it is diffi-
cult to categorize it os 1 think it should be categorized—that arrcsts were
engincered at that time to assist in the success of the Mian's Bill. 1t1is a
perfectly preposterous suggestion to anyone who knows ‘anything of what
the Govornment of the Punjab were doing at the time. The Government
worked hard und whole-heurtedly, and I am perfectly certain that no onc
was more bitterly aggricved and disappointed then the Mian himself that
s second cffort ended in total and dismal failare. Well, Sir, this failure
wag the sixth or seventh failure. Things began to drift. We had the
deplorable. business of Guru Ka Bagh, and in the following year we had
unother dovelopment. 1 think it appears to me almost a sinister com-
tient on the course of this morning’s debate that up to now no mention has
been made in this House of the uppualling murders committed under the
wgis of the Babbar Akali movement. I think it is indisputable that had
there been no Akali movement, there would have been no Babbar Akali
movement. Those men operating in connection with the Babbar Akali
movemnent call themselves Akalis, they too are working for the redemption
of the Sikh fuith from its abuses. 1 do not think they will go the length
of the Akali leaders some of whom upparently declare that they have no
political object at all. T may draw attention to the fact that, although
s non-politicul intention hus been attributed here to the Akalis at the time
of the keys of the Golden Temple controversy, the then President of the
S. G. P.C. declared his politeal objects openly and compared his own
position to that of the I'resident of the United States. He said in effeet:
" We are now to all intents and purposes a movement independent of
Rritish development in Tndia; we can go as we please and we are going to.’
1 draw attention to that because the Akali movement was declared to
be # non-political movement this morning. Well, Bir, those efforts at
coneiliation went on steadily, and nothing was .achieved—not, as T amn
cortain as I am quite convinced—not through any lack of effort, not through
any sinister or nnderground motive that has been imputed to British officiais
or the people working in the Punjab, hut through the inherent incapacity,
the unsuitability, of this religious discord for settlement by conciliation;
the differences ns between ’(hv Sikhs themselves appear to be almost past
reconciliation. Tho Punjub Government seem to me to have been in
duty hound—fniling the success of one of these proposed Commissions which
would have tuken over the Gurdwaras; and the Commissions could not be
appointed heeanse ‘rh(- Rikhs ‘woyld not g0 on to the Commissions—the
Governmient were in duty hound to protect the vested interests of the
Muhants in the shrines. = Different proposala for a  Commission were
framed ; in both eases, even when the Prabandhak Committee was offered
afy electod member on the Commission, they refused to work the proposal.
Tt 'sééms 'to me that the inherent diffculties hardly admit of & settlemnent
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by this process which it is now suggested that the Assembly itself should
take in hand.

I would like to address myself for oné moment to the constitutional
sspect of the Assembly’s intervention in this extraordinarily difficult con-
troversy. The senior Punjab Ofticials have known the Punjab for 25 or 30
years. In the Punjab Council the Gurdwara Bill was introduced. It related to-
& subject under a transferred department. In that early debate not one
single Epglish member of the Punjab Council intervened. The object of
the Punjab Government was to leave the settlement to Punjabis. They
stood aside and every opportunity was given to make a success of the
firat legislative measure introduced in the Punjab Council under the
reformed régime. The attempt failed. Now, to-day we have a proposal
before us that the Assembly should rush in where the Punjab angels feared
to tread. Constitutionally, I think there is a great deal to be said
in criticism of this proposed action on the part of the Assembly. The
whole of this Sikh trouble, or nearly the whole of it except where it
impinges on a Native State, is in provincial territory. If the Assembly
considers itself competent and entitled to involve itself in this particular
trouble, I fail entirely to see what is to prevent it, as the months go on
and troubles occur in other provinces, intervening there also. At the
present moment the police are handling an extremely difficult position in
Bengal. As this House well knows, Regulation III of 1818 has been
c¢nforced in the last six or eight months and—it has been stated on the
authority of the Governor of that province,—there is now a very seriousr
underground revolutionary movement in progress there. I cannot see, if the
Assembly can constitute itself to-day the authority for inquiring into this
Akali trouble in the Punjeb, why it cannot independently appoint another
“Committee to clear up the Bengal trouble or any other provincial trouble,
in the same way. If you are to have a Committee of the Legislative
Asgembly to inquire into matters which are happening in a province, 1t
~eems to me it is bound to reduce the field of the provinecial Government’s
respongibility.

Then, 8ir, from the Assembly’s own point of view, what are the true
tunctions of a Legislative Assembly? This is o proposal that a Committec
of the Assembly shall be appointed to act as a conciliatory party in an
extremely involved dispute which is going on in one of the provinces of
india. B8ir, it seems to me that the Assermnbly has got to stick to its last.
Tis real function is to prove to the world, to the Labour Government at
Home, that it is capable of controlling, not ouly as a regular proceeding in
its life but in the life of India, it iz capable of controlling and holding
answerable to it an exccutive and of acting with responsibility towards the
electorate whose instrument the Assembly is intended to he. That task is
quite large enough for any Legislative Assembly to perform and it is
hetter that this Assembly should go on in the right way of pgogress in the
direction of the full responsible government which it hopes ultimately
to attain. To-day's proposal to appoint a Committec on the Punjab
involves gaing off into a side track and it reminds me very much of the
history. of the early Assemblies of the French revolut.mnsr'}r period. You
had there a great Assembly in 1789. It oxisted for a specific purpose, to
enact laws which should constitute the basic legislation of France, on
'which France would rear the democratic régime. It went on for the best
part of three years and it did everything except pass those laws which the
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F'rench people intended that it should pass. For instance, it wasted s
whole day receiving a deputation from the human race which was headed
by one Anacharsis Clootz. Well, Sir, the Fronch Assembly failed totally to
nchieve its real work. 1t seems to me that this motion to-day here will
simply deflect us from what is the primoe function of the Imperial Assembly.
This is the Punjab's own trouble. 1ln two or three months' time, at any
rate, thero will be un important change of régime there and presiding over
the welfare of the Punjab will be one of the most capable of all the states-
men that Indin has at her disposal to-day. Surely, this is s very strong
case for leaving matters ws they are for three or four months and for
sllowing the Punjub in due course to settle for itself its own extremely
involved crisis, -

Baba Ufagar Singh Bedi (I’'unjub: Landholders): Bir, being a direct
-descendant of Buba Nanak, I follow his precept that:

** jo tehn wmaran mukian, tinhan na marin ghum,
dp nére ghar jai ke per tinhdn de chum,”

It means: ‘‘ If u man gives vou & blow, do not give him a blow in return,
but go to his house and kiss his feet *’. Following this precept, I ignore and
overlooked all the attacks and abuse that have been bestowed on my family
by my. Akali brethren and 1 am here to support the amendment that has
‘been so ably moved by my Honourable friend, Dr. Gour. S8ir, at the
very outset I must congrutulate the Gurdwara Prabandhak Committee
that it has arrived st this definite conclusion to ask for a Committee to
go through the grievances and to adjust wome of the troubles that are
existing in the Punjab now. I must ulso congratulate my countrymen
for having thought it proper to intervene at this juncture and to extend
their helping hand to their brethren in the Punjab. 8ir, I must also
explain the position and the situation and the history o little bit of
Sikhism. There are four head branches of the great Bikhs, namely,
Bedis, Sudhis, Bhallas and Trehans. From these four head branches there
are two sects of their followers: one are the Nadis and the other are the
Bindis. Tho Nadis-uare those who are the followers by their preaching
and the Bindis are those who ure born from their blood. Amongst the
Bindig there are Bedis, Sudhis, Bhallax and Trehans and amongst
Nadis there are various sects. 'The real deflnition of a Sikh is one who
really follows the teaching of Buba Nanak. Again, there are two branches:
one is cnlled the Singhs and the others ure known as Sikhs. The Binghs
are those who keep hair and are baptised. T am not here to point out
how many scets there are amongst the Sikhs, but I want to explain it just
& little so that this honourable House may understand the real situation.
8ir, I am not here to blame in any way any sect, or Akalis or anybody.
But if any Committee is appointed I must say and entreat the responsible
persons that they will give an opportunity to ull sects and see that they
are well represented und that their grievances heard, so that the minor
community or the persons who constitute the small portions of the Bikh
community may not be left out. And if we take into account the state-
ment of iy friends, Sardar Gulab Singh and Bardar Kartar Singh, the
nominees of the Gurdwara Prabandhak Committee, that the demionstration
of the Akalis is to take possession of all Gurdwaras and to have the free
use of kirpans, then, 8ir, there seems no necessity .for constituting an
Inquiry Committee, because their nominees have definitely pointed out
the desire of the Akalis, The question remains therefore to find some
‘solution to meet their desire. But, Sir, if the possession of all the
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Gurdwaras is given into their hands, it would mean that the other followers
of Sikhism might be deprived of their religious functions. I just want
to make the point clear. 1 may give the instance of Roman Catholics
and Protestants. 1f you give tho possession of the Roman ‘Catholic
Churches to the Protestants, will it not mean the eradication of the
other sect of the followers of Christ? So, if there is to be any Committee
of inquiry, they should look into the grievances of the other sects con:
cerned. With these remarks ‘T support the Resolution.

The Honourable Sir Malcolm Hailey (Home Member): This Resolution
has placed me in some difficulty—partly of a personal nature; for I should
be unwilling to be forced into saying anything here which might be taken
a8 displaying evidence of prejudice on my part in regard to an issue with
which I may have to deal elsewhere. But the difficulty is indeed general,
snd extends to all who speak on the side of Government; no one could
desire to be under any suspicion of showing a lack of sympathy with a
community which has displayed in the post qunlities for which we all
have a sincere ndmiration. My own service, unlike that of Mr. Calvert
who spoke so sympatheticully thix morning, has lain mostly in the Muham-
madan districts of the Punjab, but that does not prevent my having
considerable acquaintance with the Sikhs and their problems, snd.many
friends among them. And certainly it does not prevent me from having
a sincere apprecistion of the many sterling virtues. which they possess, of
the great loyalty and courage they have shown in their long snd honourable
association with the forves of the Crown, of the sacrificos that they made
in .the great war, of the spiril of enterprise which bhas sent tham out to
earn a livelihood.in the most distant quarters of the world, of -the adapt-
.ability which they have shown in taking up many new lines of industry
throughout India, and of the grit and perseveranee which they have exhibited
not only in the cultivation of their own ancestral lunds, but in bringing to
fruition large areas in the Punjab colonies, in the development: of which
they bhave taken so large o part. All this one must admire. What is
more, 1 think there cun be nobody here who has not u reul. .respect for
their devotion to their religion. One muy believe that in. muany manifesta-
tions of that devotion they have beem mistnken. One may also beliove
that they have in their desie to gain their ends adopted in many cases
methods not consonant with the principles of good citizenship, Neverthe-
less, in so far as these efforts have been directed gunuincly with the aim
of purifying and sustaining their religion, wo must respect them. Now,
Bir, in spite of that, I amn opposed to this Resolution and for reusons
much the same as have been given by Mr. Calvert and Mr. Pilcher. I
wish to deul as shortly us possible with what has been wanid regarding the.
history of the troubles attending the Sikh situation in the Punjab;
I could have neglected it, bLut for the fuct that the attitude of the
Punjab Government has been unjustly criticized and its renl efforts to find
a solution have been deprecisted. T shall give no detailed history of the
whole question, but purposely deal only with those nspects or incidents
in which the attitude of Government hus been called in question. T do not
need to go far back. I only wish to remind the Assembly that
the movement which has led to these troubles is in itself really
of recent origin. In the long years which followed the annexation, it is
common ground both with us and with the Prabandhak Committee's own
writers that a period of religious apathy supervened. The spirit of Bikhism,
as interpreted by the later Gurus, was indeed mainly kept slive by the
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striot requisition of the ceremony of baptism in our own ‘Bikh regiments;
" in other ways ', as a Prabandhsk Committee writer says, ‘‘ the Bikhs
showed no life religious or national in them.’’ Their religious buildings
and shrines fell into the hunds of men who in many cases neglected them;
the community itself took no very great interest in them. It wus not.
until the revival movements known us the Nirankari and Nuindhari move-, .
ments began in the eighties and nineties thut the Bikh community at large
began to take an interest in this question. It was perhaps partly under .
the influence of those movements that u certain number of cases came
before the law courts in the late nineties and carly part of this century (sueh:
us the Baba de Bir case of Binlkot) in which the community wae seeking
tu gain possession of shrines which they held to be badly managed. But.
these cases were mainly of locul interest; the first onse that wus attended
by any large popular demonstration of feeling was perhaps one.in which
I myself was n good deal concerned in 1014, namely, the Rakabganj
Gurdwarn, a -Gurdwara no doubt well known to most Members of the
Assembly here, for it is close to the pew Government House at Delhi.
[ say in that connection only this, leg whatover we did there was done
under the advice und in full consultation with the Chief Khalsa Diwan,
then the only representative body of Sikhs, thut any land we ucquired or
steps we took with regard to the gurden wall—for of course we never
thought of dealing with the shrine itself—wus done with the full consent
ot the Muhant. That case, however, did lead to a great deul ol agitation
throughout the Punjub. When we found that it was a matter in which
public feeling was aroused, we stopped any further proceedings and since
then the matter has been wmicably settled between us.  But the cave
illustratos adinirubly the nnture of the difficulties which subsequently
arose elsewhere. We dealt with a Mahant who was believed to be fully
cornpetent to dispose of lands wttached to the shrine; the Chief Khalsa
Diwun and the Phulkiun Chief who had endowed the shrine had no objec-
tion; the ugitution cume from the new ‘' reforming '’ S8ikhs. Now, as
Mr. Calvert has shown, most of the great shrines were in the possession of
followers of the first Gurus, wherear the revival moveinent was largely
under the influence of the followers of the later CGurus, who would not
admit even the religious position of the Mashants (quite apnrt from any
question of their character or munagement), and that indeed is the explana-
tion of the whole situntion. 'There hay from the first been this difference,
that the reforining party cluimed to oust froin possession of the shrines
and endowinents men who represented o regulur line of succession from
those who had been placed in charge by the founders and whose rights un-
doubtedly in many cases were good in law. It is not by any ineans true
that the only reason for the desire to ussume Panthio control was the mis-
manageinent of the shrines or the evil life of the inoumbents. Of the latter:
thore were ndmittedly many cases, though I think that it must be confessed
that the comnunity was itself partly responsible owing to its own apathy
in the past. But, when uattention was once directed to this point, the
Sikh conumunity showed a sense of irritation at the delay in settling n
number of cuses instituted in the Courts, and claimed that the leval pro-
cedure which the law placed at thefr disposal was both expensive and
dilatory. That in the first instance was the real cause of the trouble.
Flsewhere, ax Madras Members know, means for recuring purity
of temple management have been secured by a comprehensive change in
the law; the reforming Sikhs, in their impatience both to ourt those whose
tenets they did not approve of and to secure better management, would
not wait for this, and decided to adopt ‘‘ direct aetion ''. I am excluding
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for the moment any suggestion that there was o further political object,
and dealing only with the religious disabilities to which the Mover refered.
The very numerous eases in which ‘' direct action '’ was taken will not
perhaps be in the recollection of the House; but let me go through, very
briefly, some of the incidents that the Mover referred to, and 1 think I
can satisfy the House that in these cases it was not the Government which
was in any way responsible for the trouble which arose, but the cir-
cumstances of the case itself. One of the earliest of these was at Taran
Tarn in 1820; here there was a case in which two seetions of the community,
the pujaris and Akalis, came into open conflict. There were nuimnerous
mjuries on euch side and I think two deaths. Next he mentioned the case
of Nankana. I know that the ease at Nunkana is one which hus caused
deep grief and natural resentment throughout the whole of the Hikh
community, but what is the case against Government there? The case
against Government, as stated by Pandit Madan Mohan Maluviya himself,
is that they did not asupply the Mghant with police or troops to protect
him against the reforming Sikhs. 1t is not that Government protected the
Mahant in improper use of his lands; they had soine time beforc been
recorded in thg name of the institution instead of the Muhnant. 1 wn well
aware that among a part of the community it is held to be a matter for
criticism that the Mahunt, who was guilty of this terrible trugedy, escaped
the supreme sentence of the law. That, however, was no uction of the
executive Government; it was the High Court which reduced the sentence
on appea].

Then, I come to the Golden Temple case to which reference has been
made by him. The Golden Temple had, in about 1859; by gencral agreement
with the community, received at the hands of Government a Committec
of management of which the head, who wus of course a Bikh, was nominated
by Government. For many vears that Committee did good work, but after
some time the Committee ceased to function actively and the manager
practically controlled its affairs. Now, that was at n period when Sikhs
took but little interest in their own shrines and in their endowments.
Indeed, it is of course u matter of common knowledge that idols were not
removed from the Golden Temple until 1905, and it was about the same
time that according to the Prabandhak historians themselves a movement
began to ‘‘ nationalize the control of the Durbar 8ahib ™. Tt did not
however take a very definite form till the meeting of the Bikh League of
1019. In 1920 Government had announced that they were waiting until
thev could consult the members of the new elected Council on the subject,
but that it was theit intention after doing so to stand entirely aside from
the management in future. Here again, the reforming Rikhs showed
great impatience, and the Ineal authorities in order to meet the
agitation formed a provisional committee of nine Sikhs with the manager
at their hend. Finally late in that vear Government uppointed a Com-
mittee of thirty-six 8ikhs, which was I think the aectual origin of the
Shiromani Prabandhak Committec. At that point strong politieal influenes
smpervened; others besides Sikhs began to tske a hand in the matter,
and the Committee incrensed its own numbers to 175 including the original
38. Now, here vou had a situation in whieh Government had by long
preseription and ‘with general consent some rhare in t:he management of
the Golden Temple: they were at the general desire divesting themselves
of that function; all they sought to do, and no more, was to put the
management on a proper legal basis. They declded, after the Treasury
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keys huad for some time been in the possession of the nominee of the
Committee, to resume thein, but for what purpose? Not to interfere with
the Golden temple in any way, but with the definite object that a friendly
suit might be filed in order™to establish in the Courts the proper possession
of the keys and the responsibility for management. Their efforts to
wecure that friendly suit fuiled. No one could be found to whom the
keys could be hunded over, and they were returned to the original nominee
of the Committee. Now that shows, 1 elaim, no bad faith, no malice, no ill-
will om the part of the Government. That so violent an agitation could
be prumoted agsinst Governmnent in such circumstances shows on the
other hand unreasonable impuatienee und bing on the part of the reforming
vection of the Bikh community. Reference wus next made to Guru Ka
Bagh. Now, 1 suppose that overybody herc deplores the incidents of
Guru Ka Bagh, dpeplores the fact that so many persons were injured,
deplores the fuct that so many persons were imprisoned. But what was
the origin of the affair? I must refer to it because u suggestion has
been made which I wish to repudiate. The Mnhant had handed over
the shrine to the Committee but had not handed over the lands attached
1o the shrine—at ull events he c¢laimed that he had not dcne so—und he
nsked for protection for those lands. I have heard to-day that he only
nsked for protection for those lands because it was suggested to him by
a local officer that he should do so. I should be glad to see that fact
proved. So far it remains un askertion and no more.

Pandit Madan Mohan Malaviya: Has the Honoursble Member gone
throuzh the record of the Gurn Ku Bagh case and seen the evidence on that
yoint?

The Honourable Bir Malcolm Halley: Certainly I hinve.

Pandit Madan Mohan Malaviya: Then I amw sorry he has missed the
place—I could show it to him.

The Honourable Sir Malcolm Hailey: I shall be very glad if the Honour-
uble Member could give me any judicial proof that the action of the Mahant

was due entirely to the initiative of a district officer.
Pandit Madan Mohan Malaviya: Not entirely.

The Honourable Sir Malcolm Hailey: Or at all to the initintive of &
district officer.

Pandit Madan Mohan Malaviya: Cuan the Honourable Member also
cxplain why the Mabant was not referred to a civil court? Why did the
Government send dc wn forces in order to beat away the pcople who wanted
{o go to that place?

The Honourable Sir Malcolm Hailey: The Mahant was in actual posses-
sion, he had not rurrendered the lands, but only the Gurdwara. When
lurge numbers of icople came to oust him und to take forcible possession
of his land, it was the duty of Government to protect him in possession of
that land. That bnas from the first been the case of Government. Now,
il is true that large numbers of those people were beaten. Since the
system of beating was subsequently recalled by the Government, after a per-
sonal visit by the Governor, I do not desire either to justify or further to
refersto it.  As regards the subsequent imprisonments, these were deli-
herately courted by people who decided that, instead of going to the civil
-courts, they would obtain possession of the land by this method. Even
though Guru Ka Bagh may be an unfortunate and deplorable incident, it
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does not show that Government in any way attempted to injure the religi-

ous or customary rights of the Sikhs; und it is disregard of those rights
which forns the burden of the complaint of the Honoursble Mover.

Now, I come to.n further stage—n stage of which we have seen much i
the lust few months. Again, let me be clear; we are told that the Siklis com-
rlain that Government have paid insufficient attention to their religious
claims, and 1 am concerned only with this aspect of the case. The
Maharaja of Nabha abdicated. It isx quite unmecessary for wny purpose to
argue the question whether he abdicated of his own free will or under pres-
sure. Kveryone here knows the Government ease about that. The tacts
simply were that there was a dispute, n long-standing dispute, betweon the
Malharaja of Nabha and o neighbopring Prince; as o result of a judicial
inquiry into that dispute, the Maharaja of Nabha finally .abdicated. The
Prabandhak Committee chose to tuke that ss a enuse of offence.  They
cpenly asserted that they desired to see him re-instuted and that they would
egitate for that purpose. It was in connection with that agitation that
bodies of men, organised by them, went to Jaito. It has been said here
that they went only for a religious purpose, that is to say, to offer worship
in the local Gurdwara. But, however much may be said about that re-
ligious purpose, it is also undeniably true thut at the same time the Com-
roittee was announcing their intention to work for the restoration of the
Maharajn of Nubha, und wax announcing that they would send Jathas to-
Jaito in connection with that purpose. The Nabha State was under our
administration, und it was our duty in the circumstances to prevent politi-
cal demonstrations there, dirceted towards the restoration of the Maharaja
by large crowds arriving from British territory. We have always endea-
voured to respect scrupulously any religious feeling, even though we may
Linve reason to think that religious feeling ix being exploited for politieal
purposes. We did not seck in any way to interfere with the religious
ohservances at the Gurdwara; all we did was to suy that anybody going
tbere must agree 10 confine himsel to religious observances; that he must
muke no political demonstration and that when he had finished with his
religious observanc:, he must go.  Would anybady who went there in those
daily Jathas nceept that condition? No one. They were therefore sent
huck from the State. They were not prosecuted. They were simply sent
back. For -rome nonths this went on, and finally it was anpounced that
siee a religious observance, the Akhand Path, had on one occasion, as was
cluimed, been interrupted by the State officials, therefore, it was the duty
of the Akalis to perform that ceremony themselves; that they would
organise from Awritsar a Jathue of 500 men vowed to perform the Akhand
Tath or, as they put it, to die in the attemnpt. I will not go into the ques-
tion whether the original ceremony had been interrupted or not; our claim-
based on evidence of 8ikh officials of repute is that it had never been
interrupted; but the point ix not of vital iinportance for the reason T am
about to give. We once more took a perfeotly consistent line, We
announced that we would not interfere with their religious observance,
but that we would rot have large crowds of men arriving in Nabha territory
for political demonstrations; we would not interfere with their Jatha
marching through British territory, and when it arrived at Jaito, we would
allow 50 men to perform this ceremony—I may say that for the purpose of
the ceremony only 9 are neccssary. Tho Administrator had full digere-
tion to allow other members of the Jatha to attend the ceremony, in fifties
at- u time. I claim that this order was ressonable, and no offenke to reli-
gion. Tt is true that the numbers were vestrictod. Rut. if you allow large -
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crowds into the State in order to take part in the first instance in
¢ - religious oceremony, you cannot subsequently maintain the condition
v.hish we Lud quite reasonably laid down that there should be no political
cemonstration. And remember, that from the first the Akali clain has
Leen that their object was religious only and not political. That claim
has been repeated here to-day. If we, therefore, claimed our right to pre-
vent political dermnonrstrations, then it was not a point in which they were
entitled under the terms of their own declaration to raise objection.

(At this stage Pandit Madan Mohan Malaviya rose to speak.)

Sir, 1 win in possession of the House. 1f the Honourable 1’andit wishes
to render explanatione afterwards, I should be very glad, after 1 have finished
iy narrative, to give him my place.

# Those were the crders we laid down and I wish to make it clear now,
lest there should be any misunderstanding on the subject, that those were
the curefully considered orders of the Government of India. We did not
leave the matter to  the discretion of the Adininistrator. We told
lim that he must, if possible,,uvoid the use of force. He bhad, acting
under directions, srd with a display of putichee which did him eredit,
successfully avoided the use of forco all these four months, But we made it
cqually clear to the Administrator that, if violent attempts were made to
break the eordon sud to rush the police, then he must use such minimum
foree us was necessary to prevent it,  We laid it down that, if, in reply to
extreme violence, fire aros had to be used, their use should be very
carefully controlled with a view to effect dispersal with as little injury as
possible.  The Jatha arvived. The matter will shortly form the subject
of judicial proceedings; I do not wish to prejudice them, but since so
much has been said on the subject on the floor of this House, I will give
the fuets nws we have aseertsined them. They were attended by o very
large crowd, the cxaet number in thousunds 1 do not pretend to give;
sccounts differ; I rotice that some of the accounts which have been eir-
culuted fronn other sources give oven larger nobers than we ourselves are
prepared to vpueh for; it certsinly amounted to some thousands. They
were armed with ases, spears, and we claim to be able to prove that they
had a number of fite-arms.  They came on in a dense mass. They werce
called upon to stop. Now, a peaceful and religious body, vowed to non-
vinlenee, if ealled upon to stop cither rightly or wrongly, would, I think,
erdinarily do xo, 1f only to argue its rights and privileges, or to seck
modification of orders.  They did not do so; thore was no pretence of
complinnee or of regotintion.” Armed as they were with lethal weapons,
they charged a smadl body of officials who had gone out to attempt to stop
them,  Those officials went hurriedly back to where their police had been
stationed. When the pursuing erowd was within six yards' distanee, the
police were ordered to fire three shots only. That did not stop them. Thev
went off to the right and came in conflict with the troops. Tt is on record
thut they were hended by « man on a horse, waving » sword, who ordered
the erowd to charge. It is also on record that they fired repeatedly on the.
troops.  In the circumstances all that could be done was again to use
fire. very carefully controlled.  Finally. they were dispersed. T have had
placed in my hands sheots whieh have been circulated vesterdav giving an
aceount of this incident.  Somce references have beon made to-day to the
information contained in these sheets. Tt is said that very large numbers—
I admit that it was not alleged as true, but that it was only said that
rumours existed to this effect—that very lurge numbers have been killed and
wounded. some anid hundreds and some said thousands. Tt wag rumonred that
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large numbers of Lodies had been burnt, buried or taken away. It was
stated in print that the crowd had been fired on with muchine guns, that
guns had been’ fired from the Fort, that women had been whipped and
other acte of violence committed on them. Now, at present, such materials
as we have consist only of official reports. 1 have endeavoured ns far as
possible to give publication to them. 1 have in my hand here o report
drawn up by the military officer in charge.” He himself was not respon-
sible for the firing and I hope therefore that to this extent he way be
regarded as unprejudiced. He states very definitely that no machine guns
were used at all, the covers were not taken off. He states equally defnutt,ly
that there was no firing from the Fort. That disposes of two of the allega-
tions. Military medical officers were in charge of the work of collecting
the killed and wounded; they give the numbers as fourteen killed and thirty-
four wounded. Thut disposes of another sallegation. I have here also
ofticial telegram to which I myself attach confidence; 1 admit that it pro.
ceeds from the officer who was responsible but it is a definite official state-
ment of fact. He says, regarding the whipping of women, ' no one, male
or female, was eithe whipped or lashed. Two women, Kishan Kusur and
Tej Kaur were arrested by my orders. Five others had to be taken into
custody as they refused to leave the male Akulis in spite of repeated effurts
to persuade them to do so. Two of these subsequently asked to be allowed
to go and were permitted to do so ", He further refers to the question of
medical aid. So far, he says, from hindering the attendance of the doctor
with the Jatha, he was asked if he had full inedienl appliances and on his
reply that he had rot, these were supplied fromn the military stores. No
mun attending the wounded was cudgelled as alleged. That of course is
confirmed by the published aocount of three private Indian doctors who
came at their own initiative from inritsar. No doubt the House has
seen it. They visiled the scene very soon afterwards and have certified
that every attention was being given to the wounded. The majority of
these have now been evacuated to Ferozepur. Now, Sir, T have briefly
sketched the naturc of the incidents at Jaito. I have shown that our in-
formation is that the Jatha and the Inrge erowd necompanying’it was armed
with fire-arms, axes and spears. We have it on the report of the military
authorities that very numerods shots were fired by it. There is no doubt
whatever that it Jid attack the police and troops. There is equally no
doubt that the action taken against it was very carefully controlled with
a view to doing the minimum possible damage. There is no ground for the
sccusation that machine guns were used, that people were whipped or that
no attention was paid to the wounded.

I have been obliged to cnter into some account of these incidents as
considerable reference was made to them. T must now return to the main
theme, the necessitv for an inquiry of the nature of that suggested in the
Resolution. Mr, Pilcher has, 1 hope, successfully dispelled the suggestion
that the Punjab Government have been cither apathetic or unsympathetic
in this matter. It must be remembered that, when trouble firat began to
arise about the Gurdwaras, thev issued a Resolution convening a Comi-
mittee to inquire into the whole affair. That Committee never took shape
owing to the Nankana tragedy. But they did not relax their efforts.
There were a continual series of conferences both with the Prabandhak
Committee and other sections of Sikhs, and also with Hindus, for it must
be realized that the latter were vitally concerned. As Mr., Pilcher has
shown, they drafted and prepared s Bill after full consultation with all
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parties. It unfortunutely failed to satisfy the Members of the Punjab
Legislative Council snd had tp be withdrawn; 1 must again point out that,
while the Sikhs clained that it gave insufficient powers, muny Hindus
asserted that it was objectionable from un opposite point of view. A con-
tinual series of negotiations continued for muny months and a second Bill
resulted, It must not be assumed that the Punjab Government were, as
one speaker has said this morning, attempting to force s Bill on an un-
willing community. That Bill was prepared by the Minister in charge in
consultation with the leaders of opinion at the time, but owing to the evenis
which oceurred in the meanwhile, such as Guru Ka Bagh, they would not
accept the Bill. They said that, if this had been offered before, they
would have sccepted it, but owing to their sacrifices—I am using their
own words—in the meanwhile they now demanded something more. They
would not join the Belect Committee in order to explain what more it was
they required. They would not debate it in the Legislative Council. They
simply gave it & complete refusal. 1 would ask any Member
who comes from the Madras Presidency wund has some expe-
rience of the troubles connected with religious endowments there
to look at the Gurdwuran Act; he will acknowledge that it confers
on the Sikh Commissioners powers infinitely more drastic than
any powers given to the central or local Committees in Madras. Where-
ever there was a dispute about u shrine, it was to be notified, and the
Comunission would have power to assume charge of it. T do not sec how
any Government could have gone further to meet the community; and
1 am doubtful if many other Governments would have felt justified in
going so far. ' .

Onoce more, I recall to the House the nature of the troubles for a solu-
tion of which this Committee of our Legislature is suggested. Again and
again it has been said to-day, by thuse who support the proposal for u Com
mittee, that they are of a religious nature. Tﬁe Mover has denied that the
bodies who are mainly concerned with this trouble are of a political nature;
it is the essence of his case. They, according to him, only want a law to
get complete control over all the shrines; and thev want an alteration
of the law relating to kirpans. Now, I think it is sufficiently obvious that,
where you have a religious trouble of this nature, with a number of con
flicting religious interests, then that is best settled in the area which must
subsequently legislate for the trouble. What is required by the Sikhs at
present is no change in the action of Government in regard to Gurdwaras,
for that is not in dispute; what is required by them, and they have said
8o not once but many times, is a change in the law relating to religious
endowments., It is not that Government is keeping them in any way from
taking charge of these endowments. I believe that practically the whole,
or at all events the greater part of them, are already in the hands of the

«Prabandhak Committee. All they want is a mnodification of the law in order
to give them full and formal powers for the complete management of these
Gurdwaras. If that is the real question at issue, and they have no poli-
tical or other objective at stake, then I claim that the trouble must be
gettled in the Punjab itself bv people who are conversant with it and have
a direct stake in the issue. It ir said, the Punjab has so far failed to pro-
vide a solution. But it~is not for the want of effort, or of sympathy; it
is because one section of those who aro concerned refuses absolutely to con-
cede anything to the other. I still hope that the matter may be settled
in the Punjab itself and without calling in outside assistance. That is one
matter. Another relates to the kirpans. Now, that agasin is hardly a
‘matter for outside investigation, it is a local affair. As Pandit Medan



985 LEGISLATIVE ASBEMULY. T 26T Fep. 1924,

[Bir Maleolm Hailey. |
Mohan Malaviva said, we huve not ¢xtended to the Punjab the free liconse
to carry swords which prevails in some, though not in all other purts of
India. The ordinary inhabitant of the Punjub cannot cary n sword, the
Sikh can carry a kirpan. For the information of the Houso I may suy that,
although there has been some difference of practice from time to. time
in the matter, the practice of the Punjab Government now is to take uctlon
only against those persons who carry kirpans unsheathed, particularly if
they march with them unsheathed in military formation or the like. The
claim on the part of the Sikhs is that there should be no impediment to
their full and free use of a kirpan of nny size and in any manner that they
choose. Is that, SBir, a question for investigation by a .Committec of this
Assembly? Tt is purely a matter of framing » suitable accommodation
between the Punjab Governinent and the Sikhs and, 1 may add, the othcr
communities in the Punjab. For my part, 1 deprceate the proposal that
this Legislature should attempt itself to provide a solution for these rcligious
difficulties in the Punjab which can only be ended by legisla
tion in the Punjab Council. 1 do not think it is proper for onc
Legislature as such to ‘advise another as to the action which is
should take. 1 do not think that it would have bheen ruitable,
for instance, if owing to the tension existing in Madras on the
subject of religious endowments, this Assembly had appointed a Com-
mittee to advise the Madras Minister (for this is a trancferred subject) as
1o the legislation he should introduce in order to settle that problem. 1
am well aware that it has been suggested that this Committee should go
much further than the attempt to find a solution of the outstanding diffi-
culty between certain sections of Bikhs and Government; it has been pro-
posed by Dr. Gour that it should inquire into the question of the abdica-
tion of the Maharaja of Nabha; it has been suggested by Pandit Madan
Mohan Malaviya that it should review the whole cvourse of the trouble
arising in connection with the Gurdwaras. If so, it will not be a Com
mittee that is intended merely to help the Sikhs to find & solution of their
difficulties with- Government; it is to be a Committee of Inquiry into.the
action taken by the Imperial Government in regard to one of the Indiun
Btates, and into the whole course of the unction taken by the Punjub Gov.
ernment in regard to the Bikhs during the last four years. That is an entirely
different objeetive from that of the Mover. What he desired and what we
all desire, is to find some solution of the difficulties in which Government
are placed with the Sikha. It is not to be found by methods such ns those
to which I have just rcferred. I am well aware that difficulty i= felt in
this House owing to the fact that so far no authoritative version, if I may
use the term employed to-day, has issued regarding the affairs at Jaito a
few days ago. As is known, we immediately ordered a magisterial inguiry
which is being conducted by a Sikh magistrate of considcrable standinge
1 have been told that this is contirely inadequate. I must remind the
House, however, that an affair of this nature must shortly be followed
by judicial proceedings and it is desirable, as far as possible, not to' pre.
judice those proceedings in advance. Nevertheless, we are considering
what means we can adopt in order that a more authoritative version of
the necurrences at Jaito may be issued to the pubdic and one which will, 'f
possibla, command complete confidence. Then, sgain, with regard to 'th»
Puniab, I have deprecated the idea of a Committee such na that proposcd
in this Resolution ; I deprecate it still; but we shall consider with the Punjab
Government whether it is not posrible to find some better machinery than
appears to exist at present for enabling the Sikhs to state definitely ‘their
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cluims  and their grievanees, © and, if “possiblé, ‘to cnable - them
to find & solution in co-operation with Government. At the moment
I can say no more than that. That, Sir, is at present the whole
of iy cpgse. liet e say, sgaim, as d said before, that we
have no feeling ogainst the reforming section of the Bikhs and no
bitterness. But it is only remsonable that we should ask that the
Bikh community st large should recognisc the position not only
of Government but of other sections and cominunities in this matter
In an India which is Yupidly rising to full nationhood, no one community
can justly claim too great insistence on its own position or its own rights,
and certainly there sre other ways of preserving its religious and social
institutions, than by those which run counter to the methods of good
citizenship. I will say no more than that. It is no'exacting claim on
our part, and we do not muke it entirely on bur own behalf. If they will
recognize this, then 1 do not think we should have to wait long for a return
to happier conditions. We look :back with pride on our long association
with the Sikhs, an association happyv in pesce and glorious in war. We
desire nothing better than to see once again that old feeling of confidence
and of mutual trust that our predecessors kmew. The hand of friendship
never has been withdrawn; it is there to-day, if only they would grasp it.
We want to see again the day when officers of our administration are honour-
-ed guests, as they used to be, in their Diwans; we want to see the day when
the regimental officer who salutes the Granth 8shib, as he is bound to
do when it is carricd past, salutes it not as a duty, but because it 13 the
emblem of the faith of a people bound to us in ties of friendship and un-
alloyed goodwill. .

Mr. Bipin Ohandra Pal: T want to ask, Sir, one question from the
Honourable the Home Member. He has given the number of casualties

among the jathe people. Does he know of any casualties on, the other
side?

The Honourable Bir Malcolm Halley: The record so far obtained sayvs
«one gun-shot wound.

Pandit Shamlal Nehru: Who is that man? Is he a military man?
The Hanourable Sir Malcolm HaHley: He is one of the villagers.

Pandit Shamlal Nehru: The Honourable gentleman in his specch said
that it was repeated firing from the crowd. Was that the only result from
the repented firing of the crowd? :

The Honourable 8ir Malcolm Halley: The firing must have been very
inaccurate (Laughter), but T will read what the military officer says
on that subject:

“ The Administrator called on the Akalis to halt and explained that failure to
comply would necessitate orders to fire. The order to halt was utterly disregarded
und the Administrator and officials had to double back hotly pursued. *‘he Adminis-
trator reached the firing party and ordered the police to open fire with buckshot at
ringlenders who were six yards away. At this stage some fire was opened from the
Akali ranks, bullets passing c¢lose to the Administrator and several officials, one villager
being wounded."

FLater on he says:

<. All my efforts to stop the Akulis were of no avail. T sounded a trumpet and
.warned them that fire might lie opencd. ‘Thev were ndvancing in & dense mass led
by a horseman with drawn sword who kept on shouting * Charge *. During this period
more fire came from the Akali ranks.”
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Mr. 8. Sadlg Hasan (Fust Central Punjab: Muhammadan): May 1
agk, Sir, how it was that the villagers were allowed to stand by the Govern-
ment police?

The Honourable Sir Malcolm Halley: The villugers for some time have
been attempting to prevent the Akali Jathas coming to Jaito. They them-
selves have ‘suffered from the continual troubles involved, and, if our
information is correct, they much resent the appearpnce of these Jathas.
They themselves advanced, in the first place, in 3 number of some 1,500
to attempt to dissuade the Jatha of 500 from approaching further. The
Administrator thought that they might come to blows with the Jatha and
therefore withdrew them. . That accounts for the presence of the villagers.

Pandit Madan Mohan Malgviya: May I ask a question? Were not
these villagers especially invited by the British authorities in order to fight
the Jaths?

The Honourable 8ir Malcolm Hailey: My own information is that it

was a spontaneous offer made not once but many times.

+ Pandit Madan Mohan Malaviya: Will the Honourable Member kindly
explain why political demonstrations regsrding the abdication of the Maha-
raja were discouraged by the Government of India? Why were the Govern-
megt so?muoh opposed to political demonstrations even if they extended
to Jaito

The Honourable Sir Malcolm Halley: The Honourable Pandit asks me
why political demonstrations were forbidden. I think it will be well under-
wtood thet, when we have taken over temporarily the administration of a°
State, it would very seriously disturb the authority of that administration
if large numbers of persons were allowed to come in from British territory
end to demonstrate against the new régime, That is the position.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, I rise to support the amendment of Sardar Kartar Singh which is,
after all, s very modest demand, considering the gruve situation, which has
been brought about, by the flouting of the grievances of the Akalis, so
long, by the Punjab Government. 1 am not going to enter into the details
of the circumstances, which have given rise to the present situation, us we
are all familiar with it, but I think it my duty to give utterance to the
feelings of deep resentment, which the Indian nation feels, at the inter-
ference with the religious liberty of the Sikhs and 1 also wish to warn the
Government against playing with fire.

Sir, it is not yet a century since this brave and warlike race lost its
political independence, and the game played in Bengal and other provinces
to suppréss the rising tide of nationalism by coercion and repression will
not succeed to keep down a movement amongst s warlike race, whose
eole aim is the purification of the religious institutions of the Sikhs.
I do not see any reason why the Government should not help the Sikhs in
this, their laudable endeavour, unless they want to perpetuate their rule in
the Punjab by setting class against class. The seeming success of a policy
of divide and rule does not last long, when the same becomes manifest,
as it must be, in the course of a few years.

Bir, we have had enough of official platitudes and cant, in these days,
in the shape of official communiqués and declarations of policy, the value
of which we have learnt to estimate at its true worth. The Government
ought to know that there is a limit to human credulity and patience, and
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we will be something less than men, if we can bring ourselves to believe
4ll that the Government state and calmly accept the same, without enter-
ing our protest and telling them to their face, that we cannot believe them
in the face of the testimony of our own public men and leaders to the
<ontrary.

The grievances of the Akalis are true and real, and the Government
has not only failed in its primary duty of protecting the religious liberty
of the Bikhs, but has been guilty of crushing the same by the introdue-
tion of coercive and repressive measures at the point of the bayonet.

I may tell the Government that no amount of repression will be able
to coerce the brave spirits of the Sikh race to a servile acceptance of
their lot, as any casual reader of their history will tell you. 8ir, I use no
language of threat when I say that the race, which steod aegainst Emperor
Ferokh Shayar, in grim determination, to uphold the banner of their reli-
gion and political freedom, is not likely to accept the method of consti-
tutional agitation as the only weapon, like us, Bengalees, whom seven
-centuries of foreign rule have reconciled to the beggarly politic# of a subject
race. Therefore, in the interests of peace and good government of India—
and, shall T add, for the progressive realisation of responsible government—
the Government should at once formm a Committee of Inquiry of impartial
men to inquire into the grievances of the Akalis, and find out means for
redress of their legitimate grievances. Let not the bogey of prestige, or
-official sophistry or the clossical policy of Machiavelli of ruling a foreign
nation, stand in the way of bringing peace in this ill-fated land, whose
destiny has passed into their hands. Therefore, in the interest of both
the rulers and the ruled, in the interest of peace and good government, I
ask for the appointment of an impartial Committee of Inquiry which will
suggest means of redress of wrongs to which the Akalis have been sub-
jected in the mame of law and order—that Moloch at whose altar all our
hopes and aspirations for political freedom have been sacrificed. With
these remarks, I beg to support the motion.

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris:
Muhamiadan): I move that the question be now put,

The motion was adopted.
Mr. President: The original Resolution was:

* That this Assembly recommends to the Governor General in Council that a Com-
mittee consisting of two-thirds non-officinl elected Members of both the Houses of the
Indian Legislature and one-third officials be uppointed to mciuira into the grievances
of the Sikh community and to report on the Akali movement.’

Since which an amendment has been moved:

* That the following be substituted for the original Resclution :

* This Assembly recommends to the Governor General in Council that a
Committee conaisting of Pandit Madan Mohan Malaviya, Colonel Bir Henry
Stanyon, Pandit Motilal Nehru, Dr. H. 8. Gour, Mr. B. Venkatapatiraju,
Mr. R. K. Shanmukham Chetty, Maulvi Muhammad Yakub and Sardar
Gulab Singh with two officials to be nominated by the Government be
appointed to inquire into the grievances of the Sikh community and make
recommendations at an early date to remove the present impasse between
the Government and the Sikh community.’ "

The'question is that this amendment be made .

Sardar Kartar Singh: Sir, I withdraw my amendment in favour of Dr.
‘Gour’s amendment,.

The amendment was, by leave of the Assembly, withdrawn.
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Mr. President: The question iz that the Resolution be adopted.

Dr. H. 8. Gour: I think, Sir, my amendment to Sardar Gulab Singh's.
Resolution has still to be put.

Mr. President: I told the Honourable Member that he could not move
» second amendment at that time. The closure hag been applied. As an
old Member, the Honourable Member might have known that in a case of
this kind two amendments could not run together. In spite of that, I
will permit the Honournble Member to move his nmendment, but with-
out o speech.

Dr. H. 8. Gour: Sir, | move the amendment which stands in my
name, which hag already been read out to the House.

Mr. President: Further amendment moved:
" * That the following be substituted for the original Resolution :
‘ This Ageembly recommends to the Governor General in Council to be so pleased
as to appoint a Committee consisting of official and non-official Members of the
House to inquire into the causes of discontent Axrevailing among the Bikh

community and to report on what measures should be adopted to remove the
same.' "’

The question is that that amendment be made.

The motion was adopted.

Mr. President: The question is that the Resolution, as amended. be
adopted.

The motion was adopted. )
s

RESOLUTION KRE THE RELEASE OF SARDAR KHARAK SINGH.

Sardar Kartar Singh (ISust Punjnb: Sikh): Sir, I beg to move the
Resolution that stands in my name. It reads thus:

*“ This Assembly recommends to the Governor General in Coumeil that Sardar
Kharak Singh be immediately and unconditionally released."

Bir, 1 am extremely grateful to you for giving me the opportunity to
move this Resolution. My sole objeet in moving this Resolution is to
bring to the notice of the Government the greatest wrong done to an inno-
cent. venersble, old and respectable gentleman and to afford them an
opportunity to right the wrong. Surdar Kharak Singh, as most of the
Honourable Members of this House are nware, comes of n very respectable
and lending Bikh famnilv of the Sialkot district. His fother, Sardar Hari
Singb, and his clder brother, Sardur Sher Singh, were Rini Bnhadurs and
both his nephews got direct commisgions in the Army. He himself is a
B.A., LL.B., of the Punjnb University and is held in great csteem by his
comumunity und countrymen. He was the President of the 8. G, P, (', and
also President of the Punjub Provineinl Congress Committee.  He pgrucsses
o loving henrt and his religion, hisx community and hix country are
dearer to him than anything else in the world. He was leading u life of
case and comfort, when the disgraceful state of affairs in the management
of most of the Gurdwaras and Sikh Shrines attracted his attention. He
threw himself heart and soul into the Gurdwara reform movement. He
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was elected President of the 8. G. P, C. on the 27th August, 1921, and
he worked most zealously for his religion and community. The high posi-
tion which he held in his community as President of the 8. G. P. C., a
representative registered religious body of the Sikhs, and amongst his
countrvmen as President of the Punjab Provincial Congress Committee
made him the target of oppression. Then, 8ir, the trouble arose about the
keys. He was the first man to protest against it and he was sent to gaol.
Subsequently he was reloased and the keys were handed over to him. But
the Government thought that their prestige had been lowered, and so
again in March, when some of the Akslis were arrested, he was also arrested.
It was on the 4th April, 1922, that Sardar Kbarak Singh wus nrrested under
a warrant on a charge under section 107, Criminal Procedure Code. On
the 6th April, he was convicted for manufacturing kirpans, which all Sikhs
can muanufacture according to the present law. He was sentenced to one
vear's imprisonment. Then, ngain, on the 12th April, he war challaned and
sentonced to three yeurs’ rigorous imprisonment under section 124-A. Then,
in 1928, he was again convicted and was sentenced to nine months more.
I desire to point out, Sir; that his conviction under the Arms Act is
nbeolutely unjustifinble and it has no leg to stand upon. Similar cases
were brought by the Government against other persons and those cases
were withdrawn by the Government, and it was openly admitted by Sardar
Sundar Singh in the Council that Governimment had withdrawn cases for a
like offence against other persons. 1 therefore see no reason whatsoever
why Sardar Kharak Singh should be sentenced to one year’s imprisonment,
when cases against other people for a similar offence have been withdrawn.
That shows that, because he happened to be the President of the 8. G. P. C.
ond, ns all jethadars were convicted, he was also convicted. Then, take the
case under section 124-A. That has absolutely no leg to stand upon. In
that case, not » single impartinl witness was produced. The whole case
depends on the evidence of a police constable and that report does not
disclose that Sardar Kharak Singh has committed any offence. What that,

man says is that Sardar Kharak Singh addressed a meeting of six or seven
thousand people.

(At this stage Mr. Chairminn—Mr. M. A. Jinnah—took the Chair.)

In that meeting he made a speech und he said:  *“ Sikhs, Hindus and
- Mussalmans should unite and then the English will go away or
" remain ns (and then occurs the word) bardas.” I sub-

mit, Sir, that the translation of that word as ‘' slaves '’ is nbsolutely
wrong. That is a Persian word and is never used in the Punjab, and what
Sardar Kharak Singh might have meant is that, if they want to live here
they should live like bardas, that is like gemtlemen and public servants, and
- not like masters. Now, S8ir, is there anything wrong in that statement?
Becnuse Sardar Kharak Singh was » non-co-operator, he was not defended,
otherwisc the case had absolutely no leg to stand upon. And who.were
the other witnesses produced against him, 8ir? They are all police officialr
and they do not state what he sanid. They say: ‘ his meaning was this.’”
The second witness save: ‘‘His meaning was that the Knglish should not
remain.”’ He does not say what he nctually stated and the same is the case
with the other witnesses. So, 1 submit, Sir, that there was abrolutely no
cage ngoinst him and his conviction was aobsolutely unjustified. Then I
come to his trial in the Dera Gazi Kban jail. You will see, Sir, that under
the special rules, he wng entitled to have special concessions and he
was eontitled to have his own clothes. For about one year after
his conviction he was allowed to have a black turban. During
that time the Buperintendent was a Muhammadan gentleman; the
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black turban did not offend himi. But then came another gentleman,
Major Gould, who took charge of the Dera (Gazi Khan jail. No
sooncr did he come than he thought that Gandhi caps and black turbans
were political symbols. Sardar Kharak Singh was ordered to take off that
black turban and put on another, not black. He refused and the black
turbun was forcibly removed. Upon that, as a protest, he took off his
clothes, and for that, Sir, for taking off his clothes, he was sentenced to
nine months, Now, 1 submit, Sir, is a black turban a political symbol?
Another gentleman, Mr. Muhammad Ismail, was given nine months for
doing the same thing, because his Ganshi cap was forcibly removed. I
submit, 8ir, is this black turban a political symbol? Why did Government
! give such an order? I submit, Sir, there is absolutely no case against him.
And then, Sir, I submit that all his convictions were unjustified. He has
been in jail for the last two years; he has suffered a great deal; he has lost
12 seers in weight. He comes of a very respectable family and I submit,
8Sir, that he should be released bv the Government. The Government
should see their way to release him and should not keep him any longer in
jail.
8ir, I move my Resolution.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non.
Muhammadan Rural): Bir, I support the Resolution which has been
moved. The facts have been stated by my friend. I will repeat only
some of them. The first offence under which Sardar Kharak Bingh was
tried was for the manufacture of kirpans. Now, kirpans, the Arms Act
lays down, do not require a license in the case of Sikhs. He is a Sikh.
If a kirpan does not require a license, there is no prohibition in law against
the manufacture of kirpuns by any Bikh. It is not said that he manu-
factured kirpans for anyone else, he manufactured kirpans for Sikhs, and,
therefore, 1 entirely support the contention of my friend, Sardnr Kartar
Bingh, that the conviction of Sardar Kharak Singh under the Arms Act was
a bad one. He was given one year for it, but as if that was not bad enough,
a few days after a charge was brought against hiin under gection 124-A.
The speech on which he was charged was reported in the charge as follows:

‘“ The complaint of Marcus Gerard Wall, Superintendent of Police, Bialkot, respect-
fully sheweth :

That the accused on the 6th day of March, 1022, at Adamke, Police Station
Daska, Bialkot District, in tho course of a speech gave utterance to the
following words or words to the following effect, namely :

‘ Our country is passing through a very critical stage. Sikhs. Hindus and
Muslims_are in trouble alike because the Gurdwaras and Khilafat are not
free. What we mean is that these English people should remain in India
no more. If they are to live here they migEt. ive an slaves (bardas) and
not as our masters. Hindus, Muslims and Bikhs should unite in a jatha
and in this way we would shortly win our object and these white-faced
ﬂ;_uona decamp away. In view of these things if these communities, that is,

indus, Muslims and Sikhs, unite toqether and offer joint opposition, they
would assuredly succeed very shortly." " :

This is how the matter was stated in the complaint. But the person on
whose authority this report was framed was examined and this constable,
Muhammad Alam, said:

“I am naib court inspector in Tahsil Daska, On 6th March, 1922, T was put on
duty at Adamke meeting. Sardar Kharak Singh, accused, made 8 speech at that meeting,
which consisted of some 6,000 or 7,000 persons, Sikhs, Mussalmans and Hindus, of rural
and urban places. Accused made mention of Government. He urged the Bikhs, Hindus
and Mussalmans to unite and then the English will go away or remain as slaves.’
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'The word used was bardas on which I will say something later:

1 made notes in the meeting and shortly afterwards faired them out. (shown P.c.
This is the report which I wrote and it is correct. 'I'he words read out are those use
by the accused. (Counsel reads out a passage of which the passage in the complaint
is & translation). These ure the actual words used by the accused. When I wrote the.

report these words were fresh in my memory.’'

This is the stutement upon which the report was based. Now, Sir, you
will notice and the Assembly will notice, that it is stated that in the
speech accused made mention of Government. The constable does not
reproduce the exact words. He says ‘‘ He urged the Sikhs, Hindus and
Mussalmans to unite''—that, I suppose, is no offence—'' and then the
English will go away or remain as bardas.'’ Barda in Persian, as the
Honourable the Mover of the proposition has stated, means a sluve. But
bardas and bandas are very slightly removed. If in a meeting where six to-
seven thousand people are ussembled a speaker used the word ‘‘ bandas *’
und if the reporter does not carefully follow him, he might put in ‘“‘bardas’’.
The word ** barda ’', as my friend has contended, is a word which 1 have not.
henrd used in the Punjub nor do 1 think that my friends here will say
that they have heard it used in the Punjub. It is s Persian word not at
ull in use and '* banda '’ is used. Therefore, if we accept that the word
** bandas '’ was used and not ‘‘ bardas ' the passage would read like this:
** The speaker urged the Sikhs, Hindus and Mussalmans to unite and then
the English will go away or remain as bandas.”’ ‘‘ Banda '’ means a
server. ‘' Khuda Bande "' means u servant of God. A public servant is
.a banda of the public, and if the gentleman said that, ‘* if we unite, the
English will either go away or remain as bandas ’',I submit that that is very
likely what happened. It is a matter which is worth taking into account.
But let us assume that the word used was ‘‘ barda ’' and not *‘ banda '"
and that the reporter correctly reported the exact word used. Then. I
submit., the Assembly will judge of what his offcnce consisted. He says:

* Wo have fallen on evil times, the Khilafat and the Gurdwara are both in trouble..
Let us be united and then the English will gn away out of the country or remain here
as slaves."

The word used is *‘ burda '’ and it is used in the sense of slaves. But
sould it not be mssumed that what the speaker meant to say was that
they would remain as public servants, because the Englishmen
whom he was referring to were mostly public servants.  This.
is a wmentiment that has heen given expression to not only
by Sardar Kharak Singh but by numerous other people, namely,
that the English should either leave the _country or remain here as public
servants, as fellow-subjects. In that view 1 submit, assuming that he
did use the word ‘* barda,’’ it is capable of that interpretation which it is
rot too much to ask the House to put upon it, namely, that what the
speaker meant to. say was that they should either leave the country or
remain herc as fellow-subjects and public servants. This is all that has
been urged against this gentleman and this is the whole of the speech or
part of the speech upon which the ocuse was supported aga.lnst him under
section 124A, and he was given s sentence of three years’ rigorous
imprisonment. He did not make his defence, a matter about which T
am sorry I have not agreed with my friends, the non-co-operstors. But.
though I urged upon them that they should defend themselves, and
if they had done so, probably many of these cases would not have seen
the light of day. They have something to say on that point, namely, that
they had found so many instances of a perversion of justice, a failure of
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justice even when efforts had been inade, us they were mnade in the Guru
Ka Bagh nffuir, for g long continued defence, that they might well be
excused if they had lost their faith—it is & matter of regret—if they had
lost their fuith in the luw courts. But let us take the facts us they are.
He did not defend himself. Therefore, the entire statements upon which he
wus convicted consisted of the stutements of this witness which I have read
and a few other witnesses who slso were police servants. The one I have
read wus naib court inspector, Tahsil Daska. The second witness was
Mohammad Ata Ullah, Sub-Inspector, Dolice Lines, who said:

* The report P. ¢. was translated by me as on P. a. and P. b, The translation is
correct .

50 that he was not present ut the meeting. Mr. Wall, who appeared
and who was the Superintendent of Police, said that he received orders
from Government to institute a complaint aguinst the accused wnd there-
fore he put in the complaint. He hud no personal knowledge of the
facts slleged against the siccused. The fourth witness wus head constable
Mohummad Hayat. He uaid:

1 am in charge of the treasury at Daska. I am Anglo-Vernacular Middle passed.
I have leen ten years in the police force. On 6th March, 1822, there was a meeting
at Adamke at which I was on duty: it was of 6,000—T7,000 persons, Bikhs, Hindus
and Mussalmans, urban and rural. 8. Kharak Singh addressed the crowd : he sat on a
chair. His meaning was '

[ request Honourable Members of the Assembly to kindly note this state-
ment:

* His meaning was that the English should not remain here and if they do they
should remain as slaves (bardus)—and that the Hindus, Bikhs and Mussalmans should
make a jatha. He gave an instance that the keys of the Gurdwaras had been asked
for for sume time from the English but were not granted.* The Deputy Comnfissionar,
Amritsar, was asked and he refused : so the Bikhs united and gave lectures against
Government and many leaders were arrested including himself and in consequence the
other Bikhs made more violent lectures and the English became annoyed (nak men dam
agya) : and at last were so pressed that they gave up both keys and leaders. If the
tfmdun, Sikhs and Mussalmans will unite in this way, this tyrannical Government
{Zalim hukumat) will be very soon brought to an end. About the Gurdwaras, he said,
they would take them; I do not remember what he said about their condition. Ch.
Shah Mohammad, Dasondhi Bhah, head constable, Mohammad Alam, naib court
inspector, and I nll took notes of the speeches made. Then on the spot after the
meeting we compared our notes and Mohammad Alam faired out the report—as on P. c.
(shown to witness and read by me 8d. H. Fyson). There was no difference in the

pencil notes made by us. P. ¢. was shown to me at the time and represents what was
said by accused.”

The House will please note that there was no accusation brought against
Sardar Kharak Singh on the allegation that he said that this Govern-
ment was tyrannical (Zalim hakumat): no charge was brought against him
on that. That means that the authorities who had to deal with the
matter did not accopt the statement of the police constable that Sardar
Kharak BSingh had used the word Zalim hakumat, tyrannical Government.
Then he says that the speaker's meaning was that the English ghould not
remain here and if they do, they should remain as bardas. I ask the Mem-
bers of the House to consider in all fairness whether n serious case, a charge
under section 124A, should have been brought against uny person on
such flimsy evidence, the evidence of one person who says that he heard
it, and of one who says that his meaning was that the English should
not remain here and if thev do, they should remain as bardas, which may
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be translated as slaves or us persons holdig subordinate positions. This
is the whole of the statement on which the charge has been based. There
1s also the evidence of Dasonghi S8hah. He says:

‘" Bardar Kharak Singh was there and made a speech. His meaning was to non-co-
operate with Government. The Government is a blind Government. All Hindus, Sikhs
and Mussalmans should unite to get Bwaraj and these people, the English, will then
8o away, by reason of the Indians uniting. h‘ the white faces remain, they will remain
as the slaves of the Indians." ™

Foot constable Muhammad Alam, naib court inspeetor, says:

“On 6th March, 1822, I was put on duty at Adamke meeting. 8., Kharak Singh
accused made a speech at that meeting which consisted of some 6,000 or 7,000 persons,
Sikhs, Mussalmans and Hindus, of rural and urban plasces. Accused made mention of
Government. He urged the Bikhs, Hindus and Mussalmans to unite and then the
English will go away or remain as slaves. I made notes in the meeting and shortly
afterwards faired them out.”

Then there is the evidence of M. lbrahim, city inspector of police, Siulkot
He says:

*1 know accused Kharak Bingh of Bialkot City. He is President of the I’rovil‘lm’a'l
Congress and of the Bikhs. I have often heard him speak. His theme is to ur
poopée to make & jatha and expel Government. I have often heard him speak, say 10
or 15 times."’

The charge is that he suid that the people should unite and then the
English will either leave the country or remain us slaves, as the translator
puts it, or as persons holding positions in the service of the Indian people.

Now, Bir, I have placed the whole evidence, so far as 1 can see, before
the House. 1t is not the evidence upon which a gentleman, who was the
I'resident of the Provineial Congress Committec of the Punjab, who was
L'resident of the Gurdwara Prabandak Committee which the Punjab Gov-
ernment recognised as a representative body of the Sikhs, a gentleman who
is held in very high esteem by all Indians who know him, should have
keen convicted und yet Sardur Kharak Singh was sentenced on it to three
years rigorous imprisonment, and this sentence was to run not con-
currently with the sentence of one year passed upon him under the Arms
Act but subsequent to it. In the judgment the learned Judge savs:

** The accused in this case has not cross examined any of the witnesses and it may
he taken as proved that the case has heen duly authorised.”

‘Then he quotes certain words and says:

*“ The case against the accused is that he addressed u very large meeting of some
6,000 or 7,000 persons consisting of villagers and towns ps'?)le of the Bikh, Hindu
and Mussalman religions at a public meeting at Adamke. The police officers of (so
and so thana) were4all there on duty. It appears that these officers made notes at the
time which half an hour afterwards at the same t they compared and verified and
the report was drawn up by Muhammad Alim, This report is part of & report which
contains all the speeches at that meeting. Muhammad Alim swears that the words
in the report are the actual words used by the accused and were recorded at the time
when they were fresh in the witnesses’ memory. The words in the charge are onl
e part of the report and the rest of the speech refers to the Keys incident as state
by Muhammad Hayat. I find that there is no dihcrgmcy between these witneases’
statements which can be held to be at all important. Daswandhi Shah savs that three
persons were teking notes while Muhammad Alim says that four persons were taking
notes, but it is evident that these notes were taken at the time and were properly
supervised by the Bub-Inspector of Police and I believe himn to represent the correct
version of what was said in the absence of any evidence to the contrary. M. Ibrahim
Khan is the City Inspector, who says that the general tenor of the accused’s speeches,
of which he had m.bs« some dozen in the city, is that the Glovernment ought to be

+jected from the country.
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That was not the charge upon which this gentleman was being tried, and
vet a general statement like that is flung in:

‘* After the charge was framed the accused alloged that this is an irregular trial,
that the Government being a party to the cuse should not have any connection either
with the Presiding Officer or the witnesses and there he refused to defend the case.
As regards this I can onl ?y thet the procedure is legal and has been prescribed
by the law of the land. ]i ave rcason to believe that why no other witnesses are

available is the prevailing unrest, in which it is extremely difficult to obtain unofficial
ovidence."

That shows that the Judge felt that he would not, if he could avoid it,
proceed merely upon the evidence of these police witnesses. But he said,
there was prevailing unrest and so it was difficult to obtain other evidence,

and therefore he reconciled himself to relying upon this evidence. He
goes on: '

*1 may add that the attitude of the accused in court and his remarks regarding:
the status and qualifications of Government officials quite bear out the spirit of the
speeches which he is alleged to have made.”

The Judge should not have been irritated or annoyed by these remarks. He
was not trying Sarder Kharak Singh for what he said in the course of
the trial: '

*“To come to the speech itself the charge is under Penal Code 124-A and the
accused must be shown to have attempted to excite disaffection towards the Govern-
ment established by law in British India. The acoused began by stating that the
country is in a very critical stage " p

1 suppose that will not be disputed.

“

. . . and people of Indian religions are in trouble because their sacred places
are not free. This is an introduction (as 1 regard it) made for the purpose of pre.
paring the ground for the rousing up of hat against the authorities."

There I join issue with the learned Judge:

““He goes on to say that his mesning is that the Eragli_nh people are not to remain
in India and if they are to remain in India, they should live as slaves of the Indians
and not their masters.”’ :

Can we not substitute fairly the word ‘* servants '’ instead of '‘ slaves,'
and, if we can substitute ‘servants’ in place of ‘slaves,’ would it be treason
to say that those Fnglish people who remain here will either remain as.
friends or fellow-subjects or as servants of the people in the case of those
temaining in the public services:

“and in order to achieve this object Hindus, Mussalmans and® Sikhs should unite-
in & jatha and so cause white-faced fnrsom to leave the country; if joint opposition
is offered, success will be obtained. It in argued that reference to English people is a
reference to the British rule in India . . . "

He simply says '‘ white-faced persons.”” He did not say anything about.
British rule in India:

“,...snd I take it that this is the ordinary ‘interpretation which should be put’
upon the words used.”

Why it is the ordinary interpretation I cannot understend:

‘14 is obvious that the allegation of the accused is that the Government are holding
the Indians in slavery . . . " .
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1 do not see where he said that:

i

be siscted” especially their religious places, und are a foreign Government which must.
e ejected.”

Bir, when a spesaker clearly says that if the English remain in India
they should remain as servants of the people and not their masters, why
must the Judge assume that he suid that the Government must be
ejected :

““ It should be observed that union is advocated in order to cause the English people-
to leave the country or to become slaves of the Indians.”

And is it a crime to say that those who remain here, those of the publie
services who remain here should remain as public servants?

I think that these words amount to holding up the present Government established
by law in India to hatred and contempt as a foreign (Government which is tyrannising.
over the people of India and which must be expelled from the country. There is no
criticism of individual acts of the Government and the words do not come within the
exceptions provided under the section in Explanations 2 and 3. There is no defence-
offered against the charge and the accused has merely refused to recognize the
authority of the Court. 1 accordingly convict tj@yaccused under Penal Code 124-A. As
regards sentence the times are times of u and special measures have had to be
taken by the Government for re-establishing law and order. The speech was recently
made, and made by a man who is well educated and knows what he is doing.”

This was made a.few months before the Government of the Punjab had
handed over the keys of the Durbar Sshib of the Golden Temple at
Amritsar. Nor is this the first speech which the accused made:

T accordingly sentence him to three years’ rigorous imprisonment. This sentence-
is to take effect after the expiry of the sentence which the accused is already under-
go‘ng.”

Now, Sir, that was on the 12th April, 1922. Sardar Kharak Singh
remained in jail from the 12th April to the end of July and no trouble
arose. He was treated as a special prisoner, and he and all others who-
were treated as political prisoners were permitted to wear their own
clothes. From April to December, Surdar Kharak Singh and another
8ikh wore their black turbans, which the Aknli Sikhs generallv wear.
Thousands of people know that a black turban is largely worn by Akalis;
it was not that he took that particular colour of turban as a special thing
into the prison. Not at all. It was his usual head-dress; and there was.
unother Muhammadan fellow-prisoner of his who wore a Gandhi cap. Up
to December, nobody quarrelled with them for it. It was not treason to
put on a black turban or to wear the Gandhi cap. Then, there was a
change in the personnel of the Superintendent, and Major Gould, the
Superintendent, who took charge there after that time, objected to the-
black turban and the white cap .

Mr. Ohsirman:” May I remind the Honourable Member that he is
exceeding his time-limit?

Pandit Madan Mohan Malaviya: Thank you, 8ir, may I try to finish it
shortly. I will just read the text of the judgment, which will clear the
matter. Then, in December, instructions were received by the Jail Superin-
tendent that the black turban and the white Gandhi cap should not be-
permitted, that they were political symbols. They were not political
symbols during the previous 8 months before the arrival of this particular
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‘Superintendent; they then became political symbols, und an order was
passed, & new order was passed in December. The judgment says:

* But une of the special concessions appertaining to the class of prisoners of Bardar
Kharak Singh and Mr. Ismail and Sardar Jaswant Singh’s class was that they were

permitted to wear their own clothes. In December last orders were received from the
Government prescribing the rules to be followed in connection with the treatment of
special class prisoners. One of the rules prohibited ‘the use of political symbols such
as the Gandhi cap, which some of the special class prisvners had been wearing. It
would appear from the jailor's statement in the case against Bardar Kharak %in h
that the~ jailor tried to get these orders observed, but having failed to do wo, ?le
reported him, and then Major Gould, who took charge of the jail on the lst January,

1923, decided to wait, and after consulting the Inspector (General of Prisons he said
that the wearing of political symbols should not be tolerated.”

The orders of GGovernment prohibiting the wearing of these caps and turbans
were communicated to these gentlemen. They refused, naturally being
self-respecting men, to remove the black turban or the white cap. Then
thesc black turbans and white caps were forcibly removed from their
heads. Anybody can imagine how wanton was this insult to these inen
who were political prisoners, whg,had been permitted for eight months to
wear their own head-dress, who Were permitted to wear all those clothes
they liked, by asking them to remove their head-dresses and, when they
refused to do mo, by having them forcibly' removed from their heads?
They naturally resented it, and from that day they put aside all their
clothes and began to live without any clothes except u little kach which
Sardar Kharak Singh has worn ever sinee and he has not put on any other
clothes. As I have said from that time up to this Sardar Kharak Singh
has _had no clothes on his body except a little kack except probably a
rug which he uses, but 1 am not sure, This is the case. For having
refused to remove his pugree n sentence of 9 months’ further imprisonment
-—rigorous imprisonment—in addition to the terms of sentences which
had already been passed upon him was inflicted upon him. Can madness
zo further? Can injustice go further? When the rules of the jail per-
mitted these prisoners to weor their special clothes, where was the juati.
fication for this stupid order requiring these prisoners to remove their
black pugrees or their white caps? Where wps the justifientich for using
force to remove these head-dresses from the bodies of these persons?
Where was the justification for giving hiin nine months’ further rigorous imn-
prisonment for his refusal to remove the pugree? This is the position—
sne year under the Arms Act, where there is no law prohibiting the manu-
facture of kirpans, three years on n charge under section 124A when the
evidence is, as I have urged before this House, of the flimsiest character
upon which no dog should have been hanged, and nine months’ rigorous
imprisonment for showing that though they were in jail they were still
gentlemen, better gentlemen than those who had been placed over them.
I strongly support the recommendation which has been made in the pro-

position and T hope that this gentleman will be at onee and immediately
1eleased. '

Manlvi Muhammad Yakub (Iiohilkhund and Kumaon Divisions: Muham-

madan Rural): Sir, I beg to move that the Honourable the Home Member
be asked to reply.

The Honourable Sir Malcolm Halley (Home Member): I quite appre-
.ciate the compliment, Bir, though I am not sure if it was .really Entend_ed
to be in my direction. T should have had some difficulty in dealing with
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this vase but for the very full nccount of the evidence which has been
given by the Honourable Pandit Madan Mohan Malaviys. The fact is
that, when we saw the Rcsolution, we asked for all the pupers from the
Punjub Government, but unfortunately some mistuke was made and I
have only just at this moment received the judgment in two of the cases
relating to him, The third case I bave not yet seen; but quite sufficient
acocount of the evidence has been given by the Honourable Pandit. He
has criticised the judgments at great length, but it must be remembered
thut here the accused has himself been largely responsible for he refused to
defend himself, und refused to auppeal when he was sentenced, und subse-
quently when convieted showed o disinel nation to accept jail discipline. As
regards the eases, 1 will deal with them in order. The first case is for
manufucturing Lirpans. Of course I nm aware, aus other Members of the
Assemnbly  who have studied the subject are  aware, of the conflicting
-tieeisions which huve been given from time to titne by the courts regarding
the right to manufucture kirpans; and 1 think that it is strange that, in
view of the decisions that have been given, Sardar Kharak Singh did not
Limself go to the higher courts in regard to the decision in regard to th's
case. But ng regurds the conviction under section 124A, which is  the
more important, it is difficult for us here to reprove the case in the manner
nuggestedl by -the uanalysis of the Honourable Pandit. T think it is in
porticular difticult for us to accept the Honourable Pandit’s suggestion that
‘the word used might have been ‘‘banda’’, and that this would have been
meant in the sense of “‘public servant’’ and not *‘slave’””. 1 am not going
to say that it would make n very great difference to the case if it did mean
f, public servant instead of a sluve. But 1 would put it to the Honourable
Pandit that no man addressing u villuge erowd and wishing to convey
his intention that the English should stay here as public servants would
use the word ‘ banda ' for that purpose; if he did, certainly his audience
would not understand it. Now, Sir, as I have said, 1 have only just been
enabled to study this case. I propose myself to nsk for un opinion from
‘the Punjab (fovernment on the subject. 1 can give no guarantec of any
(kind beyond that. I will consult the I’unjab Government, as to whether
they have grounds for thinking that this gentleman should serve the whole
«of those three wentences or whether they would recommend that uny
qortion of them should be remitted.

Mr. Abdul Haye (East Punjab:  Mubhammadan): 1 move, Sir, that
‘the question be now put.
Mr. Ohairman: The question is:

‘ That this Assembly recommends to the Governor General in Council that Sardar
Kharsk Bingh be immediately and unconditionally released.’’

The motion was ndopted.

RESOLUTION RE THE RELEASE OF MAULANA HASRAT MOHANI,

Mr. 8. Sadiq Hasan (East Central Punjub: Muhammadan): 1 rise to
maove the Resolution standing against my name. 1t reads:
‘ This Assembly reupectfully reccommends to the Governor (leneral in Council to

wemit the remainin Portm of the sentemnce of Maulana Hasrat Mohani and to order
this release forthwith,
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1 would like to say at the outset that I do not propose to go deep into-
the legal aspect of the oase under consideration. That task I would leave:
for those of my Honourable friends who are practising lawyers and.
therefore, better fitted to deul with it. It is enough for iny purposes to
say that the heart of every Indian is bleeding at the continued incarcera-
tion of one who is admittedly one of the noblest, and truest of India's.
sons. Maulans Hasrat Mohani is no ordinary eriminal, he does not
belong to any secret revolutionary society, he is a great patriot, a poet
and a God-fearing religious man. His only sin is that he loves his country
with n love as intense as that of Garibnldi and Mazzani. He has devoted
his life to the service of hir motherland, and is a staunch nationalist, &
true disciple of that great founder of Indian nationalism, Lok Tilak. He-
has thrice been sent to prison, beeause he feels that the present form of
Government must change and that the rule of bureauecracy which is
incompatible with the dignity of the motherland must end. It hurts his
feelings to see that his country, which was once the mighty Empire of’
Asoka and Akbar, the lund of ancient and medireval civilizntion and culture
thould be considered unfit for self-government. I do not subseribe to his
unpractical ideal of complete independence which would land us in
unfathomable waters. But is it strange, Sir, that, finding no adequate
response from the Government after so many years of continuous agitation,
and seeing the suffering caused to his unhappy countrymen in far-off lands.
who are left unprotected to the tender mercies of white races, who in
the name of superior civilization oppress them, and also the wretched
condition of the starving masses, he was driven to usk his countrymen
to change their political creed? We must also remember the abnormal
state of the Moslem mind during those davs. The war against Turkey,
the bulwark of Islam, and the disintegration of their Empire chiefly
with the help of the Indian soldiers had caused soreness to all the henrts
of the Moslems who had a spark of faith in them. The mind of every
Moslem was agitated and disturbed and, seeing thc helplessness of the:
subordinate Indian Government, was it strange if the Maulana thought
that a change in the ideal of Swaraj from within the Empire to outside-
it was necessary both in the interests of his country and Islam? He did
not advocate violence, though he said that under certain circumstances
the Indians will be compelled to resort to it. His only object, as he ably
put it in his defence, was to give the Government a clear warning that
in case they adopted u policy of repression bloodshed was sure to ensue
For the expression of that view he was prosecuted under weetions 121 and’
124. The jury which tried him, unanimously found that he did not
intend to oreate disaffection towards the Government established by law
but merely gave expression to his ideas and thus found him not guilty
under both the charges. The Sessions Judge, disagreeing with the verdict,
1eferred the case under scetion 121 to the High Court which acquitted’
him, but under section 124 he sentenced Maulana to two vears' rigorous
jmprisonment. The Maulana, considering a great injustice had been done
to him, as a protést refused to do any work in the jail, and for this
refusal to do any work, this man, chosen of the people as President of
the All-India Muslim Teague, and the head of the United Provinecs
Congress, was subjected to the most abominable trecatment. All his
privileges were taken away. He could not write a letter or receive any
interview. He was deprived of his remiss'on to which he was entitled’
under the rules and, not content with this, he has been given separate-
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wontinement and deprived of even pen and puper; and I may say all other
-privileges given to even the worst criminals are denied to him.

This does not end the tale of his sufferings. In the prison he was
prosvcuted for smuggling out the newspapers and bribing a warder with
vne rupee. His trial took place in jail where, a8 Mr. Kelkar ably put
it, the whole atmosphere was tainted with the terror of jail discipline.
The Maulana stoutly denied the charge of bribing and the prosecution
in my opinion certainly failed to prove that a rupee was given to the jail
wurder us a reward for rendering the service required, yet the Magistrate
«onvicted him and passed a sentence of two years' rigorous imprisonmeni
for this offence alone. A Magistrate may do whatever he likes, but he
wannot convinoe the country of the guilt of the Maulana. We cannot
for a minute imagine that the Maulana, who has sucrificed his whole 1'fe
for his country, could stoop so low as to bribe, and we quite believe that
the warder was rendering service to the Maulana out of the great regard
for him and the rupee he had received, as the Maulana said, was to get
the change only with which perhaps the Maulana bought papers, denied to
him by a civilized Government which was bent upon his mental starvation.
In any case his position has not been lowered but rather enhanced, in our
cstimation, for he is suffering so much in order to recure liberty for his
country.

I would not like to take the time of the Assembly by narrating the
most humiliating trentment which the Maulana,- as a helpless prisoner,
is suffering at Yerwada Juil ; his body may be ill-treated, but his high soaring
dpirit cannot be crushed. By giving such ignominious treastment to one or
the noblest men in India, Govermment is daily losing the friendship of
the people. Although there are u few at present who hold li¥e the
Mnulann that India should have an ideal of complete independence, if
Govermmnent persist in their repressive course, it will add many to their
numbers and a minority to-day will become a majority to-morrow.
Perhaps the Government in the pride of their strength will treat my
warning with ridicule and contempt, but there is a higher power which
svatches and even sironger and prouder Governments have had their fall.
As a lovnl subject of His Majesty the King Emperor, who has taken
the oath of alleginnce, it is my duty to request the Government to pursue
n policy of conciliation and remit ‘the remaining portion of the sentence
of Maulana Hnasrat Mohani. T hope the Government will rise to the
occnsion and nccept this Resolution of mine and by dong this graceful
act they will not show their weakness but rather remove some of the
bittcrness from the hearts of the people.

Mr. Abdul Haye (East Punjab: Muhammadan): Sir, I rise to lend my
whole-hearted support to the Resolution that has been so ably moved by
my Honourable friend, Mr. Sadiq Hasan. I may tell you forthwith that
I am not a friend of Maulana Hasrat Mohani and so my views can he taken
es the views of a disinterested person. Sir, I have never met that gentle-
man in my life; but I know something of him. I have read his speeches
and T have read a good deal of Maulana Hasrat Mohani’s poems. Now, I
tell you honestly that it will do you no good, that it will do no good to this
country, that it will do no good to this Government, to keep Maulana
Hasrat Mohani under incarceration any longer. In my college days 1 was
a student of philosophy and I know that there are various theories of
punishment; but the most favoured, the most universally recognised, theo-
ries are the deterrent theory and the reformatory theory. Now, Bir, I
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do not know what is your object in keeping in jail Maulana Hasrat Mohani

If your object is to deter other persons, then, I say, there should be no fear
on that account. With the programme of non-violence before us, with
Mohatma Gandhi as our leader, I assure you that you need have no fear.
If vou think thut you can, by keeping this man in jail, reform him, then I
am afraid you are mistaken. You have siready been told thut he has been
three times in jail and 1 cun only assure you that every time that he
secures his release he leaves his prison wihi a sigh like the prironer of
Chillon. If your object is to segregate him from the rest of his country.
men so that he may exert no baneful influence upon others, then 1 should
think that vour objeet will not be served by keeping him in prison. The
Superintendents, Assistant Superintendents, warders and the various other
officers in jail, the majority of them being Indians, will come in contact
with him slmost every day. If you want to keep him away from us or if
you want to remove him from amongst us, if you want that we should have
nothing to do with him or that he should have nothing to do with us, then
it will not do to keep him in jail. I suggest that he may be sent to Jaito
in Nabha territory, for it ix when our countrvmen go there that we, her:
in the Arsembly and outside the Assemnbly, have got nothing to do with
them. 1 assure this House that, from the point of view of the official
Benches, if vou send him to Jaito, you will at least find one man therc
who will be in a fitter position to deal with him than iy Honourable friend,
Sir Malcolm Hailey or nny of the officials here. S8ir, it is open to you
to say that he is a revolutionary; it is open to vou to say that he is an
anarchist ; but we Indians, and for the matter of that we Muhammadans of
Indin, know that he is our man; we know that he is the soldier who ir
fighting the battle of India's liberty. We refuse to recognisc him as an
anarchist. We refusc to believe that he has any such motives as have heen
attributed to him by the other side. It is open to vou, Sir, to keep him
in gaol for a longer period; it is open to vou, when he regains his freedom,
to send him to gaol a second time on some other pretext, and by =0 doing
vou can avoid the criticisms of the European Association as well ax of the
‘*“ Pioneer '’ and the ‘‘ Civil and Military Gazette . The Aunglo-Indim

community might say that the Government is a strong Government, that it
in not 8 weak-kneed Government. But, Sir, remember that, whatever may
be the opinion of those Anglo-Indiun papers, remember, if vou keep hin.
in gaol, the verdict of history will be ngainst you. Tne time is fast approach-
ing, 8ir, when my children and your children will sit at their desks in
schools, as we sit here in the Assemblv, and learn their history. 1t will
then be said, Sir, that India was under bondage, that India wns being
exploited, that India was being kept ns a slave countrv by u hundful of
Europeans. Just at that moment this moan, born in u middle elass family,
rose to the height of the occasion and put up a very tough fight for th.
freedom of his country.. The time will come when memorials will he raised
to the memory of Maulana Hasrat Mohani. Now, it is open to vou, Sir,
to make a choice between the two, whether you want the verdiet of the
* Civil and Military Gazettee '’ to be ngainst von or the verdicl of history.

Mr, 0. Duraiswami Alyanger (Madrus ceded districts nnd Chittoor: Non-
Mubammadan Rural): 8ir, I rise to move the amendment which 1 have
sent up in connection with this Resolution. My amendment runs as
follows :

“ This Assembly respectfully recommends to the Governor General in Council that.
Maulana Hasrat Mohani be immedintely and unconditionally released.”
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Sir, at the very outset you would find the distinction between the Resolw
tion as sent by the Honourable Mr. Sadiq Hasan and my smendment. Th-
original Resolution runs as follows:

*“ This Assembly respectfully recommends to the Governor General in Council to

remit the remaining portion of the sentence of Moulana Hasrat Mohani and to order
his release forthwith.'

I am sure, 8ir, the wording of the liesolution, as moved by the Honour-
nble Mover of it, has been taken from section 401 of the Criminal Proce-
dure Code, and he thought the word that he should ure was the word
* remit ' and not unconditional releasc. Sir, as the lesolution runs, even
it the Honourable the Home Member is to accept it, he can suy ot onec
** I shall accept the Resolution, but I shall set up certain conditions lik«
those which the Bombay Government huave laid down in the case of
Mr. Savarkar ’’, conditions most humiliating, and vet conditions which
Muulana Hasrat Mohani is not going to accept. Therefore, Hir, 1 have
made it clear that this Assembly, when it recommends the
release of Mauaulana Hasrat Mohani, must recommend it in such
terms that, evem if it is mnot granted, even if it isx not accepted
by the Government, it will do honour to this Assembly for having couch
ed the Resolution in s language magnifisent and appropriate to the great
man. 8ir, in moving Resolutions people sometimes start with a iittie bit
of optimism, which is probably necessary to enthuse theimn, that it is likely

to be carried, If it is carried but vet to be nccepted, there my pessimisn:
creeps in.

If this Resolution ix moved by me oven in the form in which
§ 1y 1 bave moved it or the form in which the Honourable Mover
' has®noved it, 1 have not at present the slightest hope that it
will meet with any graceful or magnuanimous approval from the Government
quarter. (Pandit Madan Mohan Malaviya: ** Why do you think so0?'’)
Sir, however, the object of moving u Resolution like this in this Assembl:
iy in my opinion to record & vote of confidence that the whole countrv has
in the great men that are incarcerated when they are making such sacri
fices for their country., Even if this Resolution is not carried out by the
Goverminent, it will be the record of the vote of confidence of this Assembly,
this Assembly which represents the 350 millions in Indis; and, when record-
ing its vote of confidence, it records the vote of confidence of the 850 millions

in India as against the verdict of the burcaucracy, as against the verdiet
of n misdirected judge.

Sir, the Honourable Mover started with an snnouncement that he was
not going to enter intn the merits of the legal aspect of the case, but he
has all the same gonc too deep into the legal uspect. But T am not going to
enter into the legal aspects of it for T conceive that in a cuge like this it may
well be said that, when there is absolutely no defence made, no srgu
ment advanced before the judge, we ought not to eriticise the judgment of
the Court in whatever manner it may be. Sir, T do not therefore go inte
nny criticism of the judgment pussed by the judge in this case. 1dut 1
put it on broader, on higher, on sublimer lines. Sir, this gentleman. thi-
great man, Maulans Hasrat Mohani, comes before this Assembly for a
second time. On the last occasion coupled with the universully honovured
name of Mahatma Gandhi, Mr. T. V. Seshagiri Ayyar, who was then a
Member of this Assembly, moved a Resolution here in these terms

“ This Assembly recommends to the Governor (eneral in Council that le y be
pleased to set at liberty at an early date Mahatina Ganudhi, Maulana Hasrat Mohani,
Maulann Mohamed Ali, and others who were eonvicted at _Hw Karachi trials.”
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Sir, the treatment that was accorded by the Honourable the Home Men-
ber on that occasion, when this Rlesolution came here, is very regrettable,
not on account of his not accepting it, but because of the way in which he
treated the subject. Bir, he took thut as an occasion for using his uene-
volent sarcasm and virulent satire upon these great men, when they wer.
far removed from him, when they were not before him to answer this, and
I think, from the way in which he has treated the Resolution, I arn led
to think that he was bestowing no more scriousness upon that lieso:ition
than he would probably bestow ubon a game of ping pong. (The Honour-
-able Sir Malcolm Hailey: *‘ I do not play the game: it is not one of my
vices.”') Then I would correct it by saying as anyone would bestow upon
.a game of ping pong. In referring to him as Mr. Hasrat Mohaui, the
Honourable Sir Malcolm Hailey on that occasion said as follows:

‘T use these titles instead of those which are bestowed on them in the Resolution, for

there is some difficulty in ascertaining the oxact titles which their followers bestow on
the leaders of movements in this country. If I am right, Mr. Das at one time rose to
the rank of Mahatma. At some dissatisfaction with his policy expreased by a section
of his own following, he sank to the title of Srijut, He has now offended a further
section of that once devoted band, and has descended {o the title and status of Mister.
Indeed, I fancy that there are some who in their wrath call him simply C. R. Das. I
wish to avoid any offence to the nomwoo-operation warrant of L)recedmce and 1 prefer
to use throughout the sufficiently comprehensive title I have adopted.”
Then, after these remarks, he left Maulana Hasrat Mohani to the port-
folio of Mr. Gwynne. Sir, in passing this satire or benevolent sareasm on
these titles, I do not know what prompted him to discuss them at so much
length, and it is not my purpose here to make any return satire upon the
titles which the Government bestow—far be it froom my intention hecaus-
1 have the highest regard for those who are occupying the fnt rank of thic
Assembly, I have too great a regard for them to feel inclined to say any-
thing about this. I only submit that in dealing witn Mnulana Hasrat
Mohani or Muhatma Gandbhi or in an unwarranted reference to Deshabandhu
Das on that occasion, I regret that this sarecasm should have been indulged
in. Bir, these are titles—Muahatma or Lokamanya or Deshabandhu or Desha-
bhakts or Maulana—which flow from the hearts of the people. These are
not titles which are bestowed by notification; these are not titles which
are bestowed at ‘a Darbar; these are not titles which carry a sanad with
them ; these are not titles which carry stars with them; these flow fron the
hesarts of men, and you cannot prevent the masses, vou cannot prevant the
people, from bestowing out of their hearts the titles which are appropriate
to the persons who have sacrificed their lives for them. Sir, titles given
by a nation, titles given in the national language, are full and connotative.
They are bestowed with the fulness of heart and in the fulness of language
‘but not in abbreviated alphabets. Supposing I mention to you “B. M. 8.~
Is it & title which you will recognise? -

8ir Gordon Fraser (Madras: European): Is the Honourable Member in
-order in making a discourse on titles on this Resolution?
Mr. Ohairman: The Resolution before the House is:

“ This Assembly respectfully recommends to the Governor General in Council to
remit the remaining portion of the sentence of Maulana Hasrat Mohani and to order
his relepse forthwith."

“The Honourable Member must confine himself to that Resolution.

Mr. 0. Duralswami Aiyangar: I aoccept the ruling of the Chair. I was
only answering one remark about Maulana Hasrat Mohani himself which
fell in this very Assembly on the last occasion. 8ir, I would only complete
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my sentence und stop there. 1f 1 suy “B. M. 8.", it would convey no
meaning to y_:, but if I explain to you the fulness of it, if I tell you with
the fulness of languoge, that fulness of revercnce, that fulness of devotion
which I bear to the person owning that title, to the great Son of God,
(Jesus Christ), when I say that it ineans ** Bright and Morning Star ', does
it not carry with it all its cmotion and all its sublimity? BSimilarly, Sir,
when a nation with the fulness of heart, with the fulness of devotion, with
the fulness of reverence, calls a man by any particular name, 1 submit it
is not a matter for comment anywhero.

Sir, 1 come now direct to the subject. The subject-matter of the amend-
wment is that Maulana Hasrat Mohani be immediately and unconditionally
released. Sir, you have heard from the Honourable Mover what were the
charges against him. I would refer only shortly to the passages which have
been picked out on the last occasion by Mr. Gwynne as the passages most
objectionable in his propaganda or in his movement. Mr. Gwynne says:

‘“He (Mr. Hasrat Mohani) said : ‘ Let us dofine our goal as complete independence
and widen our definition of our means so as to admit all shades of opinion, violent or
non-violent. There are only two possible means of replacing one Government
another. One is destruction bj;nthe sword ; the other by setting up a parallel Govern-
ment.” He then dgoes on to admit that a collision between the two sets of institutions
is_inevitable, and when this collision takes place and the constitutional Government

ado]:il.s s policy of repression, as it must necessarily do, then—and these are his
wordas :

‘ The Muhammadan at least will give up his altitude of non-violence and will
when faced with the barrel of a gun despatch his enemy to hell and will
reply to martial law by resorting to guerilla war; that is, in the words of
the Koran, ° Kill them wherever you see them.’' '’

These are the two passages which have been picked out as the most
objectionable and the most offensive, in all the speecheg which he had
dclivered on two occasions in the National Congress and on one occasion
in the Muslim League. Sir, the passage speaks for itself. If it is disso-
ciated from the context, if it is taken away or removed from the object
and intention of the speunker, the language moy seem at the outset to be
objectionable. But one thing that is most prominent in the language used
by him at the Indian National Congress and the Muslim League, the one
idea that comes out as most prominent is that his definition of Swaraj,
his goal of Swarnj, was absolute independence for India. He wanted to
move it in the National Coogress and the Muslim League and wanted
to show that the idcal which wmust be Lbefore the Congress and of
those who worked for the freedom of this country must be such an abso-
lute Swaraj as would get independence for India. That I take it was the
ideal which he put forwurd before the National Congress and the Muslim
League.  8ir, you will admit that the National Congress and the Muslim
League are constitutional institutions where people can discuss what sort
of freedom or what sort of govermment this country must have. Therc
nro ideus nbout Swaruj varying in degrees from provincial autonomy to
complete independence. There are persons who hold that Swaraj con-
sists in getting wutonomy provincially and also in the Central Govern-
ment. There are persons who hold thut Swuraj means getting hold of the
nrmy..and the control of the Indian Statcy also. There are persons who
hold that the forms which cxist in the Colonies must be direetly imported
here. There arc persons who hald that there must be o separate inde-
pendent constitution for this country with an attachment or u connection
or alliance between the British (Government and this country. There are
persons who hold that there must be absolute independence and this coun-
try must stand on a level with any other nation, be it America or any
other nation. Sir, if therc are so many grades of views regarding Swaraj,
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which are held by people, and if you unce ugree that the Indian Nationsl
Congress and the Muslim League are places where they should formulate
all these views and discuss which is the best form guited for India, if a
view like this is expressed by him in the Congress und the Leungue and i
the Leugue and the Congress decide that that is not the form of govern-
ment best suited for India, but that it ig a form of full responsible gov-
ernment but within the Fmpire, then, 8ir, if he submits to that decision
and goes along with the Congress and the League, what is the fault with
him in having expressed his view as a matter of debate or discussion in
the Congress? On occasions like this, some other discussions also crop
up. This Assembly may be aware that discussions have also ariden in the
Congress as to whether the phrase '‘within the Empire’ should be in-
cluded in the creed and in the National Congress Resolutions or not.
There are persons who want to exclude it on the ground that there must
not be any commitment to a statement, and even if anybody in this
country is of opinion that full responsible government must be obtained
not within the Empire necessarily, such a view also must be formulated
within the Congress; and to combine all these various parties together,
to regulate them and to proceed upon a particular line, if all are brought
together and discuss the various aspects of the thing, can it be taken as
# piece of sedition? Can a man be found fault with and convicted for
an expression of opinion like this on an occasion when they have particu-
larly met there to discuss the various forms of government? I feel that,
it you are not going to give liberty to persons to discuss the various forms
of government that they think will bo best for this country, if you do not
give so much freedom of thought, so much freedom of expression, then it
is not Maulapa Hausrat Mohani that iy in jail, but those who are outside
the jail are really inside it.

Sir, I may also refer to one more point.  1f Government with thdsume
wisdom and statcsmanship which they exercised in the case of Mahatma
Gandhi will be pleased to exercised their discretion in the case of Maulana
Hasrat Mohani, then it will be graceful on both sides for the person who
asks and for the person who gives. But, if on the other hand, you lay
down any conditions, certainly he is not going to accept them. But, if with-
out mentioning any conditions you say certain things which you think you
ought to say, out of what you call prestige and under those qualified cir-
cumstances or statements yon undertake to relecase Maulana Hagrat
Mohani, and if thereby he is obliged to eome out of jail, even agninst his
will, then peeple will be doing him o disservice rather than a service.
I consider a man, u thirsty man wandering in « desert where there is no
water, to be in a less pitiable condition than a inan who is brought near
o fresh water pond and placed on a step near the water but with his
mouth gagged und hands tied and unable to quench his thirst. The con-
dition of ﬁm latter is more pitinble than the condition of the former. 8ir,
if you nre going to put any huniliating conditions on the order of release,
then I would rather like Hasrat Mohani to be in jail than come out.
Therefore 1 heartily support the Resolution in the atnended form™ in which
I have it on the list and commend it to the neceptance of the House.

. Pandit Madan Mohan Malaviya (Alluhabad and Jhansi Divisions: Non-
Mubammadan Rural): 8ir, 1 rise to support the Resolution which has

Tew That the 1oll§:'ing be »ublt-itutea‘ for the original Hes(;'l_t;t-i;i?_-”h_**. )
* This Assembly respectfully recommends to the Governor General in Council that
Maulana Hasrat Mohani be immediately and unconditionally recleased.’
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boen placed before the Assembly. I have known Maulana Hasrat Mohani
for many years. I have differed from him in some of his views, but I
respect him for his honesty and straightforwardness. He is o man of in-
dopendent views and expresses his views fearlessly. There ig no question
at this moment before this Houge regarding the political views which he
has given cxpression to beyond those that were involved in the case that
was brought against him. 8o far as that was concérned, the punish.
moent  inflicted upon Maulana Hasrat Mohani was two years' rigo-
rous imprisonment. I understand that he has nearly served
out this sentence. ~With reference to that sentence, I may say
that the House will remember, and certainly the Home Mem-
ber must have {aken note of il, that the sentence which
was passed upon Hasrat Mohani under seetion 124A was passed against
the verdict of the jury. That is a circumstance which has to be borne in
mind. But the second sentence was passed on a charge of having bribed
a jail servant. From my personal knowledge of him, and without any
bias or prejudice, I can safely assert that Hasrat Mohani is incapable of
offering a bribe. Give every man his due. Try him for his political
opinions if you think you must, but do not strike a mnn below the belt.
And, though the Honourable the Home Member said that he did not
play a particular game, I do bope, that he will play the game to-day and
sec that, in spite of his political opinions, this Munulana should not be
nllowed to remain in jril on a churge of bribery which I beg the House
not to make much of. I know that I cannot ask thizg House to sit ag an
appellate court upon & judgment passed by a magistrate. I do not in-
tend to do it. It is not my objeet to do so, but I do think that the Houso
should know what was the charge against & man and what was the evi-
dence by which it wag supported, so that it may be able to form its
opinion as to whether it would or would not recommend that the sentence
on a particular gentlcman should be remitted. And in that view, I repeat
that I cannot believe that Maulana Hasrat Mohani really offered a bribe
even in the jail. I will ask the House, and I will particularly ask the
Home Member, to consider only that aspeet of the ease. The first
offence we need not go into because I understand the sentence passed on
the first charge has been nearly served out. I think T am right in that
view ag regards the sontence on the second charge, namely, bribery of a
joil servant, I certainly think this is o case in which the Honourable the
Home Member should find it ensier to accept the recommendation which
thig Assembly will, T hope, unanimously make, namely, that Maulana
Hasrat Mohani should be immediately released. I do not share the pes-
simiem of my friend, Mr. Duraiswami Aiyangar. I do not. see why he
should presume that tho Honourable the Home Member is not going to
treat .this question on its merits, fairly and squarely. Nor do I entertain
any apprchension that the Honourable the Home Member contemplates
imposing -any conditions, If he should think it fit to recommend that
Moulana Hasrat Mohani should be released, I do not see any reason to
think that he will impose any conditions. At any rate until we have some
indication that the Honourable the Home Member entertains any such
view, I do not think it fair even to Maulana Hasrat Mohani to make a
suggestion in that direction. With these words I commend the Resolu-
tion to the Honourable the Home Member and .the House.

The Honourable Sir Malcolm Hafley (Home Member): You will
understand, Sir, and I am sure that after I have explained the reason, that
rou will also sympathise yourself with my initial difficulty in approaching
this Resolution to-day. Tt lies in the fact that T have heen warned that
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the method previously adopted by me in choosing s title for the subject
of the Resolution was not approved by Mr. Duraiswami Aiyangar. But
time has its revenges and its ironics; and there is a pleasing irony in the
iact that 1 should now be speaking to-day under the presidency of a gentle-
man who at the Nagpur Congress refuscd the demand of a number of his
hearers that he should give to n distinguished Indian politician the titlc
now demanded by Mr. Aiyangar for Mr. Hasrat Mohani. (Laughter.) I will
not refer to that more. I am sure that T shall obfain your sympathy in my
choice of a cognomen. ‘

Now, for the subject of the Resolution. 1, like Pandit Madan Mohan
Malaviya, do not wish to re-try this case. For one thing the facts have
been fully placed before the Assembly ulready; for another, the senteuce
ander gection 124A is about to expire, and indeed, had it not been that
Mr. Hasrat Mohani refused to do any labour in jail and otherwise indulged
in behaviour the result of which was that he earned no jail remissions,
he would have been liberated already. I cannot of course agree with
the account given by Mr. Duraiswami Aiyangar of his original trial; for
it was not one of the cases in which the accused person did not defend
himself. He defended himself at full length.

Mr. 0. Duraiswami Atyangar: If I remember aright, I think ho only
filed a statement. I speak subject to correction.

The Honourable Sir Malcolm Hailey: At all events, the case went sub-
sequently before the High Court and we have the opinion of the High
Court that what he said in the course of the speeches which formed the
subject of the indictment amounted, in the opinion of the Judges of the
High Court, to ‘‘gross sedition.”” I will be brief on this point. What
he said was not confined to suggesting the independence of India. He
induleed in language which I can only.regard as extraordinary about
the Moplah rebellion. He stated that the Moplahs were waging a
defensive war for the suke of their religion against the English. He had
the strongest objection to the fact that the Hindus not only “failed to
observe neutrality but aided the English in every possible way. That
shows the mentality with which he approached the subject of India’s
independence and when he went on to add that there were only two ways
of gaining his objective, you will sec that he was not referring to constitu-
tional -or political independencc at all. He said .that one way was the
destruction of Government by the sword, a second was to put up an
alternative Government in its place, and the latter was what he preferred
at the time. He thereforc proposed to have his own army and his own
police; and, as soon as he ascertained that the establishment of his paralle!
Government would not be successful by peaceful means, he would take
to guerilla warfare, or, in the words of the Koran which have already been
quoted, ‘‘kill them wherever vou can.”’ Now, I am sure, the House will
resdily sgree with me that this is very different from the case we werc
discussing earlier in the afternoon; there can he no doubt whatever thu
there was & direct incitement to rebellion. However, his sentence for
that offence has now been worked out; T am not going to lay stress on
that. He iz now in prison for disobeving jail reeulations. You have
already heard the charge; it was that he had corrunted n warder. Pandit
Madan Mohan Malaviva savs that he helieves that Mr. Hasrat Mohani was
quite incapable of such an action; he takes his stand on this and not on the
evidence: he doex not desirc to re-trv here, very rightly T think, the
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cvidenee that was placed before the Magistrate. But 1 must warn the
House that again we are not limited to the judgment of the Magistrate.
The case went beforc o Sesgions Judge and it went on revision to the
High Court of Bombay. I hope that Mr. Duraiswami Aiyangar hag too
:nuch respect for a High Court to suggest that this convietion ean be
snything but justified. I have the judgment here.

Mr. 0. Duraiswami Aiyangar: I do not think I made any such state-
ment. T gaid in cases like this when they are undefended and no argu-
ments are advanced, it is not reasonable for this Assembly to go into
the question of judgment. Therefore I said that I will not concern myself
with the judgment or the merits of the judgment.

The Honourgble Sir Malcolm Halley: The case for which the sentenco
is now being served was fully argued; it then went upon appesl to the
Sessions Court and it went up on revision to the High Court. The High
Court dealt with it at some little length. They had no doubt whatever as
to the facts. Now, it may be unpleasant for a prisoner who has been in
joil for some time and who bas earned no remissions such as other prisoners
have earned, to find himself deprived of those amenities which he might
have gained by another course of conduct; but he himself was responsible.
1 must emphasize this, lest it should be imagined that thoe jail authorities
have been in any wny hard or prejudiced ngalnst Mr. Hasrat Mohani.
The Governor of Bombay visited the prison. He saw Mr. Hagrat Mohani, ,
and he oxprossed a desire that, should he abide by the jail rules, there
<hould be no difficulty shown in allowing him any reasonable amenities.
1t really therefore was only necessary for Mr. Hasrat Mohani to keep the
most ordinary rules to earn his remissions, and it was quite unnecessary
for him to attempt by bribing a warder to gain those particular amenities
which he required. Let us' be clear that we are not dealing now with
the case of a political prisoner in prison for a political offence; we arc
dealing with the case of & man who was once imprisoned for a political
offence but is now in jail for brenking jail regulations, and, I submit, in a
somewhat aggravated manper. One may have sympathy—eand very
frequently does have sympathy—for a man who for conscience’s sake
yoes to prison because he believes he can assist his country in no other
way; but I do not believe that the breaking of jail regulations can be for
the country's good. On the contrary, it is bound to work for the country’s
harm, His example spreads to other men in jail who are real criminals;
not only so, but the corruption of the establishment undoubtedly means in
the long run a breskdown of gencral jail discipline. My friends here will
remember, I think, a letter that was once addressed to some of his friends
by Mr. Lajpat Rai. He would not, I am sure, mind my quoting it in
this connection. He deprecated the fact that, while so many men had for
zonscience's sake found it necessary to ga to pricon. many of them had set
themselves to break prison rules: :

“ In many cases political prisoners had left nothing undone to provoke offieials into
an attitude,of hostility ; had abused the best and mildest of officials; had broken every
rule and spBilt the discipline of jail life.”

We know that this was done in many cases. We know al the same
{ime that therc were a large number of those who went to prison for
conscientious roasons, but who thought it was also a matter of conscience
to abide by jail regulations; and for myself I respect that feeling. T have
little reapeet for o man who goes to prison for the sake of conseience. Hut
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whose conscience permits him to break the ordinary regulations and even
to attempt to corrupt the jail staff. There is double evil in this. We have
iater in the day a Resolution regarding the treatment of political prisoners.
Now if that Resolution comes on, 1 shall be able to show that we have
made o serious effort in the last two yesrs, by the creation of the Bpecial
(lass, to ameliorate the condition of political prisoners and to remove some
of their hardehips. -

Mr. M. V. Abhyankar (Nagpur Division: \on-Muhammadan) 8ir, 1
am a man who to a certain extent helieves in luck, and . .

The Honourable Sir Malcolm Halley: TIs this a point of order, Sir?

Mr. M. V. Abhyankar: 1 did not state T was raising a point of order.
I thougbt the Honourable Member had finished. I am sorry.

The Honourable Sir Malcolm Hailey: As I said, I shall be able n
chow to the Assembly that we have done a great deal in the last two
years to improve the condition of political prisoners by the creation of
the Special Class. We are anxious to proceed further wherever possible
on those lines, to make the rules uniform and to remove, in cases where it
iy justifiable to do so, any suspicion of harsh treatment. Can we continue
sto do this if our political prisoners set themselves to break jail rules and
corrupt the establishment? 1 say we cannot, and that the harm done by
Mr. Hasrat Mohani in this . connection goes further perhaps than he
himself thought; and I do not think in the circumnstances that the House
should show any sympathy with him, at all events so far as concerns
Lis retention in jril for this particular offence.

Ral Bahadur 8. N. 8ingh (Bihar and Orissa: Nominated Official): 1
move that the question he now put.

<Mr. M, V. Abhyankar: Sir, I am onc who helieves to a certain extent
in luck and T do think that the Resolution is being moved on a very luoky
ooeasion, because the Resolution refers to one of the Presidents of the
Muslim League and it is being moved to-day under the presidency of onc
of the Presidents of the same Muslim League. Under those circumstances
I am sure that the Government is bound to accept this Resolution, which
1 am positive will be pussed by this House. (Laughter.) The simple
question that is raised by this Resolution is not one' of law. I thought that
this House was & legislative body and as such it ought to be sbove law.
1t ought to make law and it ought to unmake law. Unfortunately that is
not so in this country. But that is a differcnt matter altogether. The
question is this: whether the Government are entitled to treat their
political opponents in the manncr in which they are being treated to-day
in this country. T should like to ask the Honourable the Home Member
if he would relish the same treatruent st the hands of his political opponents
if they desired and if they could inflict it on him. T am posltlv%:)e would
not. (Lsughter.) Then the question is: Are the political phisoners 1n
this ‘Empire—I mean in other purts of this Fmnire—treated in the same
way 'in which thev are treated here? Was Sir Edward Carson, when he
said that he would resist with the help of armed volunteers any question
nbout’ the grant of Home Rule to Ireland, treated in the same way in
which Maulana Hasrat Mohani is being treated to-day? He was not
oven prosecuted. Tt wag said that the word ' if ' in his speech barred his
prosecution. T know it fully well. Then. Sir. T wonld ask my Honournhle
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iriend, the Home Member, whethcr Geuneral Dyer, who . was admitted
by him on the floor of this House some time before as having received
punishment worse than death, because it was said that compulsory retire-
-ment for a military officer was worse than that, whose offence stands no
comparison—or I would say whosc offence is & thousand and million times
worse—wae he even given the same treatment which Muulana Hasrat
Mohani is being given to-day? Maulana Hasrat Mohani is said to have
-caused—I would say in the terms of the section—sedition. I will assume
this. But what did General Dyer do? He actually killed—and it was
admitted—he actually butchered people in the Jallianwala Bagh. What
was the treatment that was sccorded to him by this Government? And if
that is the treatment accorded to General Dyer, I ask the Honourable the
Home Member why should there be a different treatmient in the case of
Maulnana Hasrat Mohani.

Mr. Chairman: We are nol concerned with the case of Genceral Dyer.
The question before us is whether Maulana Hasrat Mohani . should be
released.

Mr. M. V. Abhyankar: ] accept your ruling, Sir. My only point was
whether people, assuming that they have offended against section 124A,
should be treated in the manner in which they are being treated. The
Honourable the Home Member said that he respects those who went
into jeil and accepted the jail regulations. But what came out of that
respect? Were they released because they accepted the jail regulations?
The respect was there, but there was no material gain or profit to the
person who was obeying those regulatiops.  The Honourable the Home
Member said that Mr. Hasrat Mohani could not even obey the ordinary
regulations of the jail. Yes, Sir. They wnay be very ordinary regulations
of the jail because very few Ruropeang go to Indinn jails. They would be
very cxtraordinary regulations were they brought into force in England.
I know English joil regulations and 1 ulso know English law and I Enow
the punishment that is provided by the FEnglish law for the same offences
for which punishment is provided by the Indiun Penul Code.

The jails ave different, the law is difficrent, the treatment is differont.
You have submitted and you submit Maulana Husrat Mobuni to & treat-
tnent which no man of his capacity, whichh no man of his temperament—
mind you, which no man who held that leadership in his community--could
stand. It does not lic in your mouths to turn round and say that he did
not submit to that regulation or hie did not submit to that discipline. ‘'ine
Honourable the Home Member has suid ** Oh yes, he defended himsolf, ™
He might have. He also further said that, had it not been for the offence
that he committed against the jail regulntions, Maulana Husrat Mohani
might have been out by now. I doubt that very much. It is perhaps
because the term of sentence for the previous offence happens now to be
on the verge of expiry that it is snid perbaps he would have been out.  God
knows what he would have been doing to-day. The simple question that
this Resolution raises and that this House has o decide upon is—Are vour
political leaders to be treated, und whether you will allow your political
leaders to be treated, in the manncr in which thuy sre being treated -to-day.
like ordinary felons? People who ought to be the leadors or who are  the
icaders of society—people who want to lead their nation to liberty and
freedom—whethor this House will sit quict while those people are rotting in
. julil snd bheing put under regulntions whieh are not fit even for an ordinary
- felon. ' g )
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Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): 8ir, I also rise rise to advocate the cause of a great patriot,
u true nationalist, a noble son of the Motherland and, above all, an old and
wtimate friend. Sir, he is now being subjected to persecutions and suffer-
ings the parallel of which is not to be found in the annals of British Rule
in India. In my boyhood when I heard of the Chah-¢-Zindan or the well
of imprisonment, vrder the uncivilised government of old Afghanistan, I
never believed it; tut, if the information which I have received about the
treatment which is given to Maulana Hasrat Mohani is true, it is no
better than the Chah-e-Zindan of Afghanistan. What my information says.
18 that he is being shut up in a condemned cell for the whole of the twenty-
four hours in which cell there is only a small opening for the light to come
in, like the onc which the old philogsopher Newton made for his pet cat to
come through. He is shut up there the whole day and night and he is
rot supplied even water to drink or light to offer his prayers before his God.
1 rise, Bir, to advocate the cause of this gentlemen, but in doing so I do
rot propose at this stage to enter into the details of the caso which resulted
in the conviction of Maulana Hasrat Mohani. Nor is it advisable at this
stage to approve or condemn the policy, and the political creed to which
Mpulana Hasrat Mohani belongs. What I propose and what I submit on
this ocoasion is that when a similar Resolution was moved in this House
lust year, the Honourable Sir Malcolm Hailey in opposing the Resolution
on behalf of Government soid :

‘* Obviously Governments do not proceed tv this measure until they arc convinced
of two things.—Firstly that the goodwill of the population will be gained for some
important constitutional change which has long beon in agitation, or secondly that
egitation having died down it is then no longer necessary to retain in prison large
numbers of people who have been found guilty of purely political offences nnd that they
can safely be released without reference to this order.”

Now, S8ir, there can be no doubt that there is a strong desire to-day
throughout the whole country that Maulana Hasrat Mohani should be re-
leased. The national voice of the people of India embodied in the incorpor-
rate voice of this Housc has shown itself in unmistakable terms, and I am
sure that by releasicg Maulana Hnsrat Mohani the Government will earn
the gratitude of the whole country. ,

As regards the other point, I submit, Bir, that it is also obvious thut
the storm of agitation aud disoider arising out of the non-co-operation move-
nent is now at ite lowest ebb. T say that it is at its lowest ebb and I can
prove it. The two stalwart snd joint non-co-operators, Maulana Muham-
mad Ali and Maulana Shaukat Ali, have been for many months carrying
on their propagianda with the same zeal as ever und they have been teaching
thoir gospel with the same carnestness us ever, after they came out of
juil; but not a single ruffle hus appeunred on the surfuce of the public life and
not a single case of disorder can be traced on account of their re-appearance
in active life. (Mr. M. V. Abhyankar: '‘ Non-co-operation does not meun
disorder, does it? ') I do not say that. What 1 mean to say is that if
Maulans Hasrat Mohani is being kept in jail, because there is danger of
recurrence of disorder, then 1 submit there is no fear of disorder. 1 have
known Maulana Hagrat Mohani for the last 25 years. We were together at
the dear old.college at Aligurh. No doubt he is a man of strong convic-
tions; no doubt he is & man of great imagination and & wonderful poet.
But I bave never known him possessing the quality of inciting o mob to
disorder; and under such circumstances, I submit, Sir, that there is no
occasion whatsoever that he should remain ip jail ony longer. In winding
up the very same debate to which T referred, the Honoursble the Home
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Member said rather in a passionate tone: ‘Heaven knows that I wish to
keep no man in prison a day longer than is required to justify the -ends of
justice or is sufficient to secure the peace and contentment of Indis '
Now, Sir, there beiag no danger or fear of the recurrence of that widespread
disorder which the Honourable the Home Member wanted to avoid, 1 do
not think there is any reason why Maulana Hasrat Mohani should be kept
in jail any longer. Sir, on the occasion of the insuguration of the reforms,
His Royal Highness the Duke of Connaught appealed to all the British and
nil the Indians to forget and forgive. These were the words of His Royul

Highness :

*“1 appeal to you all, British and Indians, to bury along with the dead past the
mistakes and misunderstandings of the past, to forgive where you have to fursive and to
join hands and to work together to realise the hopes that arise from to-day.”

In my humble opinion, 8ir, the reforms have been inaugurated thig time
vith the opening of the sessions of the new Assembly, where the true
and redl representatives of the country have taken their seats; and a new
era has been opened in the country. It therefore behoves us all to in-
vugurate its commencement by translating into action the heartfelt desire
of the Duke of Connaught, a younger brother of Edward the Peace-Maker
who did not like to celebrate gis coronation until peace with Bouth Africu
was signed, and the only surviving son of Queen Victoria the Good, whose
fret act sfter assnuning the direct control of the destinies of India, was
tc pass an order of general amnesty. Sir, the horrors and bloodshed of the
Indian Mutiny of X857 were much greater than the ordinary disturbances
found in the country on account of the non-co-operation movement. But
as soon as the Indian Mutiny was over, Lord Canning, the then Vieceroy of
India, passed an order of general amnesty and immortalised his name,
Let us hope that uow, that the storm is over, and the political surface of
the country is calm and the horizon is bright, that our present Viceroy, His
T.xcellency Lord Rcading, will also immortalise his name by following in
the footsteps of his illustrious predecessor the first Viceroy of India. And
let us also hope that the Honourable the Home Member, on the eve of his
gssuming a nobler and higher office as Governor of the Punjsb, will im-
mortalise his name by accepting this Resolution. S8ir, I strongly support
the Resolution in the form in which it now stands as amended.

(Beveral Honourable Members moved that the question be put.)
Mr, Ohalrman: The question is:

** That the following be substituted for the original Resolution :

‘ This Assembly re tfu].li’ recommends to the Governor General in Council
that Maulana Hasrat Mohani he immediately and unconditionally released.

Mr. 8. Sadiq Hasan: | accept the amendment, Sir.
The motion was adopted. :
Mr, Ohairman: The question is:

* That the following Resolution be adopted :

‘ This Assembly respectfully recommends to the Governor General in Council that
Maulana Hasrat Mohani be immediately and unconditionally realeased.' '’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesday, the
27th February, 1924.
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